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CONSTITUENT ASSEMBLY Of INDIA (LEGISLATIVE) 
Tueaday, 23rd MaTch, 1948 ' 

The Assembly met in the Assembly Chamber of the Coune.'l House a' 
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr, G. V. 
MavalanklU') in the Chair, 

STARRED E~T ONS AND ANSWERS 
ORAL ANSWERS 

Crvn.uN Pol'ULATION OlP V ~O  CANTONJONT8 IN INDIA 

890. *:.r. L X. Sidhn: (a) Will the Honourable Minister of. Defence be 
pleased to state the total civilian population of various Cantonments in India 1 

(b) Do Government propose to lay a statement on the table of the Houae 
living the names of CantonmentlS in India an<l showing the strength of ez-n/1ioio 
nominated members «offidal), nominated non-officials and elected memberl 
of each Board under Section 13 of the Cantonment Act,? 

(c) Is there any lady member in any of the Cantonment Boards to look after 
the education and medbal relief of women and children? 
(d) Do Government intend to revise the oonstitution of Cantonment Boards 

eliminating nominated officials therefrom? If not, why not? 

r 'the Honourable 8JJlt 11. V. GadgD: (a> and (b). Two ltatementa are laid 
~n the table of the House, 

(c) Yes,. Sir. 

(d) I would invite the Honourable Member's attention' to answers to the 
8uppiementary Questions wh'eh arose out of Starred Question No. 171 asked 
on the 9th February 1948. 

Serial No. Name of Canton",ent 
_____ 1 ___________________ _ 

t 

3 

4, 

5 

tI 

7 

Ii 

Ambala . 

:&mritaar 

Dagshai • 

Ferozepore 

JuJ1undur 

Jutogh . 

KaBauli . 

Khaa Yol 

( 26i9 ) 

Ci-rilian Population 

64,107 

1,0811 

l,OIU 

31,700 

11,0P8 

~ 

2,749 

Not yet "l_ifiod. 
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-------.-------------------------~--------------

Serial No. 

t 

10 

11 

11 

la 

" 
111 

16 

17 

18, 

19 

20 

!1 

112 

!S 

U 

26 

26 

!7 

!8 

29 

30 

31 

12 

lIS 

M 

Iii 

36 

.7 
lI8 

lI9 

'0 

41 

Name of Cantonment 

Nasirabad 

Subathu. 

Bak10h . 

Dalhousie 

Agro. 

Allahabad 

Almora 

Bareilly 

Bono.rea • 

Barraokpore 

Cawnpore 

C e en~ Town 

Dehra Dun 

Landour 

Delhi 

Dinapore 

Fatehgarh 

Fyzabad 

JhanBi 

Jalapahar 

Lebong , 

Lansdowne 

L;'cknow 

Meerut 

Muttr .. 

Nalni Tal 

Ramgarh 

Rani Kha_ 

Roorkee 

Bhahjahanpore 

Shlllong 

Chakrat .. 

Ahmedabad 

Civilia.n Population 

~ ,  

1,4S6 

1,1187 

!,176 

44,000 

a,8os. 

a68 

1,611 

a,16{ 

10,"7 

33,601 

1,781> 

3,491 

2,864 

17,664 

8,16%' 

2,764 

2,li16 

8,4901 

106 

'" 
lli,36&: 

18,881: 

1,005 

1,601 

10,599 

6,761 

11,011 

4,027 

1,070 

734 

3,Q43 



STARRED QUESTIONS AND ANSWERS 

Serial No. Name of Cantonment 

,~ 

lleria1 
No. 

1 

2 

3 

4 

/I 

1\ 

7 

8 

9 

10 

11 

12 
13 

14 

15 

42 

43 

44 

411 

411 

47 

48 

49 

110 

51 

Ahmednagar 

Be1gaum 

Cannanore 

Deoleli 

Jubbulpore 

Kamptet' 

Kirkee 

pachmarbi 

Poona 

Baugor 

112 

53 

Bt. Thomae Mt ....... Pa1levaram 

Wellington 

SlaIemMlt II 

Strength 
of 

Name of Cantonments eX-l>fficio . nominat.-d 
members 
(Official) 

Ambala 8 

Ferozepore 7 

Jullundar 8 

Nasirabad 8 

Agra 8 

Barrackporl 8 

ea_pore II 

Delhi 8 

Lucknow 6 

Meerut. 6 

Ramge.rh 

AbmedDagar 7 

Deo1a1i 8 

Jubbulpore 8 

Kirkt1e i 

Strength 
of non-
officials 

nominated 
members 

I 

- ... 
3 

2 

2 

Election 

I 

1 
I 

2ts51 

CIvilian popuJatlOll 

i 

13,138 

9,1140 

1,931 

10,084. 

15,«L 

4,731 

I11,Z80 

',IIS. 
31,8U 

1l,t7S 

9,36' 

8,2511 

Strength 
of 

e1ect,.-,d Tote! 
members 

7 II 

7 11 

7 11 

7 II 

7 111 

7 111 

7 II 

7 111 

7 III 

7 III 

rct!ults awaited . 
7 US 

7 111 

7 III 

7 111 . -. 
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. S.rength Strength 

ex-l.cio 
of non_ Strength Serial Name of Cantonments 
officials of No. 

aominatf'd nominated elected 
memb"rB members members 
(Official) 

18 Poona 
7 1 7 

17 !laugor 
8 

7 
11 Bareilly 

6 6 . It Diaapore 
7 8 

10 Belgaum 
7 

'> I 
11 St. Thorn ... Ht. cum Pallavaram 7 1\ 
12 Wellington 

8 6 
II Allahabad 

7 II •• Jhan.i 
8 

/I 
III Ranilhet • 1 • III Kamptee 

Ii • .7 Pachmarhi 
/; , 

18 Kas&uU 
6 1 Ii . III Benares. 
/I • 10 Landour. 
II • 11 DehraDun - Ii . , ... 

12 Fa.tohgarh "5 , 
U Fyzabad 

II , 
If La""doWDe 

II , 
16 Shahjahanpore 

Ii 
2 

18 Shillong 
. 

II , 
S7 Ahmedabad . 

2 
1 

18 Amritaar 
2 1 

SO Dagsha.i . 
II 1 

'0 Jutogh 
1 1 1 

'1 Bakloh 
\I 1 

•• ~ s  
2 1 

4.3 Almora . 
\I 1 

" Clement Town 
2 1 

41i -Ialapahar 
1 I 1 

U L.bong 
1 1 1 



• ftAltlUlD QUBIITIONS AND AN8WBRS . 
Rtrength Strength 
of of non-llerial Noms of CantollIIlsnts ex-officio official. 

Strength 
of Total No. nominated nomlnat,.d elected 

memberB memb ... lTS members 
(OffiOial) 

-.--
'7 Muttra 2 .. I 3 
48 Nainital I I 1 3 I 
4.9 Roorkea 2 1 S . lIO Chakrat .. 1 I 1 1= 
51 Ca.nna.norc 1 I 1 1= 
52 Khaa Yol 2 I No elected 1= 

member 53 Subathu 
I I 3 

Mr. R. K. Sidhva: Since that answer was given have Government con-sidered the question of revising the Cantonments, Act? 

The HonoUrable Shri N. V. Gadgil: As stated in that answer, the matter is under active consideration. 
Shri H. V. ltaJD",t.h: With reference to part (c) of the quest'on, have "ny health and child welfare centres been organised by these Cantonment IBoards" 
The Honourable Shri N. V. Gadgll: Part (c) of the question is whether !.bere is any lady member in any of the Cantonment Boards to look after th& education and medical relief of women and children and the answer has been I!i ven in the affirma ti ve. 

Shri H. V. ltamath: Medica.! relief for women and children,1VOIdd include-health and child welfare centres. , 

The Honourable Shri N. V. GadgU: The question is whether there are any lady members on these Hoards, The emphasis is on the personnel and not on the work. 

Mr. Speaker: It is clear ~  the Honourable Minister has noi go. the in· fonnatioll'. 

PBBSONS BXILBD II'ROM VARIOUS CANTONMENT ABEAS IN INDIA AII'TER 15TH AUQU8'1' 
1947 

931. 8Mr. R. K., Sidh.,.: (a) Will the Honourable Minister of Defence be 
e s~  to state whether any persons have been exiled from Cantonment areu in India under section 239 of the Cantonment Act? 
(b) Have Government issued any orders granting amnesty to theBe e:iiled 

persons after 15th August 19471 
(c) Is it a fact that most of these exiles ar-;; from the Cantonments of Meerut. Poona, Ambala, Jubbulpore, Ferozepore, Kanpur and Bareilly? • 
(d) On what offence are these persons exiled? 
(e) Do Government propose to anrend section 239 of the Cantonment Actt 
The Honourable Shrt B. V. Gadgil: (a) and (c). Four persona had been exiled from Cantonment Areas under Sect'on 239,of the Cantonmen&8 ~ from Deolal' , two from Poona ana one from Bareill,.. 
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(b) No, since they had ceased to be in exile long before August, 1947. 

(d) l1ay a statement on the table of the House. 

(e) No. 

Stat.m.ent 

The four persons mentioned in "nswer to part (,,) were exiled from C .n ~n  Areal 
for tho following oftence.: 

Giving ill advice to young recrnita ... one perllOJL 

Unde.ir"hlo contact with BritiBh Troop. ... two peraoJIII 

C" n~ ~~ c ne .. alllong the. swee r~. e e~. in the Cantoomen' one penon. 

:Hr. B.. X. Sidhva: For what offences were they exiled? 
The Honourable Shri N. V. GadgU: One ~ giving ill advice to young 

recruits, two for undesirable contact with British troops and one for causing in· 
clscipline among the sweepers employed in the Cantonment Board. 

:Hr. B.. X. Sidhva: Since then have these orders been withdrawn? 
The Honourable 8hri N. V. Gadgil: Out of these four persons one died and 

orders against the other three have been cancelled. There is no one in exile 
now. ..! .. ,aida; 111:_1 
CuLTIVATION 01' LANDs BY MlLrrARY ESTATES DEl'ARnumT IN CANTO N EN~ 

AREAS 

932. *:Hr. B.. E. Sldhva: (a) Will the Honourable Minister of Defence be 
pleadel1 to state whether the Mi itary Estates Department has any agricultural 
lands in the Cantonment areas? 

(b) Are any model farms run by them, and if so what are they? 

(c) On what system are the agricultural llinds cultivated? 

(d) Does the Military Estates Department consult the Ministry of Agri. 
culture of the Government of India? 

(e) Have any measures been taken by military authorities to . increase th8 
produce of these lands? 

'l'he Honourabla 8M Jr. V. Gadgll: (a) Yea, Sir. 

(b) No, Sir. 

(c) Agricultural lands m-e leased out to private persona by auction Under the 
Cantonment Land Admin:stration Rules. (1937). 

(d) No, Sir. 

(e) The orders regarding the utilisation of lands in Cantonments to the ~ r
lllUID extent possible issued in connection with·· the Grow More Food Camprugn 
are'tltill in force. 

:Hr. B.. X. Sidhva: Has any action been actually taken with regard to 
'Grow More Food' and extension of agriculture? 
'l'he Honourable Shri N. V. GadgU: As a matter of fact under the instruo-

tions issued.some land which was under the supervision and jurisdiction of the 
military authoritied was converted  into agricultural land for the purpose of 
growing food. . 

8mt H. V. ltamath: Does the Military Estates Department propose to ruJl 
any poultry and dairy farms? 

The Honourable Sbrl N. V. Gadgll: There ia no euch intention. 
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OOOUPATION OF KALYAN Mn.rrABY CA.MPIN BoJOlAY PROVINCE BY PAXIBT.All 

TROOPS 

933. *][r ••• E. Bidhva: (a) Will the Honourable Minister of Defence be 
pleas.ed to state w e ~r .it is a fact that the Military Camp at Kalyan in the 
ProvIDce of B.ombay, IS ID the occupatIOn of the Pakistan Army? 
(b) What IS the total capacity of accommodation in this Camp? 

(c) How many of the Pakistan Troops are still in the Camp? 

(d) How many of them were in this Camp on 10th Janutlry ]948 and 
when wilf the troops be removed? 
(e) Is it a ~  tbat Government have Bet apart this camp for the use' of 

refugees  coming  from Bind? 

(t) If so, when will the said camp be available for the use of refugees? 
The Honourable Shri N. V. Gadgil: (a) A_part of the camp, (camps 1 and 

il--there are 5 camps in all) is a.t present being used as a transit camp for per· 
IOnnel who have opted for Pakistan. 

(b) 2,000. 

(c) None. Approximately 400 Military and Ordnance Civilian personnel were 
at the Camp on the 19th March 1948 waiting to go to Pakistan. . 
(d) 1,283. all of whom were evacuated by the middle of January. The pre· 

sent occupants are subsequent arrivals. 
(e) Camps 3, 4 and 5 have so far been set apart for refugees  from Sind. 
(f) Camps 1 and 2 are expected to be available for refugees by the 1st April 

1948. 
][r, B.. E. Sidhva: Is 2,000 the accommodation for one camp or for alI the 

camps? 
1'he llonourable Shri N. V. Gadgil: The total capacity of all the camps is 

about 30.000. 
JIr. B.. E. 8idhva: May I know if all the camps will be available for 

mugees by 1st April next? 
:rhe llonourable Shri N. V. Gadgl).: Yes. Sir. Three have already been 

made available and camps 1 and 2 will be made available by 1st April, 1948. 

INTBRIM ADMINlSTRATION OF CRATTISGARH STATES lIY C. P. AND BBBAB 
GoVERNMENT 

934. *Shri ElBhori Kohan 'l'ripathi: (a) Will the Honourable Minister of 
States be pleased to state as to what arrangements the Government of the Ven-
val Provinces and Berar have made for carrying on the administration of the 
Chhatti'sgarh States during the interim period? 
(b) Have the people of the ChhaWsgarh States been associated with the 

mnning of the administration during the inter'm period? 
The Honourable Pandit Jawaharlal Nehru: (a) For admin'strative purposes 

~e States of Nandgaon, Khairagarh. KawRrdha and Chhuikhadan have bee,> 
grouped with the Drug District of the Central :r'rovinces ~  ~er r. 1)£ Q' 
remaining ten States, Bastar and Kanker . co.nstItute the. Dlstnct ~  Bastm 
Burguja, Korea and Changbhakar, the s~nc~ of S r~  and Ralgarh, Jas-
pur Udaipur, Sakti and Sarangarh, the DIstrict of Ralgarh. All these States 
~ a part of the Chhattisgarh Divil'ion and the Commissioner, C s r~ 

Div:sion is the Comm;ssioner for these States also. The High Court of Judl-
_We at Nagpur is the High Court for the Central Provinces S es~ The 
following laws in force in Central Provinces and Berar have been extended to 
the States:-
1. The Indian Penal Code. 
2. The Code of Criminal Procedure, 1908. 
"3. The Police Act. 1861 . 
. t. The Cp.ntral Provinces and Berar Courts Act, 1917. 
5. Central Provinces and Berar Motor Vehicles Tau.iion.Act, 194'1. . . 
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6. The General Clause. Act, l89'1. 
7. The Centra.! Provinces and Berar General Claule. Act. 1916. 
8. Motor Vehicles Act, 1939. 
9. Epidemic Diseases Act, 1897. 
10. Central Provinces and Berar Porce Safety Act. 19i7. 
11. Indian Criminal Law Amendment-Act. 1008. 
12. The Criminal Law Amendment Act, 1932. 
All other Acts, Notifications, Orders, Byelaws, Rules and Regulations, as m' 

force in the States immediately before 1st January 1948 have been allowed to, 
operate. 
(b) No, but steps are under active consideration to associate the people of 

the States with the administration. A Bill for establiRhing local popular ~

nistrations in these units is at present before the Provincial Legislature. In 
the mean tim", the Government of Central Provinces and Berar are taking steps-
to constitute 
(i) A joint States Advisory Council for the integra-ted States; 
(ii) An Advisory Coun'3il for every State. 
Shri Yudhiathir Misra: Do Government propose to give representation to 

the people of the States in the provincial Cabinet? 
The Honourable l"&DlUt lawaharlal lrehru: No, Sir; representation in the 

provincial Cabinets is not givep in that way. 
SlIrl H. V. Xamath: At present what portion'pf the administrative staff 

for the newly fOrmed districts has been recruited locally and how much hilS been 
imported from tue adjoining diE.tricts of the pre· merger Central Provinces? 

The HonoUI'&ble Pandit lawaharlal lrehru: I have not the faintest llotion. 

Shri H. V. K&math: Will Government please ascertain the facts ill con· 
nection with this? 
'!'he Honourable P&Ddit lawaharl&l Nehru: If the Honourable ~ Member 

wants it; it is not particularly important. 
Shrl B. Das: Is the Honourable the Prime Minister aware that the Orissa 

Ministry associated three Executive CounciIlOrs from the States which are no ... 
merged in Orissa? Why should· not the same practice .  .  .  .  . 

1Ir. Speaker: Order. order; that is an argument. 
Shri B. Das: The Prime Minister said that it is not the practice to take-

Statea people in the Ministry .  •  .  .  . 
Mr. Speaker: That is part of an argument; the Honourable Member want. 

to point out something which is contrary to what the Prime Minister said •. 
The Honourable MemBer may ask a question but not· argue. . 

'!'he Honourable Pandlt lawaharlal Behra: And that is no, what I said; 1 
laid that Cabinet Ministers are not appointed territorially. 

Slui B. Daa: Did the Ministry of the Central Provinces approach the 
·Honourable the State Minister here to appoint Executive Councillors for the 
States included in the Central Provinces? 

The Honourable Pandit lawaharJal Behra: I do not know who an Executive 
Counoillor ia! 
Sbri Yudhisthir Misra: Will the Honourable the Prime Minister atate 

whether the Advisory Board will be formed by eIectionor nomination? 
'!'he <Honourable Pandit lawaharl&l BeJmi: I understand that there is ~ 

acheme being proposed by the Central Provinces Government for these States, 
called the J anapadi administration. where there will be one or !Dore Councils in 
the States elected on the basis of adult franchise both from.. 1l.'ilan and rural 
areas. 
The Council will have a Government OfftceJ: as its Chief Executive Officer, . 

. and for the present with' t.he exception of Police, Law. Justice and Revenue, .... 
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will be practically in full charge of the administration of the unit for whiah i. 
is constituted. A Bill for th's purpose is now before the Provincial Legislative 
COllncil. 
AB regards the States Advisory Council. it is proposed that one member win 

be nominated on the Council by the Provincial Government for every one ~ 

of populatioB. Six seata on this Council will be allotted to the re reS~n - e  

of the Princes. The Counel! will be summoned twice a year, or oft-ene'r if neces-
sary. Details of rules concerning allowances, etc., of the members of the States. 
Advisory Council and-the method of nomination of members are expected to be 
notified shortly. 
Shri Yudhisthir Misra: Will the Chief Executive Officer be respc:>nsible "". 

the .Advisory Board? 
The Honourable PantUt JaWaharlal:Nehru: The Advisory Board by its verT 

nature is an Advisory .Board. Nobody is responsible to it. 
Seth GoVinddas: Ie there any proposal to hav6 a bye-election of ,these' 

territories to be represented in the Central Provinces Assembly? Or is it thail 
the representatives of these States will come into the Central Provinces and 
lIerar Assemblv in the next elections? 
The Honourable PandJt Jawaharl&l.:Nehru: May I point out that all these 

attachments are temporary. The futuro constitutions have to"be worked oull. 
One does not know what the final shape will be. I cannot definitely answer the 
Honourable Member's question. 
Shri Kishori Mohan Tripathi: Will the Honourable the Prime Minister b .. 

pleased to state if members nominated to the Joint Advisory Board from thf'l 
States will be able to participate in the deliberations of the Central Provlncea 
Assembly during the interim period? 

The Honourable Pandit Jawaharl&l :Nehru: I do not thin.j[ so. -

PuBLIOATION 01' NlIws 1N Bharat Jyoti re ARMs FAOTORY IN HYDlIBABAD STATJI 

935. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honouarble Minister 
of States -be pleased to state whether the attention of Government has been 
drawn to a news published in the Bharat Jyoti, dated the 29th February, 
1948. und"r the caption .. Arms Factory. in Hyderubao.'·:: 
(b) Have Government marle any I'nquiries regarding the allegations made 

in that report? If so, with what result? 
The Honourable PandJt Jawaharl&l:Nehru: (8) I have seen the Press ~e r  

referred to. 
(b) Government have received reports that certain firms in Hyderahad have 

with the assistance of His E 1 ~r  Highness the Nizam's Government been for 
lome time engaged in the manufacture of pistols, rifles and connected ammuni-
tion. OUI" Agent·General at Hyderabad has been asked to take up this matter 
with the. Nizam's Government and his report is awaited. 

Bl1BGLABIBs, ROBBERIE8 A.ND MURDERS IN DELHI AND NEW DELHI DURING LAST 
I'OUR MONTHS 

9at. *Pandit Mukut Bihari Lal Bhargava: Will the Honourable Minister 
of Home Affairs be pleased to state: . 
(a) the number of bnrglaries, daylight robberies, and murders in Delhi and 

New Delhi during thE' last four months; 
(b) the number of cases in which the culprits were caught red-handed 01' 

were subsequently traced; , 
(c) the extent of the property looted or stolen and the extent of the reooveriea 

made; and 
(d) what special security measure, if anY, Government have taken to elim,-

nate the chances of repetition of such inc'dents in future? 

The Honourable Pandit Jawaharl&l lIehru: (a), (b) and (c). A statement 
eontllining the information is laid on the table. 
(b) I would refer the Honourable Member to. the reply given on the, 8tH. 

ManlJ1. 1948 to part (b) of Question No. 637 by Shr;i l)eshbandhu ~. 
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Shri DeahbaDdhu Gupta: Recently some young men han been srrested 
in connection with the Lloyds Bank dacoity hold-up and some of them belong 
to very respectable families. 

The Honourable Pandit Jawaharlal Wehru: Yes, Sir, lome people bave 
been arrested. I am not acquainted with their ages. I understand they are 
refugees who have come to Delhi from the N.· W. F. P. and Rawalpindi area. 
I further understand that one of them has con1essed. 

I Shri H. V. Xamath: Is there any proposal before the Government t<l 

&Ppoint mobile police or vigilance squads to patrol these dangerous and distur-
hed localities by day as well as by night? 

The HonourabJe Pandit J'awahlll"JAl Nehru: There is always some kInd of 
mobil" po]j,·" moving about: whether it is to be extended or not is another 
matter. ' 

• 
Shri M. Ananthasayanam ·Ayyangar: Will the Honouroole tbe Prime 

Minister consider the advisability of extending this force so as to work during 
the day in New Delhi as the officers then go to work in their officea and the 
womenfolk are left alone in the houses? 

The Honourable Pandit J'awaharlal Wehru: I shall certainly enquire inllo 
the matter. 

Shri Deshbandhu Gupta: Are Government satisfied with the (eourity 
measures taken in this matter? 

Mr. Speaker: Order, order. Thai is & matter of opinion. 
LAw re GIVING AND TAKING m' BRIBES BY PUBLlC SERVANTS 

937. "Shri P. Kunhiraman (on behalf of Shrt V. O. Keaava Rao): W'll the 
Honourable Minister of Home Affairs be plea6ed to state whether there is .any 
proposal before the Government to change the exiating law regarding giving 
bribes to and taking bribes by public servants? 

The Honourable Pandit J'awaharlal Wehru: There is no such proposal before 
:the Government. 

Shri H. V. Kamath: Is there any law regarding the giving of bribes and 
taking of bribes, or is it only about the punishment for them? 
Mr. Speaker: Order, order. It is not a matter within the speoial cognizanoe 

-of ~ e Minister. Anyone who carel to !mow the Jaw on the subject may study 
it for himself. 

PllTl'l'ION Oll' AsSETS Oll' PuNJAB PtmLIO LmRABY, L.&.BOBB 

938. ·Shri Lakshminarayan Sahu: tal Will the Honourable Minister of 
Education be pleased to state whether it is a fact that the Punjab ~  
Library at Lahore was run and maintained by the Government of PunJab? 

(b) If so, has it been partitioned like other assets of other institutions of 
ihat Provincial Government? 

(c) If not, do ~ern en  propose to arrange for the transfer of the Sanskrit. 
Hindi, and Gurmukhi sections to East Punjab? • 

,r, t ,rll ,......; J',.. ~ """ ","' ~' .. ~ : o)l;i rW1t/1 U»,.. ~~r 

~ ~ ~  * ~" 1..-'''',.. ~,- ~ cJ' Lt'" l.":!o) +it.. wol' "':'1* ~ ,,... 
U-I -.! ~ .:!! ~ ~ J"ll-~ """ ~-. .... ,s ~ s ~ .... -.JAJ ~  ~ 

-~ . ~ .Jo) ~ ,s ~ .., ,,s ~ c.s. ~ JI,.. ~ ~ ~ 

The Honourable Kaul&na Abul Kalam And: With your permisRion, Sir, I 
tJlOpo'>6 to >\nswer Starred Question Nos. 93S--40 e ~er. The Honourahlr: 



!too CONSTITUENT ASSBMBLY OF IS"DlA (LBGISLA'tIVB) [23RD MARC!, 1948 
Member's questions pertilin to a subject with which the Government of the East Punjab is concerned, to whom the questions have been forwarded. 
~ T ~~""-  ifl1T ~ ~ ~ ~ ' r~ ? 
Seth ComMas: Will any reply be received from there in this connection 1 

It,S ".. ~ 1J'1 uLt., IS ~~ li,s ~  : Ill;; rWI",I UJ,.. j.,!,.;i 
-~,~ 

TIle Honourable ][aUlaua Abu! Kakm Alad.: It is hoped that this would I't!oeive consideration there. 

go """t'" J IS uti' t --=- ,.~ ..:..;t./,Il ~ '-tlA 4' : ~ ,....w. ~ ..s":' 
-.! ~ It!'..s.;.-u 1 ' '~- ' . ' Jl.!1 ~, J-W. 

Sh!I Delhbandhu Gupta: May I enquire whether these questions do no. relate to the Ministry of Relief and Rehabilitation? 
Kr. Bpeaker: That is an argument and not a question asking for informa-· tion. . 
Sh1'1 Delhbandhu Gupta: I am drawing Ilis attention to the matter I\.Ild finding out whether he has considered this ·aspect. 
lIIr. ·Speaker: That means argument again. What is the information that h" wants? 
Shri Deshbandhu Gupta: That is no informa.tion. 
D. Speaker: That is a.rgument. 

T&&.NSII'IIB 01' PROVIDBNTAND GRATillTY FUNDS 01' NON-MUSLIM EHPLOYBB8 0'-
PUNJAB PUBLIO LrBRARY, LAHORE. 

t939. ·Shri Lakshminarayan Sahu: (a) W:ll the Honourable Minister of Education be' pleased to state' wheWer the provident funa Ilnd gratu;ty fund of the Non-Muslim employees of the Punjab Public Library at Lahore have _ been transferred to India or East Punjab? 
(b) If not, ~  Gov"mlllent propose to arraDl!e with thQ Government of Pakistan on this matter? 

(cj Have the 'NOD-Muslim staff of that Library bee!l absorbed in th& libraries of the Government of India or of the East Pun1&b Government? 
(dj If not, do Government propose to absorb them soon? 

TJu.JrSI'lIB OJ' DAYAL SmGII AND DWARAKA DAS LIBRARIES TO INDIA. AND PAlttlTIoa 
OF UNIVBRSITY AND HIGH COURT LIBRARIES AT LAHORB 

tINO. ·Shri LaJg!bmjnarayan Sahu:'i&) W:ll the Honourable. M n s~er of Education be pleased to state whether it is a fact that the Dayal Smgh Library 
and Dwaraka Das LibIV'Y are still in Lahore? 
(1)) Why were e~ not transferred to India? 
(C) Do Government propose to arrange for their transfer soon? 
(d) H;ve the UniverRity and Rizh C:ourt Lihraries of t.he old Punjab beee 

partitioned? . 
Ie) If not, what /ife the reasonR? 
(f) Do Government now propose to have tbese ·ibraries partitioned? 
+'1'01' ......... to thi. queotion" ••• 8IMred ~.~ n No. 938. 
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AJorLIOATION8 POR SCHBDULBD CASTE SCHOLABSJlIPS I;OR 194'7 .. 8 941. ·Shrl P. Kunhiraman (on behalf of Shr1 V. '0. K .... Bao): (al wm -the Honourable Minister of Education be pleased to state the total number of cpplieations received by the Scheduled Castes Scholarship Board for'iacholar-chips from the Scheduled Caste students during the year 1947.481 (b) How many of them were granted scholarships? (c) Were the funds placed at .the disposal of the Board adequa$e to meet -the needs of all tbe applicants? 

(d) If not, what steps were taken to aUlOIlent the amount? 

~,.. ,0) ,I,.. WoII (a): o)l;i r '~  lill,.. J+,!,;T 
-.... ,; ,.. ~~ (b) .J "I IJ+I' 0$', ..s:;f ~''''~  ~ - LJ.:; 0,::...;, L1'" ! ..... ~ ul6. (c) 

~...,.s ..j .u.; ~ J.. lJ'i -~ ~ IT ~ '~ ~ - 4! ...,... 

-,,! ..;,. 

-.! u,. ~ ~ L,.q,.. Ai. (d) 
1'I1e lIonOUr!&bla JlaulaDa Ablll ~  (a)I,22Ii. (b) 590 so far. 
(c) Yes, Sir. The funds available have so far been .ufficieat for awarding Icholarship to all the eligible candidate •. 
(d) The question does not arise. 

Ria-BBSBNTATION BE DBCLABATION O. BmTB ANNIVBBSARY OJ' Smu GURU RAVID.t.1!I -AS PUBLIC HOLIDAY 
942. ·Sbri P. KIJIlhIrAmaD. {on behalf of Shrl V. O. K-. .. Bao): {a) Will the Honourable Minister-of ltome Mairs be pleased to state whether any representation for declaring the Birth' Anniversary of Shri Guru Ravidas as a public holiday has been received by the Government of India; and, if 80, what action was taken on the representation 1 
(b) Are Government aware that the Government of East Punjab bas already declared this as a public holiday:' 
'!'he BODOarable Pandlt la.WI!l&tIal B'e1irIl: (a) and (6). Govpment are awW'tl ~  the East Punjab Government have declared the birth-liay of Guru Ravidas as a Public holiday_ Representations were received from IIOme local scheduled caste organisations for similar action by the Government. of India. The proposal could not be accepted as it was not in accord with the (fovern, ment of India policy on the questions of public holidays. I lay on the table of the HOUSE: a copy of a circular which embodies Uiat policy and contains the list of approved holiday •. 

No. 65/47-Public (B) 
OOVJllUl1OllT f1' DIDU 

MINISTRY OF HOME AFFAIBS 
New DelM, tAl 18tA Dee_her, 1947 
OFFICE KEMORANDUM 

8uJl.lBCl' :-Re",.ion Dt the .xisting DTMrs .,.YaTdi'lIJ Holidays arul Ca.""; L.....a Thw Miniatry have bad under consid ..... tion the CJ!1"""ion of the nnaion of ~ orden relatiUIt to holida"" and _1 leave oboerved m the Ceutnl OoYernJJJeJlt. ... wi" particular reference to tile recommendations made by tbe Ceutnl Pay Commiuion and the 
c..- ~ ~ which have _ u.keu ~ .  " 
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2.,on the question of holidays, thi. Mmistry consider tha.t so
me "erogniaed principles in 

... Iectmg them. should be followed. Such prmc.pl.s ffi.ght be 
tbe gen.'ra.l significance of • 

fe>llval and blrthdays of world figures of imp0l1ance to Ind
ia. It is obviousiy desirable 

t.h.t Inch cc ~ .hould be ~r  ... closed holidays not only to allow Goverumenl 

.n~ opportDDlty for ce e~r n . them but .110 to relieve the public of the neceaaitT 

of haVIng to tral\lllCt any bume .. wlth Government officea on 
these occasions. On the other 

band, there is har.d1y any justification for having closed boli
d.ys on such occasions &. are 

devold of general Interest and are of significance only to p
ersons belonging to a particular 

community. 

3. As regarda casual leave, this Ministl)'l feel that the 20 da
y.' casual leave at preunl 

admiaaible i. quite appropriate but the .cope of such leave 
shoald be extended to cov .. 

leave for the parpoiB of celehrating a particular f .. tival which
 is not observed &I a doeact 

holiday. . 

4. It hal accordingly been decided-

(.) t.hat the cloaed holiday. .honld be ohaerved in the Central 
Government 0111-. 

located in Delhi and Simi" only on the occasions and to the
 extent indicated 

in th. attached Ii.t. Central Oovemment offices elaewhe.... e
bonld continue to 

follow the preeent practice in the matter. 

(b) t.hat • holiday on the 1at January" ehonld be observed 
in 1948 and tbereafter 

diacontinoed. 

Ic) that communal ar oectional holidays shonld be abolished bnt Go
vernment .. rvant. 

should be permitted to take casual le.ve on such communal fes
tiva.ls .... they 

.. ish to ce ~ r. e. 

(d) that 20 d.y.' casual leave .honld be granted to both olllcer
a and .taff employed ill 

Central Government offices all over India subject to the conditi
on that more 

than 10 day.' cuanl leave ahonld not be allowed .t • time. 

'e) t.ha, th_ decisions .honld take effect from lat J annary, 1948. 

(SeL) ••••••••••••••••••••••••••• 

Secretary to tha Government of India. 

To 
All Ministries of the Government of India j Director,' n~ enc~ ~ re .  Fede!aJ ~ c 

Service Commission' the Registrar, Feneral Court; AU Ind
la A s r ~ SerVIce Tratn-

in School; Military Secretary to the Governo! General:. Private 
Secretary to the e~'" 

olneral; Mini.tr,· of Finance ( e en~  Mim.try of Ftnan.co (.States and Extemal AII.'lI 

a Commonwealth Relations); Conshtuent Asaembly; Legialative Assembly e r . ~' 

C.binet Secretariat and the Prime Miniater's Secrew;.,-
. 

LIST OF GOVERNMENT OF INDIA CLOSED HOLIDAYS 

Du"ng JUS/or D.l'" .. S.m/tJ. 

New Year's Day· 
btJanuary I day. 

Id.e.Mila<!. • 
24th January I day. 

Shiv .... tri ." 
· 9th March 1 day. 

Holi 
24th &I 25th :March 2 d.y •. 

Goo<lFriday 
26th :March 1 day. 

King's Birthday 
lmhJune 1 day. 

Id-nl-Fitr . 
7th August 1 day. 

Independenoe D .. y 
15th August I day. 

Jan.maaht .... i 
• 27th August 1 day. 

M ~ Gandhi'a Birthday 
2nd o;,tober. 1 day_ 

Dueehra 
· 10th to the 12t1o Ootober 3 days. 

Id-ul.Zuha 
• 111th October 1 day_ 

D\wali 
• 30th &I 31st Ootober 2 days_ 

Jiuh .......... 
12th November 1 day. 

Guru Nana.k'. Birthday 
16th November 1 day. 

()hristuiae . 
25th December 1 day. 

• For 1948 only. • 



STARRED QUESTIONS AND ANSWBR8 

Ilf8TlTUTIONS IMPABTING EDUOATION IN MARINE ENGINEEJl.UiIG 

943. ·Shri Basanta Kumar Das: \VilI the HOllourba!p 111 nister of Eduu8-
lion be pleased to state: 

(a) what institutions are there in India for imparting education in Marine 
Engineering; and 

(b) what steps Governmellt nrODose t.o take for iucreasing the number oi 
81mh inst,itutions? 

~.. -j  .f' UtI ..... ,.... AS rls' U"I JS' t;i (8) : IlI,i rWlr.I lia,... J+,!,;i 

-~ n ~,.N u  -..; -f"!1 -f"!1 -.)i -J! 

~ " d JJ.)'-t1l AS =4 U"I ~ '--'.11 J. ~.  ..... i ..:...W,,s (b) 
,.. ~ 4S JtTT AS ~~ .£ ,-.,.. ~,..,... j:WS",... 1S.J1-t! i..,s Jl+t 
.a.m) Jl>'t.; ..j ~ U"I 7 ~~ u.,s 4.S V*'"" W*'" c.,4 U'" ,~ .! t.ll" 

.a.m) U"I -.!.}J LJ .. W*'" Jt.:.. ~ n' f"!,:;1 L-i.!1 ~ ~ ..;.. ~ u;.; .ftlt 

. . ~1 ,,1 J4'''; '--'.11 IS .£:-,.. ~ u;.; ~ .! l.!1l"j X =lot '-"" v+'"' 

c.1l ~, -  c""" ~ n .. ... ,,~ X ~, .. U"1..j ~ -. . ~ ~1  J,.s' ~  

..j '-"" .! t...) ~ 1I,.s' U"4 1..."'; .£ ~ ~,~" -  ~~ ,,It... * -.! .f')' 
..A ~  ~,..,... ,,1 ~.. ,  Jy..i IS tr,.. ~ £,! ~ LJ""""' UtI Is' .s''tIo", 

-. .~1  u;.; ~  ~ ,..w ..J 
The Honourable MaUlana. Abu! Kalam Azad: (a) The I.M.M.T.S. 

«,:'Dufferin" at Bombay is the only institution in India which imparts instruotion 
in Marine Engineering at present. 

(b) The Government of India have set up a committee' to enquire into the 
existing facilities for the training of Mercantile Marine Officers iu India and ~ 
make recommendations for their expansion. The Committee's final report is 
still awaited but the  Committee in its interim report have recently recommend-
ed that the Government of India should set up as soen as possible a Nautical 
and Engineering College. The recommendation of the Co=ittee is under the 
active consideration of the Government of India_ 

Naval Architecture and Marine Engineering is one of the subjects instruo-
tion in which up to the degree standard will be imparted at the proposed 
Western Higher Technical Institution to be located near Bombay. 

Shri Basanu Kumar Du: How many students generally come out of that 
mstitution? • 

~ ..:-J, U"I W*'" ~ =",.. ..j ....,..;,; .J,J .£:-1 : .il;; rW'r.' lill,.. jh!,.;f 
-w:..1.I.f 

'!'he Honourable Kaulana Abul Kalam AIa4: I would require notioe fur 
this. I cannot answer at the moment. 
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Ad Balla 0haDdra Samaata: When was the Committee formed? 

4,)"'" dJ"'; "li .. oJ ~~ ...rS ,,'..,..s ~ : o)l;i rW1",I lill,.. J,w,..1 
-..fti .}J ..s:4t! .. '-~~ .1, .. ~ '" ~ ,.& t+lt. -W-Ii.t ~ a.J.W ~ 

The Honourable lIIaulaDa Abal Kal&m A.u4: I canruit lIBy exactly the time 
'&lid date when the Committee was appointed. but probably it waa constituted 
about 2 or a months ago. 
I 
D:aALBB8 SPBCIFIBD BY ADJUTANT E~ A.  TO MILrrARY UNITS .OR Ptnw.H.t.811 

011' SPORTS MA.TBBlA.LS 

I". ·Shri Deahbandhu Gupta: (a) Will the Honourable Minister of 
Defence be pleased to state whether it is a fact that there is anv Annv Order 
"prohibiting Military units purchasing sports materials from e ~rs other than 
:those specified by the Adjutant General? 

(b) If SO. what are the names of the cancems specified in the order? 

Ic) Do rn ~  propose to consider the advisability of giving discretion 
to Military Units to purchase sports materials from the competitive market 
'by invit:ng tenders instead of from a few specified firms? 

'l'haHonourable Shri lIf. V. GadgIl: (a) Yes, Sir. The Anny order gave a 
Jist. of names of firms with which the Department of .Industries and Supplies 
had entered into rate contracts for such articles for the year 1947 for the 
lJenefit of the military units. 

(b) I lay a statement on the table of the HoUle. 

(0) It is not generally advisable to allow individual units to make local 
purchASes. Experience has proved that the quality of the goods and economy in 
prices can be ensured either by bulk purchase when possible or by a system of 
TGte contracts as adopted in this case. The system to be acJopted for the current 
:year is under consideration. ". 

S"tat ..... at 
1. M...... Uberoi, Ltd., 8iaI1mt.. 
2. Measra. Pioneer Sporta Ltd., Sialkot 

I. ·1IIIeara. CbamIaD· 8poria Worn, 8ialkot. Cit,. 
4. Mell8rL B. T. Sbuttlecock H01ll8, Sialkot.. 

fi. Metl8 .... Abdul Karim "  B ...... Sialkot C"1tJ· 
6. Mesara. Vital Sporta Work.. Sialkot. 
7. M ......... Henry and WederaoDS. Sialkot Cit,.. 

8. M .... n.Darle,.. Ltd .• Sialkot City. 
t. Mellllll. nj~  Cotton Sports Neta Manufactol'J, Sialkot.Ci\y. 

10. Meaon. Goodwill " Co.. Sialkot City. 

lPoUIGN EXPERT' lmi<rBuOTOBS TO eOACD: INDIAN COJtPBTlTOBS YOB OLYlII1'IO 

GAllES 

!MI •• Shri P. It1lDhlramln (on behalf of SIIrl . V. O. ItesaVlo): Will 
the Honourable Minister of Education be pleased to state whether any repre-
·aentat:ons rege.rding the necessity of engaging foreign expert instruotors to coach 
the intending competitors for the Olympic games have been rece ved by Go,!-
emtnent from the participants in 'the Olympic games held at Lucknow; and, if 
.c. what action Govemment have taken in the matter? 
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representation . ~ ~ c,J<> ,-",' ~ ~ ~ ~ : .,';i rlL'JI,.t' UJ,.. Jw,.;i 
_ .! . ~ ~ ~ ';'I 'r.-,., IS' J',.. .Jl ,-",' -.! a... ~ 

The Honourable Maulana Abu! Xala.m ADd: No. The Government has not rAoeived any >luch representation. The second part of the question therefore 
dORS not flrise. 

NATIONAL SAVL.'!G CERTIFICATES AND CO. OPERATION AMONGST CONGRESS 
COMMITTEES, KISll CONGRlIISS, 1!;TO, 

+946. *Prof. :N. G. Ranga: Will the Honourable Minister of Finance be, 
pleased (0 state; 

:,al whet,hcr };"LiOlWi S" n~s Certitic"lc, Hrc still being soli!; und 
(b) whether any effort is being Illude to in,,;te the co.operation of Congress Committees, lG3aJi Congl'ess, the 1. :sr, T. 1.'. C, and other popular organisa. tiom; in order to make them more popular:' 

The Honourable Dr. Syama Prasad Mookerjee: (a) Yes, Sir. 
(b) '1'he suggestion w;l! be considered in connection with the reorganisation of the small savings mpvernent which is under consideration. 

PROGRESS BY RESERVE BANK IN FINANOING AGRIOULTURE THROUGH CO.OPERATIVlII 
BANKS 

+947. *Prof. N. G. ~  Will the Honourable Minister of Fuance bo pleased to state; 

(a) What, progress has been achieved by the Reserve Bank of lndia iu its efforts to nnance agt'icuiture through the Co·operat ve Banks: ,', 
(b) h(m much mone:" has been advanced by it So far year by year, 'to the Provincial Co-operative Banks ond at what rates of interest; and 
(~  what its relatiolls' are w:th the Provincial Co·operative Banks? 
The Honourable Dr. Syama Prasad Mookerjee: (a), (b) and (e). I lay on the table of the House a statement giving the information required by the IIonourable bfember. ' 

; 
Statement ,lwtl1iAg tAe _gorta rruule by the Re •• ,,,e,' Btm" of /tulia to "'f>'Pl1I fi-to 

~ e r ,  
The financial accommodation which the Reserve Ba.1I1'-it authon.d to p... to 'a.griClll turists through the Provinci&1 Co·opera.tive Banka it .. follo ... :-
(i) Loans and advances to Provincial Co-opera.tive Bank. against Govemment _ad· ties or against approved debentures of recognited land mortgage banb whlda are declared trustee securities for period.. not exceeding ninety daya r8ecti.9D. 17 (4) (a.n. . 
(ii) Loans and advances for a ma.ximum period not exceeding 90 dayw against pro, missory notes of co-operative institutions endorsed by Provincial Co--operatiYe Banks and drawn for the purpose of financing seasonal agricultural operationa or the marketing of crops or rediscQunting of such. promisBor"-notes and that of bills of exchange m.tUl"ing within nine months rSedion 17 (2) (b) .. ud (41 (c)]. 
(iii) Loans and advances for periods not exceeding 90 days on the security of pr. miSsory notes of Provincial Co-operative Banks supported by documents of title to goods which have been assigned or pledged as security for c .. llh credits or overdrafts granted by the Provincial Co·operative Banks for the purpose of financing seasonal agricultural operations or tile marketing of erops. 

t Answer to this question laid on the table, the questioner being ~ sen . 
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B. The above proviliona incidentally show the limitations to· the auiatance that tho 
Beaerve Bank can render to agricultnri8ts. In the fir8t place, the Bank cannot :m&ke 
advUlceS to agriculturists direct and can extend accommodation ouly through acheduled 
bt.nb or the Provincial Co·operative Banks. Secondly, it is not authorised to snpply the 
long.term needl of agriculture and the kind. of agricultural bills which it may discoun\ 
are limited to thoee drawn for seasonal agricultural operations or the marketing of crops. 
Laatly, the maximum period for which it can make advaJlce i. limited to nine mont.ha 10 
Ihal it io authorised to lend ouly for Bhort periods. 

3. Subject to the limitations impoaed -on the Reserve Bank by the Statute they have 
oince th.ir eatabliohment been anxious that the largest possible WI8 should be made of these 
provision. to finanee agriculture. The firat. important effort iu this direction was made 
m Januarr 1938 when .. schem" ....... formnlatsd for providing fina.nce for marketing of 
agricultural produee through the agency of the money·lender. It W&I realised that the 
Co-op&rative movement had touched ouly a very ama.u percentage of the population and 
that the money·lender was still the largest supplier of agricultural finance. It was, there-
fore, thought that if agricultural finance was to be made available to the agriculturist on 
a lubatsntial scale the possibility of utilising the agency of the money·lend ..... should be 
explor.d. Under this scheme, the Bank offereo! to rediscount at concession rates, through 
acheduled hanks, the bill. of approved money· lenders drawn for making adyances to agri· 
culturist. against the security of produce on the condition that the benefit of the low rates 
was passed on to agriculturists. .Among the difficulties pointed out by the scheduled hanks 
in adopting the scheme were: 

(1) The smaller agriculturist did not usually borrow against. the security of his pro-
duce. He required finUlce more for crop production than for its marketmg. 
He generally obtained it by keepiug a running' account with a money.lender 
and would not, therefore, agree to commit himself to billa payable on a fixed 
dats. 

Iii) The scheduled bt.nb were not in a position to gauge the money·lender'. credit 
. readily, nor would it he possible for them to dictate the rate of interest which 

the latter should charge to the cultivatore against produce billa. 

!Iii) First ola88 bill. were at present discounted atnry fine rates owing to keen 
, competition and there would therefore·he little scope for scheduled banks to 

rediscount such billa with the Reserve Bank. 

(iv) The debt relief e ~ p:","ed during the peri?d of e ~ n had introduced 
. an element of uncertainty Into the sphere of agncnltural credIt. 

The scheme w ... therefore not proceeded with. 

4. Efforts were simultaneously made to utilise the Co·oper&tive movement for the eupply 
of agricultural finance and a circular w ... ,issued laying down the procedure to be followed 
ily co·operative banks in obtainiug such finance from the bank. 

S ,In order however, to enconrage Provinci .. l Co.operativrede BankBh to ~ e re  . e~~ 
. "1 bl f th Reserve Bank they prep.. .. sc eme In m --

of the finance ava' & e rom e ..' d So-t' 17 (2) (b) and 17 (4) (c) for 
'Of which they offered to grant ,cc ~ (' On f1 erper .,~~n below the Bank Rate) on the 
marketing of crops at & conceJ810n ra •. ~., a: 'th If t b 
'Conditiuns that the benefit of the low rate w ~ passed on to e  u 1m3 eo· onower. 

were anxious that the proviaions of the Reserve Bank of .India Act ~ . be 

. ~ ~ the n~ es  e~ ~ ~ eSC~~.~ ' ~ ~~e~~ ~ ~n.n~ N. ~~ " ,~ ' ,  
at cheap rates t ey ex n  . easonal icultural operations also and mcreaaed 
drawn for the pnrpoBe of t,narfIng s  t T~ pr""ent Bank Rate being :3 per cent .. 
the re ~ f!,om 1 per c~n . B ~ perd cen this arrangement 'are able to get finance from the Pronnclal Co-operatrv8 an B un er . 
.t.bem at I! per cent. 

B .. nk of Indi;' Act which preaopposes the establi.h· 
6. Secti?n 17 (4) (d) of the ~ese, ,"e n of negotiable warehouse receipts has so far reo 

inent of hrenBcd. wlLrehouses ani cb" ade use' of after licensed warehouses have been 
mained inoperative. It can f on y d ~ e'  Warehotlsinl! Bill and circulated .. it to Provin· 
•• t"blisj'led. The Jla'dk. er~ r~ ~ n S~ es tor it. adoption. Three provinces Uld one 
dal Governmenh t. an f ,mPtOake"nn appropriat" m"".u'" in that direction. Indian State ave 80 ar 

Il k  h vo now' decided to extend the period of advances under Section 17 (2) 
7. The 9 an th a ro 1? months and wOllld be promoting an amendment to be effect aa 

(b) frylU ~ n 5 The 'have also decided to accept the debentures of land mortgage banks 
early a8 ~s'~ e. d !IS Yim.tee securities lLII security for advances under Section 17 (4) (a); 
which are ec are h ve a eed in a recent case (the Madras Central Co-operative Land 
and furtheBr, tkh)"1, ~ e ugrp 10 'per cent. of the n~w issue of debentures ae a to][en of their 
Mort,gage an 
WIlPport. 
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Showing the "mounts of ~ applied for,. s&nctloned and drawn in thelia ... of 
,  . ProvIDclal L o·operatlve Banks. • 

Amount Amount AmoUllt Rate 
Year applied """"tioned dra_ of 

Inter ... t 

-
Rs. R3. Re. 

1938 5,00,000 5,00,000 5,00,000 a% 

1 ~ 24,00,000 24,00,000  24,00,000 3% 

1941 . 6,00;000 5,00,000 5,00,000 3% 

1942 . 20,00,000 20,00,000 20,00,000 3% 

1943 • 4,00,000 3,00,800 50,000 2% 

1944 • 20,00,080 20,00,000 20,00,000 3% 

1945 . 5,60,000 4,30,000 ... 11% 

{ 30,21,000 30,21,000 80,21,000 3% 
1946. 

10,60,000 9,30,000 2,15,000 Ii % 

1947. 7,15,000 6,66,000 1,80,000 11% 

1948 (Upto 15-3-48) 1,00,35,000 ·62,70,000 .. Ii % 

'l'oTAL 2,31,91,000 1,90,16,000 1,09,26,000 

I 
• Application for R3_ 30 lalrhs .till under consider"tl<ln. 

Not. to S/au .... ftt B 

'l'bs Btatement attached would Bhow that whatever accommodation .... BOugM for by 
the Provincial hanks has been granted more or 1e8$ to t.he ftl;l ~. e . In a few ns n~1  

euly the demand w" met on a alightly reduced Beale. The reasona may be euily guee ... t 
The fact is, that there has not been much of a demand from tbe Provincial bank. for financial 
help from the Reserve B&nk. The Reserve Bank believe that thUr ia 80, beeal1le ih4 
provincial banks themselves are having a p'l.othora of funds. The Bank have found by an 
examination of their ba.la.nce sheete thai ouly a small portion of their large working funda 
could be utilised for eo-operative purpbsea and much of the working capital had to be 
~ e  in Government securiti.. or otherwise. Indeed, they have also noticed latterly 
a trend in ~ e of the provincial banka to _k investmenta in commercial tranaactiona 
. with a view to am better on their Burpll1l fund& • 

True view would be further supported by tile fact that particul.arly of late, the banks 
~~e even drawn less than the sanctioned amount. It rna.,. be added "that all ~c " n 
under 'Section 17 (2) (b) for purposes of seasonal agricultural operations or marketing of 
crops are made at a conces.ion rate of Ii-per cent. on a clean basi •• 

THE RELATIONSHIP BETWEEN RESERVE BANK OF INDIA AN·D PROVINCUI. 
CO·OPERATI:\"R BANKS 

The relatiooship of Reaerve Bank of lndia with provincial CG-ope.ative hank. is ' ern~  

by """tion. 17 and 54 of the Reserve Bank of India Act. The role of the Ban. under ...,tiop 
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1'1 Iau a1reay beeu deecribed. ... regarda NCtiou 64 it read. .. auder : 
"The llauk Ihall _te a apeciaJ Agricu1tval o.edit Department. I.he fanctiol1l of whiclt 

Ihall be >':, 
(a) to tna:iDtain an expert otAff to .tudy all qUelltions of agricultural credit and be 

available for consultation by the Central Government, Provincial Government.a. 
Provincial Co-operative Banka. and ol.her :&nking Organiiations; 

(b) to co-ordiDate the Operatiolll of the Bank in coDDuionwit.b. agricu1tval credit 
aud ita relation with Provincial eo.operat.ive.. Banks. aud aul' other banka or 
organisatiolll engaged in the business of agricultural credit." 

It would be oeen fronl the above tbat the role Qf Ibe Bank is purely of an adviso..., 
character aud in the ease of 'provincial banks the qneltion of their c n n~ tbe Bank 
do.. not &rile very often. There were some inelauees wheD provincial banka aud co-
ope!"tive aasociatiolll referred to the Re.erve Bank for advice on matters regarding finaIlcial 
policy to be followed, luch ... t.b.e punuit of commercial banking aetivitiea by co-o,PBrative 
institutio08. etc. However. the Bank always studi.. their working ... revelled In tbeir 
returna under oection 42 and alao tbeir bal...,ee sheeta and aunual reporte. If auy comment; 
io called for such comment. are usually addressed to the Provincial banka in au advisor;r 
capacity. It may aloo be lIl8I1iioned that conaultation with I.he Reserve Bank ia. geuerally 
made by Provincial Government. ana not by the Provincial co-operative banks directly. 

III this OODD8J:iou mention may &lao be made of the special facUities gp."ted toprovin· 
cial co-operative banks under the Reserve Bank scheme of remittance facilities introduced in 
1940_. Apart from enjoying all concessious allowed to scheduled banks, provincial c<>-operaloive 
bank.. joming the acheme of the Reserve Bank drawn up in 1940 are allowed the additional 
facility of mlI.king even inter-llrovincia.1 tra.nsfer of fund. between the offices of .the Reserve 
Bank free of charge even though they do not have their own branches in any provincial capital 
ot.b.er thau their own province l for thia p1ll'JP8 the provincial co-operative banka of t.b.. 
nther province. are coIUlidered as hranches of the one remitting the money, provided t.bey 
maintain accounta with the Bauk·. Olli-. 
The eo-ordinatiOll of the operatiOl1l of tha Bank in coDDoion with agricultural credit 

aud ita relation with provincial co-operative banka ia endeavoured to be brought about b1 
the issue of circulars on all matters relating to agricultural credit_ The provincial banks 
a.re free to express their opmions on any suggestion made by the Balik and such 
opinion. are always carefillly oolllidered before auy 8Ilheme of relief to the agricu1turiaW 
is drawn up by the Reserve Bank of India. 

The Reserve Bank have been rolllulted by laud mortgage banka on matters pertaining 
to t.b.e ilIane of debeutn .... "iz., the period for which tbe debeut_· are to be ianed, t_ 
rates of interest and .imilar matters_ 'In fact the Bank had i .. ued circulars on tohe technique 
of issuing debentures. aud building up of sinking funds .. early ... 1937. aud ... .. tok_ 
of tbsir npport to the laud mortgage bank debeutures which are declared ... trnatee aecuri-
tiel. the Reaerve Bank have reC8l1tly decided to aecept them ... oecuriti. for acoommo· 
dr.t.ion nnder oection 17 (4) aud .18(\ to make tom pui-chaae8 of new iu_·of debentor.. 
if oonaidered lIlec8lllllll'1. 

LAND CUSTOMS FRoNTIERS BBTWEIIN INDIA. AND P.AXISTAN. 

tMl. ·Prof. :N. G. ltanga: Will ~ e Honourable Minister of Finance L, ~ 
pleased to state: 
( A) ~'  steps r~ being taken to safegual'dthe land customs frontiers ~-

ti'een Pakistan and India: 
(b) at how many plncols these offices al'e being opened; 

(e) whether 'they nre being supplied with adequate police assistance: 

(0) whether any agreement has been reached between India and l'akistan 
in regard to 'the prnner regulation of Cus\oms Traffic at these C s s~~

tions on both sides of the border; and 
(~  w ' ~s the estimated cost of Frontier Customs.Offices on our s;de? 

The Honourable Dr. Syama Prasad KoOkerJee: (a} to (c). 93 land c s ~ 
Rtations IItaffed b, office.rs working under. the respective Collectors?f Central 
Exefse have been opened on the routes which alone have been authonsed for the 
passage of goods between the two Dominions. \ Steps have bee!! taken t6 orga· 
. trols to see that aoods do not pass r ~ unauthonsed routes and. 
msa po. ". b' 'd d"" th ti of police protection wherever necessary IS emg proV! e WI.... e co-opera on 
thA Provincisl Govemm!lnts concerned. 

t Answer to uu. question laid on the table. the queatiOI1er, beiq a1JIeut:. 



8til1&BD QtlBSnON8 AND ANSW1lllB %tI69 

(d) No. But an inter-dominion oonference is going lJo be held In Calcutta 
soon when these quest.ions migM also be oonsidered. 

(e) The 008. Is estimated at Ra. 10 lUbs per annum, bu. the eatlmates will 
have to be revised in the light of actual experience. 

OBaANISATrOIlS BANNBD SINCE ATTACK ON M..!.RA.TAJU. G.Almm 

t949. *Prof. N. G. Ranga: Will the Honourable Minister of HQIDe Affairs 
be pleased to state how mallY and what organisations have been banned since 
the attack on Mahatma Gandhi? 

The HOJID1U'&bl.e Pandit .J&waharl.a.l Nehru: Three Organilationa have been 
declared unlawful in the Ohief Oommissionerll' Provinces in India. These are 
the Rashtriya 8wayam 8ewak 8angh, the Muslim League Nation,al Guards and 
the KhA.ksars. The Government of India also recommended 1;0 Provincial 
Governments that they should take similar action in their own &re8ll. As far 
as Government are aware, Bome Provinoial Governments have taken wider 
aotion in accordanoe with their respective re.,guirements bu. full e~  lU'e not 
available. .~ _ 

RBSEABCH IN SCIlINCE Ol!' EUG.IUCS IlJ IlfDU 

950 •• f.sl1ir S. v. ~. amurthy Rao: (a) Will the Honourablli Minister 
l Shlr R.  R. Dilrvar: 

of Health be pleased to state whether Goveminent arB aware of U!e importance 
of the science of eugenics in modem days? • 

(b) If 80, is there any research on this subject being done in India on behalf 
()f the Department? If not, wh/!t are the reaSons? 

The Honourable D.a.Jkumarl Amrn KaUl: (a) Yes. 

(b) No research has 110 far been carried out bu. any proposals put forwar<l 'bY 
research workers competent to carry oui such reseSTch will receive due con.-
sidera.tion by GOTernmeni 8S well 8& by \he Indi&n ReseaCrch Fl!nd Association. 
TluNSl/J:B Ol!' EVAou.J:B DBl'OSITS IN CElfTllAL OO-O .AT . ~ Ill' EA8'1' 

AND WBST PUNJAB -.... ' .. 

951.· Seth Go'Vlnddaa : (a) Will the Honourable Minister of F'mance be 
pleased to state whether it is a fact that those Oentral Oo-operative Banks, who 
had deposited their surplus funds and their Government securities with the 
Punjab Oo-operative Banks are being treated as evacuees by the Government 
of \-Vest Punjab and that their deposits and Government securities are not 
being returned? 

(b) Is it a fact that the banks are not making payments to the;r constituents? 

(c) Is it a fad that in the cnse ()f Central Co-operative Banks, no amounts 
are being paid or transfened to India while MH6lim refugees from East 
Punjab are being paid out of the accounts of the Central Co-operative Ba.nks 
in the East Punjab wifh t·he Punjab Provincial Co-operat've Bank, Lahore, 
which until partition was func\ioning as a financing institution for Oentral 
Co-operative Banks? 

The Honourable Dr. Syama Prasad MookerJee: (a), (b) and (c). Com-
plaints have been feceived from ce~ n O~- er e lJanka tha.i the! have not 
been abJe to withdraw the ba.la.nces ill theIr curreni and fixed depOSIt accounts 
s,nd Government secllrities kept with the Punjab Provincial Co-opert>otive Bank 
Limited, Lahore. The Registrars of Oo-operative Societies of the East and 
West Punjab Goyernments have, however, evolved an .agreed sc?eme as 
regards funds of Oo-operative Banks in East and West PunJab ProvInces, at 
announced in a Press Oommunique which was published on the 17th March, 
1949. 

t Answer to this quest ion laid on the table. the questione-r being absent.. 
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POLIn r. n ~, RBOB1JITIdJIY1ftO., m OBDlII'.AN<J:. FACTOBT,KuuDlII'A-
GA&, ~ ' ' D 1945-4tk 

9M. -Beth GoJiDddal: <a) Will the Honoura!>le Minis_ of Defence be: 
pleased to state the policy of ~ en  with respect to the recruitment 
re renc ~n  and reversion in the Ordnance Factory, Muradnagar Meerut'. 
in llU6·46? '  • 

(b) What is the llumber o'f persons dismissed and re'nstated in the e~ 
1945-46 and whnt nre the reusons,' if any, for such a large number of dismissal 
and reinstation? -

The JIoI1ourabh Shri If. V. GadgIl: (a) The method. of recruitment 
.retrenchment and reversion in the Ordpance Factory ai Muradnagar are thr-
:;lWle as thosE' obtainiDg in other Ordnance F/lCtories. viz.: (i) ~ n- e ec 

employees are recruited througl;1 tlie National Service Labour Tribunal, (ii' 
Skilled employees are recruited through transfer from other factories, (iii) Un 
U:illed employees are recruited locally, and II Ghorakpuri Labour Unit recnlitecl 
by the Labour Ministry is also employed, and (iv) Re,trenchment and revel: 
sioll are made on the basiR of merit-cum-seniority. 

(0) 'rhe" number of persons dismissed is 175, none.¢ whom waS re-instated 
They were aU dismissed for disciplinary reasons. " ... -~. 

Seth GoviDddal: Out of those-Who were dismialed, were there some whc 
were technically competent l' 

The Honourable Shri Jr. V. Ga4gU: Yea, some were 10 but they were dis 
missed for reasons of dilcipline. 

III'DI.6.II'.AND FODIGN ~ S IN OBDNAJIICB FACTORY, MURADNAG.A:B, MEEBur 

958. -Se\h Govindtla8: (a) Will ~ Honoursble Minister of Defence bE 
pleased to st·ute the. 1otn' 1ll.1lIher of fort'ign and lndian officers res ec e ~, 

il:t the OrdIlWJce Factory. Muradnagar, Meerut? 

(b) .Do Government 1'l"opose to rephal(;l the foreign officers, ~ suitablE' Indian 
hands are avliilable? 

'!'he Honourable Shri N. V. Gadgil: (a) There are five officers of whon· 
four are Europeans and one Indian. Of the four European Officen two are du' 
too leave very soon. 

(b) It is the policy of Government to fill all vacancies by Indian Offioeri 
\'i'herever possible. 

Se\h Govinddu: Besides the two Europeans who are to leave soon, rna:., . 
.J. know when will the other two Europeans leave l' 

--nie BoD.OUrable Shrl Jr.V. Gadgil:As sOOll as their period of ern~ en( 

ls oyer. 

Seth GoVinddas: How much of that period is stilf left? 
'!'he Honoura.ble Shri If. V. G&dgil: I require notice of that. 

Shri 5: V. Xamath: Do not Government propose to elii:ninate all Ioreignel', 
from key pa;:,itIons in our services at the esrliest possible date? ~ 

The Honourable Shri Jr. V. Gadgil: This ~ a JiIatter of which cogni!lance j, 
taken by the Government. 
Sbri H. V. Xama\h:, Cannot the Honourable Minister speak on behalf 0: 

the Government? 

.. IIr. IJptlker: Therefore he II s ~ it 



IITARRED QUESTIONS AND ANS S~' 

:Mn.rrABY ATTAOHBS 01' INDIA AND PAXISTAli ll( EMJlASSIBS AT KARACHI AlITD 

NBW DBLHI. 

954. *Dr. V. Subramani&m: (a) Will the Honourable Minister (If Defence 
be pleased to state whether there is any Indian Military Attache, attached to 
our Embassy at Karachi? 

(b) If the answer to part (a) above ~ in the negative; why ~ s it not 
done? 

(c) Are there any Pak'stan Military Attaches, attached to the Pakistan Em-
bassy at Delhi. and·if so, how many? 

(d) If the answer to part (e) above be in the atl\rrnative; 's it n fact ·tbat 
those Military officers were employed in Delhi before they opted out, to' 
Pakistan • 
The Honourable Shri If. V. Gadgil: (a) and (c). No. 
(b) The matter is under consideration, 
(d) Does not arise. • 

- RBOBGAliISATION OJ!' EDUCATION SPECIALLY IN ARTS AND T1iiC1[NOLOG¥ AliD 

• DBPUTATION TO RUSSIA 

955. ·Shri P. ·Xunhir&m&n (on behalf ~S r  V. O. XesaV& Rao): Cal Will 
the Honourable Minister of Education be pleased to state whether it is proposed 
to re.organise e c ~, especially the Arts and Technical sides of :'t? 

(b) Do Government propose to consider the question of sending a deputation 
of educationists to Russi. to study the Russian model? . 

.1. c . - S',~~1 0i ;5,,-1 ., , ~ ,  LI,lJ- -utA. (a) : .l/ji.(J/,-I1 tlf,... Jw,;1 
JAJ,lx "I J"u.. ~ "I -~..s.  . , ,,~ \J"!"" ",-,4 .f ~~  , ,~,  

oJ ~ &S ~ .}J .. ~' ",,4 6.!, 0!-A U'" ~ ~ ,.~ " ~ .. ,.! ,,10 r ~ .t ""- ,~ 

-. .~ t",S' organise e "'-}-JJ -~ ~  ...s+! ..,..j,i',.lJ1 .f ~ 

U"/ .1. U"f ~ ~ .  \J"!"" ...s,~. .'-  ....... ~~ ~ . ...s~ ~~  

.d.l4-.,1.... ,f ..s~ oJ ~- "I -~ ~,",j~ ...s ~~ ,.,.. - ~ ~~ 0!-" ( ~ 1. I.!>,,;) 

"I .:! ..1', ,s ,,. ~  x ,r.~ (!!I.,:...,\.:,,s - -~ ..slIm:; ~1 . ,.~.,  ' ~ ~ . S 

-.:! ~ , .d.", C,,.! rl(, e . ~  JJ . .~ ~ 

~ ~ ~  w::_-!-! oS ~ ~ t'£ It! ",-.S, (J"I \J"!"" 1!14A>.) .f ":""l...:,,s (b) 
U"I .d. ..s~ -"'-,~ I.!lJ ~ .-". .~ e' '~ ef -.:! s ~ '" , ,~ ~ 

~  .d. ....,... ,.. . ~ -~~, ~ -.  ..,.. ~ .. ~ . -~,.~  I".\-<w ..s~1 0!-" "'-,~ 

.; ~. ,s ,y.::.,u-~  1.,s ,~ ti,-~ (J"1 ,<--.:!..s) 4t! ...s ~...,....~ 

J+.!,;i . ~ ~ ,S' .;.. .. ;.. . .:,,s u:;; 1 1'~ .:»,.;) 6.!, .0 .:! ..s ~..s~ .l.k,.t -..s ~ 

""~ U"! ",...; ~w ,s -~ bl:'; oW,.-~ ~~ oS ~ "-,*-~ ,S' )+"A • 
~ ~. .. S' ~  .,:,:U_''''''h ~ U"<!.. "'- -'~ "I ~ U") .0 ~ , 1 1~.  X 

-LY-,s r,.'-F?, "la W::W oJ ,~  .f u,,,'s ..s. ~  1. u'.J;J, ~, "It, ! ~~ 
The Honourable Maulana Abu! XalIlll1 Azad: (a) Yes, . The Report of the 

Central Advisory Board of Education .un the Post-War Educational Develop 
ment in India, "which has been generally-accepted by the Ceiitral and ·Provin-
cial Governments, subject to the limitations of Finance and the peculiar nesdi 
of each area,. envisages re r ~ n. of education, including Arts and Techni-
cal. Education. 
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The modifications recommended by the Education Conference recently called by the Ministry of Education, in the above plan aud the question of speeding up the execution of this plan are, however, still under the consideration of my Ministry. 

(b) In Governmen.'iI opinion the first thing is that the plan about basic educlltion, which is ready, should be implemented as e.arIy as possible. The Ministry has already placed the scheme before the Educational' Conference and a sub·committee was constituted to go into tIle financial aspect of the problem' and to submit its recommendations. It is -hoped that its report will be ready by June 1948. The Honourable Member may rest assured that Government will c.e.rtainly consider at the appropriate time the question of sending a deputa-tion of education:sts to Russia -and to other countries to study their educational schemes. - - - - "If j 
~r ~"  0 qT 0 'fiTmr: em lWf<W1 eNr'l1: ~ <m ~ ~  ~ f'fi ----~--------~, . ~ ~~ it W ~  it ~ cn:<fctT <FT ~ I "'I 

Shri ll. V. lIamath: Is the Honourable Minister for Education aware of the fact that Russia has made _ remar.\w.ble progress in this sphere? 

CoMPBJiSATION FOB LANDS POB 1946-47 TO PEOPLlII 011' OIlARBATIA NlIIAR CUTTAOlt 
ORISSA. 

956. ·Shri Lakshminarayan Sahu: Will the Honourable Minister of Defence be pleased to state: !I 
~  whether t,he peopie oiCharbatia near Cuttack (Orissa Province) have been pa'd compensation for the year 1946-47 for their lands that were taken over by the Military; 

(b) what is the cause of delay, if any, in payment; 
(c) whether their cultivated and homestead lands have been surrendered in April 1947; 

(d) whether terminal compensation for making their lands fit for cultivation 
again has been paid; 

(e) if not, tlie reasons for ~e delay; ami 
(fl whether it is a fact that homestead lands of five or six people at Char-

batia have not yet been surrendered? 

The Honourable Shri N. V. G&dgIl: (a) Yes. 
(b) I all! ascertaining r~  the local authorities whether there has been any delay in payment and. if so, the reasons therefor.. . (c) Yes, except a few which were-a part of the arrfields and WhICh were required by Government till recently. ~ ern en  assets on these ~c s were declarpd a,'silable for disposal a short tIme ago" and these are now bemg used for accommodating refugees. 
(d! Terminal (-.cmpensation has been paid in respect of all lands that have 

~en returned to their owners. 
(e) Does not arise. . .' .. (f,l Tki, ""':" be so. En,qumes Bre bemg made of the local authonties. 

REPORT OF COMMITTEE ON AYVRYEDIC SYSTEM OF MEDICINE. 

957. '~S r  Biswa.nath Das: Will the Honourable Minister of Health be 
pleased to stnte: 
"(iI) when the report ?f the c ~ "n' ce on the A " r e ~ system of treatmen' is expected to be ,;uhllllttc,1 to (,OVCl"mnellt: 
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(b) whether any interim. report has been submitted; 

(c) whether any preliminary work is being undertaken through the agency 
of the Provincial Gorernments in this regard; 

(d) if so, whether Govel'llment propose to lay a statement showing the de-
tails on the table of the se~ 

(e) why a medIcal ''''<11, outside the fold versed in Ayurvpd was appointed. 
to pres'de over the deliberations of this committee? 
(f) What was the composition of the Committee on the basis of Ayurvedic, 

Allopathic and other practitioners? 

The Honourable Rajkumari Amrit Raur: (a) The Report of the CGmmittee 
on Indigenous Systems of Medicine is expected to be ready by the end of May 
lM& . 

(b) No. 

(e) No. The Questionnaires issued by the Committee were sen ~ iiin:ong 
others, to Provincial Goverrunenta. 

(d) Does not Mise. 
(e) The present Chairman'was selected in view of his great experience in tlie 

field of research in drugs. 
(f) The Committee consists of 4 practitioners of Ayurveda, 4 practitioners 

of .Unani and 3 Allopaths. 
Shri Biswanath Das: May I know the reason why provincial govprnments 

wer':) not consult-ed in this regard? 

The Honourable Rajkumari Amrit Raur: . I have already said that question-
naires were sent to provincial govemmentt. "  . 
Shri BisWanath Das: Before the appointment of the personnel of the Com-

mittee I should like to know whether provincial governments were consulted 
'lnd whether they suggested any names? , 

The Honourable Rajkumari Amrit Xaur: Since. this Committee wa.s 
appointed before I took over, I would like to have notice of that question. As 
far as 1 know provincial governments were cons11lted at the time of the appoint-
ment of the Committee. 

Shri Biswanath Das: May know whether any preliminary work in this 
regard is being undutaken? 
The Honourable RajkUmarl Arnrit Raur: No. The report is awaited before 

any further action is taken. . 

Seth Govinddas: May I know whether as far as the representatives of 
Ayurwch on this committee are concerned there have been alO£-of repregenta-
tions to the Honourabie Minister that they did not represent Ayurveda? 

The Honourable Raj1rumari AIIirit Raur: I have already answered 'this 
question many times. The fact that some complaints were received is true hut 
all prom'nent Ayurvedic practitioners were consulted when the Committee 
toured the provinces. 

Shri Biswanath Das: May I know why three Allopathi'3 practitioners were 
founa necessary to be t.aken on the Committee? 
The HORoux-able Rajkumari Amrit Kaur: In the opinion of tlie Government 

it was necessary to have three Allopath", • 

Shri H. V. Kamath: Considering that the Honourable Minister informed 
thJ'House during the last, session that the report of the Committee was to be 
submitted by the end of February, what has the delay in the submission of the 
report been due to? 

The Honourable ~~ r  Amrit Raur: It has been due to the ser ~ 
illness of the Chairman, 



!57.r CONSTITUENT ASSEKBl.Y OF INDIA (LEGISLATIVE) ~ MARCH 1948 

TaBATIIBlIT AS NON-hmIANS OF Al'PLICAlITS nOll AdcBDING INDIAN STATES 

BY F. P. S. C. 
968. ·ShriB. ~'. Kunavalli (on e~  of Shrl. It. n~~  (a) Will 

the Honourable MlWster of Home Affall'll be pleased to state whether it is a fact 
that the Federal Public. Service Commission is treating applicants for appoint;-
ments from Indian States, which have acceded to India, as non-Inaians?-
(b) If so, why? 

ThellonouraMe Pandit Jawahutal Jl'ehru:·Candidates for appointments 
from Indian States formerly required a declaration of eligibility for appointment 
to CentreIS .. .rvices. As this practice was inconsistent with Section 262(1) of 
the ·Goyemment of India A~ , 1935, as adapted,. revised instructions have since 
been issued. Declarations of eligibility wm no· longer be neCessary in respect of 
candidates from acceding--States for appointmeiil to the Central Services. 
• ORGANISATIONS DEOLARED ILLEGAL BY GOVERNMENT OF INDIA 
t959. ·Prof. Shlbb&ll. La! SabeDa: (a) Will the Honourable )4inister of 

Home Affairs be pleased tostste: . 

jil the names of the org.misations which have been deciared illegal by 
f,be Government of India: . 

(ii) the dates on which they were deillared illegal; ana 

tiii) tht, dates on which action under these orders was initiated? 

(b) Do Government propose to lay on the table of the House copies of the 
orders d .. eiaring these various organisations illegal? 
The Honourable PaDdit Jawaharlal Jl'ehru: (a) (i). Rashtriya Swayam 

Sewak 8l1ngh, Muslim Na1;iollal Guards and the.Khakaars were declared unlaw-
ful· by the Cbief Commissioners in Cen~  Administered Areas under instruc-
tions from the Government of India. 
(ii) and (iii). Hashtriya Swayam Sewak Bangh WIIS declared unlawful in 

Delhi and Ajmer on the 4th February and in Coorg on the 9th :Februll!'Y' Ajmer 
declared Muslim National Guards andKhaksars as unlawful on the 8th Feb-
ruary mid Coorg 011 the 9th February. Delhi declared t.'ae Muslim League 
Guards unlawful on the 9th February and the Rhaksars organisation had already 
been declared  unlawful on the 9th August 1947. Action was ~ en e e .~ 
to enfprce these orderR. 
(b) The Honourable Member's attention is invited to the Gazette oj India 

E:z;tTaordinaMJ, dated the 9th August, 1947, the 4th and 10th February, 1 ~, 
Gazette oj India, dated the. 21st February, 1948, and OOOTg ~ e E~ r T
na.ry, dated the 11th :February, 1948, copies of which are available m the 
l.ibrllry. 
REufiv AL OF RESTRICTIONS ON l\IOYE}{ENTS OF AMERlCAN CITIZENS IN INDIA 

960. *Sllri Lakshminaravan Sabu: Wi:) t.he nonourable ~ n " er oi Home 
Affairs be pleased to state; 
·(0) whether it is a fact that American citizens while ;n India have to report 

theit n O n~·~  'to thll pol eo .. '.'. ~"(,  ~  (' ~ ' ~ \dLJe in the Un.ted 

S ~ ~ ~  ~ ~~~~~ ~ '~. J;;.'\;' :';.;;;.;,' .. ' -' ",~ ' ' · . , ."~ '~~~~ ~( ' ~~' ~ ce  and 
The ~ r e Pandit Jawa.harlai Nehru: (a) All foreigners .• lInless· th2Y 

huve 1>0.,1) 8P"cificaliy exemptea, have to send written reports of their . ~e
ments to the appropriate registration authori(v in certain circumstances. Gov-
ernrnen.~, ers n  that pl'fiodicaJ reports of place of resid.ence are required 
01 e1 ~Tr fore;gn residentl> in ~e . ~e  States of Amence an.d tba.t even 
permanent residents have to send ~. n of the.. change of thoU' resldencil. 

oj. Answer to this que.lion laid on the table, the qur.stionel· being I>bsent. 
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The Honourable Member also probably knows that the lmmigrationLaws of 
~ United ~~ es of America are much more stringent than ours and that very 
dtrict ,formalIties have to be n er n~ at the time of entry to United States of 
AmerIca. .  . 

'(b) Nt:) discrimination is involved and therefore the questioD does not arise. 

DISAl'PEARANCE AlID DETENTION OJ!' All EUROFEAN OPI!'ICER OJ!' OBilNAliCE FACTORY 
AT CALCUTTA . 

981. ·Shrl Kihir Lal Ohattopadhyay (on behalf of Shri Arun OhaDdra 
Guha): Will the HonournbleMinister of Defence be pleased to state: 
(a) whether it is a fact that, as report.ed in the Amnta Bazar Patrika of 

the 27th February, 1948, a responsible-European officer of the Ordnalllle 
r"actory at Calcutta has recently disappeared fnnn hIS PQ8t: 

{bl whether it is " fa.et that some Euronean officer of the Calcutta Ordnance 
Factory was suspected of "orne illegal e~r s and wa" Dut ,mder detention or 
ourveillance : -

(0) if so. whether it is the Ra.rne officer who is now renorted to hRWI dis-
tlppeared; -and , 
(d) whether Government have llny information as to wl)ether the officer now 

,1lIeged' to have disappeared has be.en put in a responsible post hy the Govern-
', ..... nf l'ak'stan? 
'!'he Honourable Sbri N. V. Gadgil: (a) and (b). ,No, Sir. 
(c) and (d). Does not arise. 

CoPIES OJ!' GOVERNMBNT NOTIllIOATIONS re MERGING WITH PnOVlNCES J!'OBMIN& 

llEPENDENT ADMINIS'mATIVE UNITS. 

982. *Shrl L;' S. Bhatltll.r (on .behalf of Dr. P. S. DesbmlU'h): Will the 
Honourable Minister of States be pleased to lay on the table of the House copies 
~  all the notifications issued by the Government at India sin.ce 15th AUgl!st 
1947 in respect of: 

(al States that have been rn~.r e-r  with thc· 1,rovinces:. and 

(b) States t,hat have been formed into n c ~n en  administrative units? 
The Honourable Pandit Jawaharlal Ne~  (a) and (h). Copies of the 

.1Otifications under the Extra Provincial .T ul'isdietion Act 1947 relating to merger 
Jf certain States with Prov;nces are laid on the table of the House. No such 
.1Otification was necessary for the formation of Unions of States. 

QOVIIB.N'llENT OJ" INDIA 

MINISTRY OF STATES 
New Delhi, the 23rd December, 1947 

NQTIFICATION . 
Nt). 111-1JJ.-'Vhcre.1.s the rC'ntr:11 nQ\,crnn«'nt h!li' fnP R.n'-l ~ n  authority) juris· 
diction and powers for, and in relation to, the governance of the States speeified in th 
.~c E (  tlnne:-:Nl the1'eto; 

Now, therefor, in the exercise of the po,,·er. conferred by sub-section (2) of section 3 
.f the Extra Provincial Jurisdiction Act, 1947 (No. XLVIl of 1947) and of all other powers 
m"b1inll' it in this behalf, the Central Government i. pleased to delegate to tbe Provincial 
Government of OriBB8, tbe pow..,. conferred by section 40f tbe said Act to ~ e ord .... 
for, or in relation to, the governance of the said State. as respects any of the ~ 
wnmer&ted in LiBt II or List III of the Seventh Scbedule to the Govemment of IndIA 
Act, 1935: 
Provided th&t-
(i) the exerci .. of tbe power h .... by eJ,leg..ted shall be subject tr> the control of tb. 

Central  Government; and . 

(ii) the delegation .hall not preclude the Central Goftl'lllllent from exeroiling tb. 
power bereby delegated. . 
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Athgarh 

AthDl&lik 

B&ml"III 

Be.ram.ha 
Bauib 

Bonai 

Daap..ua 

Dhenkanal 

CONSTITUBNT ASSBIlBLY OF INDIA (LBGIBLATIVB) [23BD MARCH 1948 

lichttlult 

Gangpur 
Hindol 

Kalahaudi 

Keonjhal" 

Kh'4'dpara 

Kha ..... wau 

N arsinghpur 

~ r  

Nilgiri 

GOVER'lMENT OF INDIA 

MINISTRY OF STATES 

NOTIFICATION 

Pallabara 

Pam. 

R&irakhol 

R&npur 

Sera.ikella 
Souepur 
Talclle, 

Tigiria. 

C. C. DESAI, Add!. Secy. 

New Delhi, the ZlIrd December 1947 

.Yo. H2·IB.-Whereas the Central Government has fuU and exclusive authority, juri.· 
diction and powers for, and in relation to, the governance of the States apecified in the 
Sohedale annued haeto I 

Now, tlu.refore, in exercise of the power. cenferred hy sub·section (2) of section Z> 
of the Extra·Provincial Jurisdiction Act, 1947 (No. XLVII of 1947), and of aJl other powero 
enabling it in this behalf, the Central Govertimcnt i. pleased to lielegate to the Provincial 
Government of the Central Province. and Berar, the power conferred by aection 4 of the said 
Ad to make orders for, or in relation to, the governance of the said States "" respects any of 
the lllatter. enumerated in List II or List III of the Seventh Schedule to the Government of 
India Ao', 1936: 

Provided tha'-' 
(I) the e>:ercUe of the power hereby delegated aba\l be snbject to the control of the 

Central Government; and 
(ii) the delegation .haIl not preclude the Central Government from e>:erciei.ng the 

power herehy delegated. 

Baater 

Ch?gbhakar 

Chhuikhadan 

Jashpur 

Schedule 

Kanker 

Kawardha 

Khairagarll. 

Korea. 

GOVERNMENT OF ]NDIA 

MINISTRY OF SlATES 

NOTIFICATION 

Nandgaon 

Raigarh 

Sa.kti 

Sarangarh 

Surguja 
Udaipur 

C. C. DESAI, Add!. Secy. 

Nell' Drlhi, 'he 28th January 1948 
,""0. 174-'n.-'Vhereas the Rulf''' (If ,fns-'!'(1! 8tate has ceded to ~ Central qovernment 

full and exclusive authority, jurisdiction aDd powers for, and in relation to the governance 
of tbeMakrai State; 

::\0'Y. t.h'l'cfore. in C'xercise' of the powers conferred bv sub-section (2) of section 3 
of the Extra·Provinciai ,T r .~ c n Act. 1947 (No. XLVII of 1947), and 0; all other Dowero 
enablin" it in this behalf, the Central Government i. pl ..... d to direct that the following 
en ~en  shall b. mad. in the notification <>f the Government of India in the Miniat..,. 

of R:ate. No. 1l2·IB. dated the 23rd December 1947, namely:-

'" lhthe schedule attached to the said notjcation after the word 'Udaipur' the word 
~M r ' .haIl he ~ . 

(Stl.) ~ . K. KIRPALANI, Joint Seey. 
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GOVERNMENT 0" INDlA 

MINISTRY OF ST ATEB 

NOTIFICATION 

NelD Delhi, the 13th Jan"uary 194£\ 

2577 

No. 125-1 B -Whereas the Indian ,Haws .pecilied in t.he Schedule hereto annexed ha.ve 
oeded fall and exclusive jurisdiction to the Central Government; 
• .ADd wh_ it ia neceaaary to "boliah the land cuatoma barrie.. between luch States 
'ntfT .. and the .aid States and the Provinces of Orissa, Bihar and the Centrol ProvinOC!J 
~  Ber&r; 

Now, therefore, in exereille of· the powers conferred by .u1>-section (1) of section 3 
and aectioa 4 of the Extra·Provincial Juri.diction Ac~ 1947 (XLVII of 1947), and of all 
other powen enabling it in ~. behalf, the Central uovernment. ia pleUed to direc;t that 
so much of any existing Jaw, rule. order or notification in the said S . . e~ as imposes 
an,. prohibition or reotrictiono, or impooeo a dut,. of cuotoma, on the import into or export 
from an,. BUch State from or to another such State, or on the import into or export from 
any such State from or to an,. of the Provinces of Orissa, BibU and the Central' Prom""" 
and Berar and vice "£TIIl, of good. of any clB88 or descriptiOn shall be deemed to haft 
been cancalled with elfact from the lot January 1948. 

Athgarb 

Athmalik 

Bamra 

Bsra.mba 

Ba.udh 

Bonai 

Daspalla 

Dhemu.Lal 

Gangpur 

Hindol , 

Schedule 

Kalahandi Ra.npur Kawardh. 

Keonjhar Seraikella Khairagarh 

Khandpara Sonopur Korea. 

Khars8wan Talchcr Naudgaon 

Naninghpur ,Tigiria. Raigerh 

N8yagarh Bastar Sakti 

Nilgiri Olllllgbhakar Sarangarh 

Pallah"r .. Chhuikhadan SUTguja'" 

PalM Jo.hpur Odaipur 

RBirakhol Ko.nkQr 

M. K. KIRP ALAN-I, Joint Secy. 

OOVDNJlBNT OJ' INDIA 

MINISTRY OF STATES 

NOTIFICATION 

New Delhi, the 23rd FebruaTy 1948 

No. 144·IB.-Whereas the States specified in the Scl?adule hereto knbexed have ceded 
full and exclusive jurisdiction to the Central Government; 
And whereaa it iB neceBsary to abolish the land cuotoms barriers between the Staies 

WtT Ie and the ""id States and the province of tbe Centra.! Provinces and Berar;' 
liow. u.-fon. in exereille of the powers conferred by BU1>-aection (1) of oection 11 

and sectioll 4 of the Extra·Provincial Jurisdiction Act, 1941 (XLVII of 1947), and of all 
other powers en ~ n  it In that. e .1 ~ the Centra lGovernment is pleased to direct as 
follows namely:-
(1) that 80 much of any law, rule, order· or notifica.tion in the "";d States as impos_ 

(i) any duty of customs on the import into or export from an,. snch State from or 
to any province of India or any In.Han State, and 

(ii) any prohihition or restriction on tbe import into or uport fr08' any such 
State from or to another sDcb S ~ '"Jr ~n t.he import int.o or export 
from any such State from or to the Central Provinces and Berar, and .nc~ 
""164, of good.. of any da.. ryr descripti.)n shall be deemed to have been 
oancelled with effect from the lot January . 1948, and 

(2) that the notification of the Government of India in the Ministrv of St"teo 
No. 1.25.IB, dated 13th January 1948, shall be deemed to be ·cancelled 80 
f;'" as it relateo to ,sncb ~ the States as are !!pecmad in the "";d Schedule. 
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Schedule 
1. Butar 

Z. Cha.ngbhakar 

3. Chl!-uikhadan 
4. Jashpur 

5. Kanker 

6. Kawardba 

7. Khairagarh 

a .• Korea. 
II. }; and'gaon 
10. Raig ... h 

11. Sakl-i 

l? sa:rangarh 

13. Surguja 
14. 'Udaipur 

15. Makrai 

M. K. KIRPALANI, Joint Seqy: 

-'---
GOVBB.NioMT OJ' INDIA 

IlINI8TBY OF STATBS 

NOTIFICATION 

'. N.w DIlIIU, the 26tA Fdrvtl1'y 1948 
. -I< 

No. 150-1B.-Wh ......... the Central Government baa foll and ucluJive anthority, jurie-
diction and powers for, and in relation te, the govetnaP.ce of the Statea specified in the 
8chedale ann8xed hereto; 

Now, therefore, in the .x.rei"" of ~ ""wers conferred by sub-section (2) of section 3 
of the Extra-Provincial Jurisdiction Act. 1947 (No. XLVII of 1947), and of all other powers 
eD6bling it in this behalf, the Central Government i8 pleaaad te delegate te the ern e~  
of Bombay, the power conferred by section 4 of the aaid Act te make ordera for, or m 
re ~ n to, the governance of the said States as respects any of the matters ennmerated 
in Lilt n or List III of the Seventh Schedule te the Government of India Act, 1935: 

(i) the exercise nf the po ..... r h<mlby delegAted IIhall ba anbject te the eontrol of the 
Oentral· Go.vammeDto; and 

(ii) the delegAtion aball not preclnde the Central Govamm8Ut from exercising tIM! 
- power hereby delegated. 

Akalkot 

Aundh 

Bhor 

J6II1khandi 

Jath 

Kurundwad (Senior) 

8cMdul. 

Kurundwad (Junior) 

Miraj (Senior) 

Miraj (Junior) 

Mudhol 

Phaltan 

Ramdurg 

San ... 

S ~ 
Sawantwadi 

Wadi Jagir. 

M. K KIRPALANI, Joint Secy. 

GOVBRNKBNT or INDIA 
MINISTRY.OF STATES 

NOTIFICATION 

New Delhi, the 25th February 1948 

No. lSI-lB.-Whereas tbe Central GO\'ernment has full and exclusive aathority, jaris· 
diction and powers for, and in relation to, the guvernance or B .. nganapaUe Sta.te; 
Now. tT,erefore, in exercise of the powers confprred by sub-section (2) of section 3 

of the Extra-Provincial Jurisdiction Act, 1917 (No. XLVII of 1947), ond of all other powers 
enabling it in this behalf, the Central Government i< pleased to delegate te the Government 
of Mad.ras, the power conferred by section 4 of tbe said Act to make orders for, or in 
relation tQ. the governaMe of the said State' as respects any of the matters enumerated 
in List II or List. II [ of the Seventh Scbedn1e te the Government of India Act, 1935' 

Provided ~ 

(i) the exerci.e of the power hereby delegated IIhall be mbject tb the ClOIltrol of the 
Central Government land -

(til the delegation IIhall not preclude the Central Goverilment fi.om uerclaIng the 
. power l>ereby delegated. 
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OOVIIIII.NJIBN'I' or INDIA 
MINISTRY OF STATES 

NOTIFICATION 

New Delhi, the 25th FehMJary 1948 
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.'10. 152·IB.-Whereas the Central Govemn,ent has full .nd exclusive authority, juris. 
aiction &Ild powers for, and in relation to, the governance of Loharu State; 

Now, therefore, in the exercise of the powers .conferred by s ~sec n (2) of section :3 
of the Extra·Provincial Jurisdiction Act. 1947 (No. XLVII of 1947), and of all other pow"r. 
enabling it in this behalf, the Central Government i. pleased to delegate to the Government 
of Eaat Punjab, the power conferred by section 4 of the said Act to make order. for, or in 
relation to, the governanf'e of ~ e said State ab l'E'spects any of the mat.ters enumerated 
in LiBt II or List III of the Seventh Schedule to the Government of India Act,. 1935 : 
ProYided tb8t.- . 

(i) the exercise of the power Jlereby delegated ahall be aubject to the ooutro! of the 
Central Government; and 

(iU the deleption ahall not preclude the Cent ... ! Govermnllllt from exercising the 
po....... hereby delegated. 

M. K. KIRPALANI, .Joint Seey. 

OOVJIII.NJmNT or INDIA 

MINISTRY OF STATBS 
NOTIFICATION 

New DtlM,the 10th March 1948 

No. 156·IB.-Whereas the Central Government h"" full and exclusive authority, juris. 
diction and powers for, and in relation to, the governance of Pudukkottai Stato; 
Now, therefore, in the· exercise of the powers ronfprI,t::d by suh-section (2) of section 3 

of the Extra·Provinda] Jurisdiction Act. 1947 (No. XLVII of 1947). and of all other powers 
enabling it in this behaU, the Central Government is pleased to delegato to the Government 
of Madras, the power conferred by section 4 of the said Act to make orders for. or in 
relation to, the governa.nce of the said Sta.te_ as respects any of the matters enwnerated 
in . List II or List III of the Seventh Schedule to the Government of India Act, 1935: 
ProYided tha6-
(i) the exercise of the power bereby dele,;ated shall be sobject to the control of the 

Central Government; and 

(ii) the delegation .hall not preclode the Central Government from exeroiling the 
power h ...... by delegated. 

M. K. KIRPALANI, Joint Seey. 

OOV1llll.N1lmlT or INDIA 
MINISTRY OF STATES 

NOTIFICATION 
New Delhi, the 19th JanUary 1948 

No. 127-P.-The following Order of the Governor-General is published for general 

information :-

THE BOMBAY (ENLARGEMENT OF AREA AND ALTERATION OF 
BOUNDARIES) ORDER, 1947. 

Whereas by section 290 of the Government of India. Act, 1935, as adapted by the 
India (Pro,.;.ion,,] Constitntion) Order 1947, it is provided that· the ~ e r· ener  
may by order increase the area, and' alter the boundarief{, of a.ny Province _and -ma.ke 
auch provisions as the Goyemor-General may deem necesl!la.ry or proper for any supple 
mentary; incidental or consequential matters; 

An(l whereas it is eXlledient that certain areas outside the Dominion of India should 
be included therein and made part of the Province of Bombay; 

And whereas in accordance with the provision. of the said secti!,u 290 the Govemo.· 
General has ascertained the-views of the Government of the ProVince of Bombay both 
",ith respect of the proposal to make the order IlJld with respect to the provision» to 
he inserted therein; 
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Now, threfore in exerew. of t.be powers conferred on him by the .aid section and 
IIf all other powers enahling him in that behalf, the Governor·General is pleaeed to 
make the following Order:- . 

1. (1) This Order 11If-Y _ be cited as the Bombay (Enlargement of Area and Alteration 
af Bonndaries) Order, 1947. 
(2) It shall come into force at once. , 
2. (1) The area. specified in the succeeding paragraph are hereby included in t.he 

"'rritories of the Dominion of India. 

(2) The areas referred to in t11-e precedil\g paragraph. are : 
(a) the area. compriBed in the Estates which on the first day of J.uly, 19117, were 

included in· the Vatrak. Kautha thana of t.be Baroda, Western India and 
Gujarat State. Agency and were known by the following names:-
(i) God, (ii) Polajpur, (iii) Morvad, (iv) Koprupur, (v) Mahisa, (vi) Porda and 

(vii) Dana; and 

(b) the area known as Danga. 

3. The said areas shall form part of the Province "f Bombay and the boundaries of 
&hat Province .ha.ll be· sO· altered as to comprise within them the said areas. 
4. (1) The area. comprised in tlie F .. t"tes of Ged, Polajpur and Morva.d .hall form 

part of the district of Ahmedabad, the areas comprised in the ·Estate. of Koprupur, 
Ilahisa, Porda and Dana shall form part of the district of Kaira, and 1>he eaid areu 
lhall be administered accordingly. • 

(2) All enactmente in force in any of the aforeeaid di.tricta, and all notifications, 
urders, schemes, rules, forms and ·bye·lawa issued, made or prescribed noder BUch enact-
ments at!d in force in any of the aforeeaid districts, shall extend to and be in force in 
t,lte areas included in that district by the preeeding paragraph. 

5. (1) The area known as the Danga .hall for the time being form a separate district 
of the Province of Bombay and be administered accordingly. . 

(2) The Governor may, by order notified in .the oflicial ga.zette of the Province, make' 
Reh provision as appears to him to be neceuary or expedient, 

(IL) for extending to the said arelL the application of any Ia..... for the time being 
in force in the Province or any part thereof; 

(b) for removing difficulties arising in connection with the absorption of the aai. 
area. in the Province; and 

(c) generaIly for t.be proper administration of the said. area. 

(3) Any order II\&de uDder this Article may be made ao as to be retroapectiva to 
any date not ~ er than the date of the commencement of this Order. 

(4) Any order made under this Article .hall be subject to the same powers of repeal 
and amendment a. laws of the ProvinciIrJ Legislature. 

(5) No order shall be made by the Governor noder thil Article after the expiration 
af. lix monthe from the d .. te of the commencement of this Order. 

MOUN·TBATTEN OF BUBIlA, 
Gtwemor 0-. 0/ India. 

C.  C. DESAI, Additiona\ Secretary. 

Shri H: V. Xamath: How many Sta.tes are there still which hav!) neither 
merged with the Provinces nor integrated among themselves? 
I The Honourable PanditJawabarlal Nehru: It is.8 simple mathematical, 
question which the Honourable Member can do after looking at the statement. 

Shri H. V. Xama.th: I am asking whether the Honourable Minister can 
throw some light here at this stage. 

lIr. S e~ er  Tpe statement is laid on the table. 

SCHOLARSHIPS BY MJNISTEY OF LABoUR FOR ScHEDULED CASTE CANDIDATES FOR 
STUDIES ABROAD . ~ 

963. *ShrimaU Dakshayani Velayudh&n: (u) Will the Honourable Minister 
of Educati,on be pleasel to state whether there was a scheme for giving scholar· 
ships .. by''the. Ministry of Labour for sending scheduled caste candidates far 
higher :sJ;udies abroad' 



~ ..... tc*a .. d ...... · :: ... 

(b-) If tb.ellll81Nir to p" (a) above be in .. the ~. i. *at lIOIIemeatil 
eontinued?" . 

(c) If n~ . when and why was it stoppptl? 

(d) Have Government any idea of renewing that BchemA' 
----~ 

~ .  r,A'lJ ~ ";!P ~ J"'''t-VI"'" JI,... (a) : .,'ji "WltI' l:J,.. J+.!,;i 
~ ..s,L..-Lo,.w ~ ~ t6'-I uJ ~ .! oJ"I-,... '~' ~~ "'-" 

-~ ~ ..s~ ~,  .! I,)6otI 

- A lb, ~ ~ ~ ,.d',i ~, ~ ...s ~~,'.  '~  t ~ (b)· 

~'-  ~  ,.. ..... .. ~~, ~,. .1 '" :"1"'0 do. pi'1.. r+<:..1 ~ (c) 
JJ '-"" W ~ ~  S~~  .# ~'  ~ uJ"ii' )J ~ ~ ~ ,i ".4 
~~  t"t-~ o.:.J,..,.J -~~ oj ~ ~w. ,,-,v. .!. .3,tI ~,. ~ .. -~ ,~ 

-IJ+" ~ ;,.., J:+S J' . .~ ~.  ,.),if ,i WJ .. 'IJ+" ~ ~ 

",I", ~  ,.... s.. .. -~ J,W IS ~., 1:) ..... ., ri ,-",I ",.. . .-.w~ (d) 

D  A l";,C. oj..s" .3,,,, ~  . .-~ J).5+:0 , ...~ ~ ""v. ,-",' I:)4J A) .. ~ 

-.J.t ).).if i... J.4 ~ ~~ ..J.03 .J+S ~".'-  ~~  

The Honourable Jd:aulana Abu!. Kalam. Azad: .(a) Yes, Sir. Presumably 
the question .. dcrs to the i:icheduled 'Cast£'!'1 Scholarships Scheme, uudcr the 
d.litlistry of Edueation ond not M.nistry of Labour. 

(b) No, Sir. No students are being sent abroad. under thia Scheme:·· 

(c) The policy of sending Scheduled Casie st.dentB for higber stwiil!lll.abroal\ 
under th;s scheme was' discontinued in 1946 b,0tha Scheduled C s~ Scholar· 
ships Board. In .1945 twenty.two students wer · ~n  for studiE'll ahr9RIl, but in 
latllr: years, in view of the rather ns s c r ~~ s achieved by thill.batch 
the Board ~c e  not to send" any furtber studimJ;1I for advanced traininr 
abroad under this Scheme. 
(d) ~ern en  will oertainly consider the continnanee of the Schednled 

Castea Schola1'8bipa Scheme,but whether any student. will be-sent abroad 
under this scheme, if !t iacontinued, it will befortbe Board to decide. 
IbrJm&t.t .DaJadIapDi VIlq\IdIIaD: When waa the IClheme itarted? 

~ t " .. ,. 41.. : ,,'J,.wtll t..,,.. ~, 1 
fte Honourable llalllana Abul Kalam Aad:' I.u 1944. 
Shrimatt D&1aihaywVelayudlWl.: How many students were sent ea.cll· 

J88f? ',' 

~ ~ o.:.J, uJ ~ .! ~,...  I.o-¥ .Jj/i... ~  .,,;i ,wI",' UJ,.. Jw,;i 
, .' .' -.""", UL.. ut ' ~""" 
. The HonoUrable 1111utana Abul ~ And.: I would require a not:Ot' fOJ' 
~. I cannot tell the exacf numbei' at present. 

ilhri T. A.B&maling&m Chettiar: ~ the eaRe of candidates who ';ere 
lele-cted, bilt were !Iut able to go on accoUnt of want of.hipping accommoda-
tion or other reeaons, wi:1 they be sent the next year, or will the sc c ~r  
~~  . / 
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JS ttf11'IIf , ,~ , .. " ~ • '''''0 4-Jti: .,'jf r'U. ~ "",.. Jw,if ... ; 

\)6t ~ JI,.. 'l.JJ uJ . 4J l"S ~ ".",., "'1,. ~~,. . .""1 """ J. uJ .., 

"u,-
'lbe Honourable ltaulaDa Abal KaIam ADd: 22 students were scnt al,road 

. liurin/!, the year 1945. fifterwards, no more students were sent This question 
therefore does not arise at 1111. ..--

~  IfTfcR Grn1:. ifm" ifTi'AT:ptoft .. ~ ~- r T E1WI' ~~ fifi ~ 

RGltT if ~  or;fQ:( - ~ ;i{1lj ~ f<w.r ~~~ '1 if ;;ql ~ ;;rnl ~ I ". .. "" ~ -" -

- Seth Gov'nddas: -Will the Honourable M'nister pleR!!e keE'Jl thi;'-in -vi;; 
thllt the students sho1lld be "pnt abroad for study ill those subjects only for 
~ c  no training focilities exist ill Indio 'I 

4J ~ ~ ,, "- ~' r r ~ ~ t ,""0 L\. : Ill,; r""'tl' ~r" J.,!,.:; 
• l.!f U"'!I, J..!I· )}I c ~ ylt,.-ru "",L. 1<.i ..,~ ,.~ ~ ~  1).:1 

~ ,,' A .,~  ~.s  r"!Aj IS' u+'" ,-,~ ~ ~ 1-~ u--' y/ 
•  A Li'\=!-ltf, '~ 1>-1 A ..;'., ~".  ,....... Jt,!,;i u,Jo> ..; .::A, 

The HODourable ltau!ana Abal Xalam ADd: The twenty.two candidates 
who were sent abroad in 1945 did not ahow good results. Seven of them Wolre 
unlliJOOe8sful and one returned. Under the provis:ons of this scheme. r n n~ 

II heln, given in India and the point to whioh the Honourable Member baa-
anWl' attention is alwaye kept in view. 
Shrimatr DakahayaDl V.laya4lwl: May I know tho! r8asOll8 that led to ~ 

abolit:on of thi& eeheme 1 

~, '-l .JJ i . ~ ~.  ..; r ~.s .--~ -". .'  :03''; ,.w1tll ~ r" J+i,;f 
.... .,#..,u .)'T 

TIle :Ionourable ][aulaDa Abu! Xalam And: This IIchf'me was started for 
the tlducatiOJ!1I1 advancement of the Scheduled Caste Community. .. 

M:r. Speaker: It'is stated in the reply given by the Honourable Minister. 

Shrlmatl Dakshayanl VelayudhaD: May I know why it was thought un", 
llatisfactory ? 

Xl. Speaker: That will be a matter for the Board to reply. and not for the 
Honourable Miruater. 

ATOMIC ENERGY BILL 
~ Honourable PaIldlt ,awaharlal lfebnl (Prime Mlnflltn lind fARder of 

the HOllse): Sir. I beg to move. for leave to intJ'oollCf e BiJI to pro-ridf' fnr the 
4evelopment and control of atom 0 energy and for P1UJlOlll CODDeoted therewith. 

1&. Speaker: The Qllestion i.: 
"That leave be JI'IInted to inl"""_ a Rill to ,.fn'ride Inr tIM ......... ... . 

..-at"" .,f atnmir .nett!'" .nfi fn1' ''''rnmtfi!II ,...."nflt'1ed tbfr1opwi1h. n 
'J'IIe BOllOurab'. Pandlt .JawaJaarlal lfehru: I introduce the Dill. 
Tht motion wos adcpted. 



JUN4GADH Al>MINISTRATION (pROPERTY) BILL 

'file HoDourabl. Shrl Jr. V. GallcU (Minister for Worn. llines and Power): 
Sir, 1 beg to move for leave to introduce a Bill to provide for the _ting '" 
tertan property belonging to the State of Junagadh in the Administrator 
appointed by the Central Government. 

Mr. Speaker: The question is: 
. "Th.'-leave he pnted to introdnee .. Bill to provide for the 
properly belon,::ing to the State of JIlDaR&dh In the AdJoiniIot.rator 
c.mral Government." 
The motion was adopted. 

n. Honourable SbrI-•. V. Gadgil: I introduce the DiU • 

. DELID AND AJMER·MEI{WAHA BENT CONTROl. (A:\fEXmfENT) BILL 

'!'he Honourable Shri •. V. GadgU (:\finister for Works. Mines anil Power): 
Sir, I beg to mOVe for leave to in.tro(lilce a Biil further to amelld t.he Delhi and 
Ajmer-Merwara Rent Control At't, 1947. 

Mr. Speaker: The question is: --"Tha' .... ve he granted to-introduce a BUI fonher to amend the Delhi and Aj_ 
llerwan Ben, eUDtrol Act, 1947." 

The motion was IIdopted. 

The Ronourable Shri B. V. Ga4gI1: 1 introduce the Bill . 

• 
PROTECTIVE DUTIES CONTINUATION BILL 

ft. HOJlOIl1'abie Shrl B. V. Ga4gIl (Minister for Works, Mines and Power); 
Sir, I beg to mOl'e: -

MTha' the Bill to .xtend the datG apto which dutlea eharaeterfaed .. jrotec1.l... .. 
die Fird 8clIedlll. to the Indian Tanir Act. 1934, .han· have ellM au fW'thar to 
~ the Sagar bduatry (ProtectiOD) Act, 1932, he tall .. Into eouideratioD." 

This Bill is merely intended to continue the protection on certain industries 
which have been nlready established and certain other industries which have 
been established during war-time. Advantage is also taken of this opportunity 
to continue 1111 the provisions of the Sligar Industry (Protection) Act for a 
period of one yellr more. The inilustries concerned are Magnesium chloride, 
Calcium chloriile, Bichromates. Silk nnd .i1k manufactures, Artificial silk and 
.,tton anil artificinl silk mixed fabrics, Silver thread and wire including so· 
ealled gold thread. 

So far 8S the SUlfRr industry is concerned, it is a long history and If the-
JIouae permits I shall brieflv state the facts. ThE' ('1"lm of thi!l industry for pro-
tection WIUI originslly investijrnteil in the year ] 000-31 and the me88!l1'e of pro.. 
tllctlm recommended by the Tariff Board Will Rs. 7'-4-0 per cwt. for the first 
I8Ve1l years and RI. 6·4-0 per cwt. for the remaining period. Later on In the 
,ear UM8 the duty of Rs. 7-4-0 per cwt_ WAR impoiled only for a year. It "'81 
alearly stated that it was the Intention of the Oovemment to make fuD investJ. 
«-tim anil to oome to a final conclusion. But it WAS not poRgible to complete 
the colllli<ferstion in time and the ",,,,ult h"" heen that tJ,jg Rill Is introdured 
1rith " vf .. w to conthuin'! the illltv for a"nthPT VE'Rl'. The HOll!le is AWllre thllt 
Ute TAriff RORr<f· ~ ,,IN'nilv ' n~ e . RlIt thl'rfl Are 00 manv matten! pend. 
Ing before the 'I'ariff Hoare] that it is not possible before the end 'of thie flmmcial 

~ 
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;18&r klhaYe BDFthiug like a repon or. even a thorough investigation and tiD-
quiry into this. It has tllereforll been deci4ed, as 1 saud, to continue proieetioa 
till the 31st March 11149. While it is proposed to cOlltillue the protective dutl 
on sugar it is also considered necessary to keep in force., as 1 stilted, the whole 
of the Sugar Industry ll'rotectiOll) Act, Ilia:.!, particularly becuuse ~re ara 
iwo very important sections, namely Sections 5· aud 6 which empower the 
Government of India and the Provincial Uovermll6uts t.o l4uke rules rl;quiring 
the owners of factories to submit returns relating to production of sugar aud 
the factories to post notices spllcifyiug rates being paid for sugarcane. 1 think 
thll Houstl will "gree that the timlls have 1I0t yet been steady and other econo-
mic factors have not yet stabilised which will justify all of II sudden the dis-
;continuance of this protective duty. As all under:akillg has been given by the 
Government last year. namely to refer the whole questioH to the Tariff Board, 
that will be done. It i" expected thut. before the. end of the Ilext ·finuncini year 
'the Government will be in a position in terms of the rewmI!lendatioll that may 
be mane bv t,he l'uriff Hearn. to (lome before the s~ if it is ad\'i,ed that the 
protective ·duty. should continue or if there is any variation in the ,rate of the 
protective duty, If the recommend:ltion is not to give further proteetion tbere 
will·in that case be no necessity td come before the' Honse. 

The other industrie9 have more or less the same tale to tell. The maglie-
sium chloride industry was given protection in the year 1929 after a thorough 
enquiry was made by the T,arijl' ,Board. IA fact the: period actually was due to 
expire on the 31st March 1941'.. but it was COlltinued from qrne to time by the 
Protective Duties Continuation Act. Pending Tariff Bonrel e 1 ~'  bused on 
reliable data the Btatus quo w n ~  under the Indian TfI1Iiff Act of 
1934, The actual re·a8ons which weighed with the Govermnent for the conti-
'Duation of prot,cction still hold good. i do not want to repeat them, It may be 
tlxpected that during the course of the next financial year the enquiry will ,bj! 
completed and the House will have an opportunity ofexpressillg itself on th& 
recommendatioD!! of ·the Tariff Board. 

~ relmros Silk RDi! silk manufactures and Artificial Filk the 'positron i8th'e 
sarne. All these industries which have been enumerated in the Bill have been 
given protection from iime to time. 

SJari •• AllaIlt.\Uayauam· ArJaDPr ' (Madras: General) : When wlia r ,~ 

:_tion given for the silk incltllltry? 

'fhe, Bonourable Shrl •• V. GadgIl: r ~ n to the aericulture in4usti1 
was ,nven by the Indian Taritl Textile Protection Amendment; Act of 1984 for • 
period of five years. It has been continued since then. ' 

As regards Artif1l'inl Bilk and cotton and aritificial IIllk mixed fabriC!!. i\, was 
in 198,( that the l'rotective duty wd fiTSt imposed and it continues. We"'" 
to' eontinlie it lot (me more yeftl' for the reasons wbich I have already ftiven ... 
fegords GOld and Silver thread'it is ·th,e same thing .. 

Now there is one mnUer namely,alloy. tOol. or B""flilll "toll,,1 Rnd rlf'.Chiclll 
.. ~"  s e~  anil bi!rh. carbon or spl;ing ,teelwi!'8. The, Tnriff R01\rd "'thit 
,throulrh alI matters relt'""nt to ~ and th"y hnl-f'ffilmnmenilf'il tbat rO ~~ 
~ n should continue. The exact recommendation of tbe 1'nriff Board is this. 
Sir: '.. . , 

, "~, "In view of tbe niatenre of the gcwernment. 1 r ~ .nnen and the p ...... JinIr P!'i" 
',it non·ferro... metal&, we .have reeonunenli.... \he "r:,.,lulon of tbe prolecllV8 duly III\d 
"Ilie operation nf the import control to be in force DDtil the 3ht Marcb 1949. 1. mw 
of !.he importunce' of this ind"atry ·we b",n ~ n ~ a period of about three y ...... ahollld 



.. at-fa the Ind .... try ...... b1iah itNlf. W. thenf .... _d.tIoM tI .. ........, 
51 q"'''tt '011:. a'll "~ PO!'''''' ~  ,oJ UO!IJalcu<! JO ""U .... U... ..8 uaMlf aq ' " ~ 
1/ our •• ....,taLlOW! 1'1'0\. c r ",,~. tbe IIOvemlllenl ourplaa atocko abould bave been d .. 
8Ijl .OJ PaJ.,,"'" UO!PalOJ" 10 f'0419W 1'''8 ...... 1~ " . . '"IVlaw .nO ~.1 uou 10 .... pd .", 

' e ~  dlqel!en "'I l'InoQ8 1110" 1 ~1' "''''''. l'U8 Gllbl O ~ . ~ .4' ~" "'1 J? 1 .... °.1 
"""ioti b •. AI''''! 1949 to ,Ihe 310t llaflh 1950 .. ,II ha,·e to be, dechJed lare .• on. W,'h, th .. 
• nd in v.e .... we havR a.ready recommend.d that there ahou.d be a review towel'd. tbe 
.... u uf I ......... . 

Government will review the v.hole position as. deSired in the report of the 
'rarin board. 1 11~, us 1 llaiJ, Sir, is Il liill merely 1.0 coutlllue t1" jJl'Ot"cLlon 
fuilt IS lllJ'eudy Iu eXlstenc" und 1 do not thlilk th"r" ar" uny big questions ill, 
TOIV"d I",,,,,i. ut t.hi. stuge. 1 lind, l:i1r, iroul the Ord"r I'llper tllUL 1I0t1C" of 
two amendments hus be"n g.vell by my Honourable friend· Mr. Anantb.· 
IIIYllnwll Ayyun6lu. One IS tllat the Bill shou,d be reien'ed to a ~ e ' 

CUlll1l1.Ltee; aHli another refers lO the somewhat important quest 011 0_ pre-
ference htoing st1l1 ('ontinued to Hr.tisb goods. t:lo far liS reference to a Select 
Comuuttee IS concerned, 1 understand that.it is not going to be moved for 
the simple reason that there is no t.me left and this Hill must be Jlaaaed be-
fOre the 31st Ma:ch 1948. As regards the other, !:lir, I will say whatever 1 
want to say later on, but I sti!l want to tell my Honourable friend tba, DO 
important question to the extent to wh.ch be thinks is involved in this, 8ir, 
~ n  said this, 1 move that the 'Bill be taken into eonsideration. 
JIr. Speaker: Motion moved: 
"That the Bill to exlAmd lbe date apto .. hitb d.tIeo "lIaraderi .... u/IOIedi •• III 
... FirM Schedule to the Indian 1'arill An, 1934. abaU have ellerl en ftlrl.Mr .. 
IIIII8Dd the Sugar Indu.try (Pro_tiDAl AcI.. 1932, I.e tu... inloq ",", .,.~" 

S.1r ••• Allanlonasayallam Ayyangar: tour, In a cu"ual way ~ crr. en  

have brought this Bill to cOhti"L1e protection to as n.any as 18 n rj ·~. In 
elause 2, whicb IS the matenal clause of thiS B,Il, sub-clause (1) 'relates to 15 
items for which Government wants continuation of protection for II furtber 
period of P year: th" ... cund Ol!!! IS .. 00"" ~ ee  oars .IllU )th"r ~ s oWnicb 
were investigated by the Tariff Board: the third one IS regarding sugar. Now, 
Sir, the Honourable Minister evidently thinks that Ill! SOOIl dl\ he makes up ~ 

mind that certain duties should be continued, automatically the Assembly 
~ say ditto. I am really surprised at tbis. not'that in 80 many words he 

laH so. This is a very important matter. He himself renli out t() UB that pro-
tection was given to some of these industries so eorly 11" 1929 and for a period 
of five years: in 1934 for 0 period of five yellrs: in 1939 for a period of fiVf, 
rears. Takill!! the rar'i'st date. 19:.!9, right to this date, R numher of yean 
have already elapsed. What is the need to continue to protect these industries? 
It was the Fiscal Commission that was appointerl to go into the matter of taxa 
tion n 1j~  and nlsn advise as t() what oll2'ht to he flon" reg'Rrding the steps to 
be taken for nrotectiTlg ollr industries. I do want the brlnstries in this country 
to fourish. Intlustries in this country should flollri.h and sho111d he prevented 
from being interfered with by the dumping of foreign good!! of similar variet, 
whioh can be produced in this country. To the extent that any indus·try in thiI 
eouutry is protected, to that extent the consumer puts An additional hurtlen OD 
~ e  by way of tax. He 'pays it for what purpose? He pays so that the in-
duatries in this collntry and the wealth of this country as a whole may increase. 
On the other hand, far from doing so. industry even to ~ flay is still crawling 
Ind has not established itself. 'Pte original object with which the industry 
!Vas I:i'l'en protection has not been corried out by the industrialists. The mail! 
)IOints tbat we should take into conoideration before an industry is ~ e  pro-
tection ore these: firstly, whether there are raw mat..,rials in this country' 
aeeon.tlv, whether there is s c ~n  skilled ond unskilled IAhour in ~ ooun-
try; thil'flly. whether machinery and other things are IIVsilabIe-; fl'lurthly. whe-' 
ther there is II reaqonRhle chance of this industry nr n~ on its own e (~ and 
establishing Itself firmly. 80 that at the end of 8 particular perioo or even twiee 
.... period ibe protection may be ~e  anI! it 'IFill stand world M en~O  .• 
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Bir. these indu&triea for which pru1it:otiou W&j, tPven coolld have e •• blishe4 
UlemaelvlIIi firmly. On the other hand the iudu"trulibr.; bllVd oot earried out 
the origi1llll object for which the L.dulltrie8 Were given pro1it:Ctiou. 'l'hey have 
been only IInxious to take ad vllntage of the protecLi ve dUtlllli and try to inorease 
•• muoh as poBIiible the profits that would go to them. I e:ll"'cted that the 
lIonourable Minister would at lea&t lay belore the Houae or would have Clreu-
luted to members of the HoU&e a 8ta1it:meut showing under what conditions and 
why the industries have not estublished themselves till now; why such a IOIlf 
period has been given; and why he wants to continue protection for one year, 
I do agree thllt no protection ought to be withdrawn even without investiga-
tion, but what is ~ that the indu8try saYI? Has it given an accouut of itself, 
and for what term does the iudustry wllnt protection to be continued" ~ 

.are' the steps it hal taken to establish itself? We hilve not that material before 
U8; Each one of the items here requires sufficient data 80 that the AlISemblJ 
may come to a certain conclusion as to what is to be done. What is the reason 
for the Government not circulating the Turiff Board report regarding steel 
alloys and tools? If it was the bureaucratic government .that e:listed before the 
pl'Uent government that WIIS responsible for this, we would have torn this fie 
pieces. It is not at all right. As a matter of fllct the Honourable Minister ma, ' 
have hnd no time to look into thil!l. How did the Cllbinet decide? \Vhat are 
the difficulties? We hnve nbRolutely no such data, nnd it is only Inter on, at 
my request, that I got this volume two da'ys ago, Why should it not be printed 
and circulnted to members, ?r at "n.v rnte mAke this copy avnilnble to aU e~ 

bers? Now this is not doing the right thing by the e er~ of this ~e. e~ 

us tnke one h.tnnce: let U8 nddress ollTRelves t{) tbe sugnr iudustry. It has re-
ceived protection right frnm the venr 1934. Tbe other dAY decontrol of sugftr 
1VflS insisted upon. \V e ~(' n r e  Rltgnr: ~ p;ice8 Rnnrprl up to even TIs. 40. 
wher(,Rs Cubn RU!!nr for tbe "Ame Itnit W!l8 "piling nt TI •. 20 in Cnlcuttn. "'hy 
should the inrl1l8trinlists mnke ('normOUR profit .. "t the exppnse of the consumer? . 
I would snv thnt thoRe innllstri"R no not rleRPrve nuv further protection. They 
hAve not justi'ien themRelv('s. They nre trying-T ought not to use Q strons 
word-to have practbally a loot of the poor conwmer . 

. ,'Ve Are not haying II s ' ~n  qUAntity of SIt!!Rr; sugar i, not available in 
the mArket. The SU!!Rr Synrlicnte hns got nrncticnllv a monopolv; it ('ontrola 
evel".'"thing lind would nnt yielrl to prices. Thnt is the way in which this in-
dustry, an essentiul article, has behaved with us. 

There is a large ~cre. e under SUllRr cultivlltion but in spite of it they do 
Dot produce n suffic'ent quantity and whnb·yer ollllntity is ,,"Orluced. it iii 
cornered: it is k"pt in particu'ar shops and l'f'leas!'d to the public Rt enor-
mous prices. The other day J sU!!5!'ested on the floor of ' the House thRt witlt 
respect to sugllr lind oth!'r f'!I<ent'al commodities. even cereRls, II kind of • 
reserve bank ()l1ght to ht> .. qtahli.hprl iT! tMR '''''lilt", .. " th,At in t,imes of ReRp.' 
oity ~ re f(I1Rntities of <u!!llr "1' other e!lRe'1+illl c()TTlmo-litieR mny be ",11'8884 
from. thiq blink: and when the·e is a R11TTI'US prn,ltl('t,ion. such' 8""""1" "'''1 
be wl+hdrAwn from the mArk!'t so as to keep up the prices. Something like 
that should be done for 111I!!ftr. 

One omrht nnt to be h'i .. rllv fonowin!! the policv of Tlmt"cti"n; it wiD 
become n~  a policy of discriminatory protection but' a policy of indiscriminllte 
protection. That is whRt it hRs come to. We hnve no control over this indu. 
*r.v. There are other thinlis also. The industry has been askerl to li'llit its ~ 
fits; what is the didnenrI this  industry has declared durin!! the pre-..iouR ,year' 
~  it have protection: we are prepAred not to rc ~e Cuha sugAr which i, 
cheap. but purchase thi. 811gar even at a higher price l\O that the inrluRtrv may 
estnbIish itself. But if in ,this country the sugar industry caUDotestnblish itaelf, 
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i* callDot establish itaeU in any other country. No doubt the Java ItJI8r is 
cheap; we can lUake our sugur 31110 c:htlllp--11 new vuritlty .oa.ue WII8 dl&c:OveI'-
ell und it is that voritlty thut is grown IIlI.over India. 

The Government hus not hesitated to give all the fuci:ities required for thia 
industry; But this iudustry hus not rtluucild its price. The next point ill thd 
even now it Willits protection. Then how hus· it dtlalt with laoour? What faci-
lities has it giveu-lIt lellSt IIny bonuses-for the lubour 1 This is the IIllCOnd 
lurgest ·industry in this country-first comell the textile industry IIDd then llteel 
and lugar. 

I would say, Sir, that this industry has not behaved quite well 10 far • 
this A8Iembly is concerned, Ilnd so fur as the people of this  country are ·con· 
Guned. If fe1t to myself I would tell them that they shall ,.ot have auy pr0-
tection this year; let them staud by thelllsel ves or (Ill ter. Bu t we c n ~ toke 
any risk; so, with a sad heart I would suppo"t this motion for continuing thia 
protectiou for a year so for as this iudustry is concemed. 

Next we come to steel. At page ~ of the Report the TariJJ Board sa.v-

"Our concluaioDII and recommendatioDII are aummariaed sa nnder: 

Ii) The preaeaL inquiry is confined La three calsgori... of a1107. !.no1 Uld .peoW 
ateel. .  .  •  •  •  . 

(ii) The manufacture of "lloy, tool and special atel". wsa taken up during !.he war, 
&t t.he in.lAnce of Government, by the Tata Iron and 8teel Co. Ll.d., La IIIeIIt 
urgent defen?6 reqoirementa.·' 

Iron and steel is one of the key industries. Therefore this industry require. 
protection. They have made un experilllent duriug the war; the experilllenb 
is so far successful, it must be made more successful. I entirely agree with 
the recomllJendutbns of the Tud'f Bonr'!; thost' recommendations ought to he 
adopted. ~ That is the most sulient feature of this Bill. 

But even with respect to this industry I w"uld s ~ n  they lire not pro-
ducing to the full. During the wtlr their output wus much larger; they have 
reduced it by practically 30 per cent. or eveu 40 per cent. nolV. Why should the1 
not go up? T-here is " tendency nowadays for ,,"~ industrialists to coeree 
this Government to yield to any extent by way of reduction of tuxation. The 
Assembly heard the Honourable the Finance Minister very anxiously placate 
the industry. I agree with him that it is only upon the industry that we ought 
to depend and make the wealth of this nation grow-without them we cannot 
get on. But there is s tendency on the part of industrialists to coerce the Gov-
emment in every shape or form. If any loan is floated in the country. the 
loan is not subscribed; 13ut there is a constant agitation tho' f!ltea ought to t.e 
J'educed, that ineome tax ought to go down. that other faciWi's ougM to bfl 
given. When we are ~ protection to this industry. which is practically • 
monopoly of Totas Iron &: Steel Comp"ny, J would UT'!e upon them to put forth 
greater effort to produce larger quanfNes of iron an-l steel, and manufactured 
flOOIls. which ore necessary lind of which we are h .hort ~" . Let not the 
'llcility, let not the A r ~c , en s e  one·sided. The Government is 
~ n ' itA hest to nrotect this industry; th .. i.,,Justrv must o'so eqUAlly reoliRe it. 
nlSpOnsibilit:v both to t.he consumer and to the cOuntry an<l also to 'the labour 
·teI which better ('ond1tiODS nnil better fnciliti08 ou"ht toO be liven. Lab,,"T"s. 
wII!!'e. ought to be increAsed; thev must RIAn he ~ e shnrors in profl'ls. Difft. 
cmlty is experienped in the mfltt.pr nf Tlrorlnction h"clIURe IAOOnr ~ nnt kept ill 
flOOd humour. The othpr "'RV h the TniluRtrip. ('o.,fero""" Il ,."""Iution WA' 
TII""e" which WAS aln'eeil to, hv '>nth the in'l1Rtr'R'ists and the lAbour. It saill 
thAtlahouT' muF>t be ~  .. " partner in the h"nstrv, thAt it mllst he given a· 
.hare of the profits in addition to fAIr Wa!!,eR: IRbour must also he eiven II 8luno8;' 
Ia the management-eome persons from labolll' must be appointed 118 e~' 
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in the mBnBgement;'Bnd according to increase in production labour must also 
be entitled to a shure in the profits. Toat was the principle adopted, and is 
being adopted, in the United Kingdom. Cripps who is every week broadcas .. 
ing that the country must put forth greater anu greater effort says that the fu .... 
ther increase of labour wages will depend largely upon the increase in produc-
flon. A share in the profits to labour will certainly encourage them to pu' 
forth more and more efforts to increase production. 

Theae Bre the things which the industry must also take into account and 
that is the only way in whiJh the industry could establish itself. 'I'he mers 
erection of B particular duty to avoid competition from foreiga r c~ will n~' 
alone help th!! industry to stand on its legs. I hope that the protection that II 
lOugbt to be given to these alloys etc.-which w ~1 certainly be ~en advantage 
of by Tata Iron & Steel-would not "orne up again . ~ er the. pe!1od of ~ 
7"ara-we are giving it for one year though \. was wlllmg to give It for a penod 
of three yeai'll as recommended by the Tarill Boord. I do not know why Gov· 
ernment wanted one year only up to 31st March 1949; evi.lently Governmen' 
"anta time for considering before they implement the decision or recommenda-
Uon of the Tariff Board completely. 

Then the other articles are artificial silk and silk manufactures. As food is 
n_ary so also clothing is equally neCesS8? Textiles have not COIDe up 
before us because there is no particular protection there-revenue dut: alone is 
lmplllled on texti'e goods. But silk and artificial silk are other pieces of cloth· 
ing. What is the account that they give to Uaq In 19H4 protection was settled 
lor this induRtry. What is the prod.mtion rate now? Ho ..... far have they sup-
plemented tIle clothing in this country? What ill th" nebO for protection to 
continue? 1 expect a little greater detllil regarding the need for continUing 
prot6.:tion for ,this industry. 

Sir, during the war there was an opportunity for every industry in tho 
oountry to put itself on a sound basis,to stand on its OWn legs and establiBh 
itself ..... ithin the live yeHrs of war. Then we e~e not getting most of these 
articles from abroad partly on aCI'Ollnt of political rellsons and partly due to 
economic consiieratic>us or the difficulty of shivpmg. Now, under those cir-
cumstances, durin£( that windfall when an industry wns practlcolly oDie to pro. 
duce ~ r e " quantities and also IIcquire .arger pro,its. if they were not able to 
es ~s  themselves, I do not know it, IIfte;' the wnr, they will be able to 
estabhsh themselves and how long we nave to impose this additional burden 
~n ourselves. Japall is now SWItChing ~r from wartime to peacetIme e('.o' 

n'!my  and mlly produce ,,11k lind Ilniti"ial slik. TII!lan and other countries 
mlgM enter the field. Hew '.f-ng have Wb to impose thIs ldtlitlonal bUMen on 

rse e~  CertRinly this should be one of the considerations which the TariIJ 
Board will enquire into. . 

Though individually I have no obiection to these industries being given 
lOJIle more belp, so that they may establish themselves, there must be a 
leasortable pl'riod-llnd sufficiant ti-ne hilS been !Yivpn-within wf,j('h theJ 
&bould establish themselves and if they do not estllbi<h themselves, ~  ougM 
)lot to con.e a!!"ain to us for any kind of protection. That is all that I would. 
lubmit. So far lIB the procedure adopted by the Government is concemed, 
there is one thin!!". No doubt. we are here to aupoort the Govemment, but Olll 
",pport must be baaed on facts. It ought not to be a blind allnnort of Whatever 
~ ~ e en  sa:n, thougb it ill Ollr own Government. The e en~ 
~' e more oonsidel'lde to the Ho1188 and plAce before It all 'the ~ .. 
!WI ODe da,'s notice 18 not aufticient. If ihe e~ ie In our haztda '-; 
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couple of days that is s ~ e  inadequate. (All Horwttrabl. M""bn "You 
are the only member fortunate to get it. ") 1 asked for it and so I got it: Thia 
w"" not distributed to'me With these remarks, 1 db support the mohOD for 
c:onsi:leration. I am not pressing for a reference to the 8elect Committee ill-
.smuch as without much of materi,11. there is no pllrpose h making a motion 
for reference to Select CO'flmittee. I do /lot thl'lk with the m{>sgre material 
that i3 placed before us, \\ e will btl &bh: tv do anything more in the Seled 
Committee. 

Shri T. T. Krlshnamachart (Madra", (;"n"1'81): S;r, 1 must confess tho. 
this has become 8 sort ct hardy aHnunl coming up yenr after year in continua· 
tion, apparently because just likn the Governm. in the past the Government 
of today is not able to moke up its mind as to its policy. in tl:is motter. There 
hRS been l1-lmittedly enoughjusfi'icntion, N~ se other preoCCl1nRth"s mnke 
it. very dIfficult for the Government to make up its mind. My Hononrable 
friend Mr. AnonthasayanRm Ayyangllr gave an idea of what is happellinl! 
behind the screens. It i8 quite p"lIsible that befn!'l' long tbe Gover"lmellt will 
have some definite po'icy in regArd t.o indnqtries. in this country and the n re~ 
flf the protection thot is to be aRorded to them . . .".., 
Bu', Sir, . e n~ on thi8 pa"tieular motion made by my Honourable friend 

the Minister for Work!!. Mines and power, I find that tne articles covered faU' 
into two I'atelrori'!s. SlIgIIT' and iilk fAbrias nre n~ e  art.icles that nfl'ec' 
tbe common man whn iq tbe conRumer directlv. On the ~r hAnd. chemicnl. 
of ~ c ,r  variety and BPechl tvpe of steel do not to\l('h ~ clasl! of ('on· 
.umers. Thev only touch the j-,ihIFtriaFsts. the nponl .. \'I·ho wllnt thpR"!roO'!. 
for mRnufacturing p"mORl'R. Wen. my friend iR ri'!ht. h rel/'nrrl to }.is insistence 
th.t. t,he Gnv",""ment, shOIlI" Act h 8uch a manner AR to rpdlH'e the con Rumer 
price in regard to such of those  articles which offeet the common mall, but he 
is not quite at! the same firm ground jy, regal'll to the second cl8lll! of ortbles, 
I have a little expel'iellee in regard to the tre .. tment afforded to the chemical 
Industry in the post by the previous Governmt'nt Rnd I hRd llroteot"d times 
without nllmber ;n thib very House that the Government was treating them 'n 
• stepmotherly fllshion. It is true tbat many of ~se i"dustries came intO 
bein';" becausp of the support that was given to the.m by Government and Illso 
of the arlventit;ous cirCllmRt.nces t,hnt were h ,,;)erAtion during the war. Uut 
8uC'h spel'iqjispd industries li"e ('nlcium chlorirle or bichromRtes wi'l nrdinarilY 
be v"rv di'TIcu1t t" stArt. '1'hev hllve be"n stmt",1 bv II nnmher of n .. onle in 
YRrj'''ms "RTt . ..:: of ' ~ connh·v. 'Thpv mRV evC"n he:» nnflcnnnmic n~ C " 'jM· ns 

they cannot ~ ce cheaply. It may be profitable for the n" r ~ s to 
Import these articles direct from other countries, but surely, are we to .. !low 
1hem to die merely because various other factors like the transport boIleneck, 
1% NOON --coal .bellig ~  prIced and other raw materi.lls not bemg available lor 

onb thmg or belllg lugh prtced for Sllother-are in operatioll and they are 
DOt able. to produce lit 1111 economic price 'I That is a policy which we lJud III the 
past observed the previous Goverumeut favouring and We had protested very 
vehemently and I am Bure my Honourable friend Mr. Anonth888yanam Ayyan. 
car ~  also done it: 1)0, it meana that either the Government gives them pro-
~~ n or operates Its ~ policy in such a manner a& would give them pro. 
tection-namelY, by prohlbltllig good. which are of a competitive nature--, or 
allows them to go under. !:iurely, my Honcu:able friend the Mover and his 

e~ e the. Vommerce Minister have in their hl&llds "llough power" ~  regu-
late unports ill 6u<lh a ~"r as no prol;tlctioll ndtld aG all be glv"n, out they 
bve chosen ~ more ObVlOUS methOd 8lld utilised the precedent established in 
tile. past of cOIrung before the House e .. ery year for protection for a temporarJ 
~  of one year. In fact, m regard to sugar, C8IlSidering the priCe that hu 
--been bed as a result of the UDderataDding arising Ollt of she inareIIee&f: 
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price for the growers of sugar cane, it may be that unleB8 we give this proteo-
tiOll, or ulliess the Uovernment regulates its Import policy in such a manner--
it hus to. because of the scarcity oi nurd ';UlTency-we will probably have a lot 
of foreign lIugar dumped h.ta thIS country. h IS quite conceivable that our 
&ister Dominion next door might import sligar from Javs anrl Cuba and even 
'Ifluggle it acroes the frontier. (An Honourable Member: "They have alread:J 
tlone it".) So I do not think that we can afford to allow an industry of this kind 
to J!O unrler. notwithstanding the fact that b.., this protection anrl by other reo 
medies that the Government might provide prices win not come down, becauae 
8nre enough. some time or er~ e en  might take up these industries OD 
ha,ld as th..:y have taken up some mills in the U. P. r understand, and pro-
due sU!lRr at an economic rate. So we h"ve to Keep the industries we bav. 
going and not let them be destroyed. J thmk the House wtll remember that 
even thou!!'h we ask the consumer.oo make a sacnfic6-a temporary sacnfice-
we are doing it in the beHt mterests of the economy oi this country and no' 
because of a particular cU1lumstance which IS now prevlliling. 

Sir. in regard to srk and srk fabrics, my Honourable friend Mt a little 1m-
patient. I might put it to hi-n: "Nothing has been done in the pa8t; som&-
th llg might be done in the future. Why do not you wait?" Otherwise, the 
other fnctor is also there. Supposing you take away this r ~ n. It is n ~ 

quite easy for you to allow Japanese silk to come m, although certainly It will 
be quoted nt a much less price than our own silk, because it wi:! mean so much 
of OUr foreign exchonge expended. My own ee n~ is that by this gesture 
Government is merely giving a token of their view that they nre prepared to do 
the bEst for the inoustry on their side nnd thnt the indllstry must Ptlll tip in the 
JnPRIl\\'hile. On the question of the past ~ n s of the industrinlists I agree 
with prnctically every word thot has fsi:en from the mouth of my Honourable 
friend Mr, An( n s ~' nn  A:vyangar. It is not thnt the inilustr.., is behavinll 
\\'1'11. It i, nnt thnt the industry nppl'echtes the realities of the ~ n, AU 
thnt i8 true, But at a time when defeatism overwhelms every hope in the 
horizon, by nny nct of Government, why "honld we "'nk" ~~ r '''"' ~'' worse? 
The n.vchoiogicnl factor requires that even though this particular object mi!" 
be A~ er  bv Governm('nt control'hg its imparl ~. . ttllS Lid i,; necessary 
to tell the people: "we Rre no doubt continuing the protection for one year, 
but for one yenr only. subject to review later on. But in the meanti-ne, you 
must do your best," Therefore. Sir. we in thia Hous!) shOUld do nothing or 
BOY nothing which would detract from the gesture that the Govemment is 
making to the industry, We will oertainly wait and see for a year, When the 
iudustry \pmes back again, with a request for partition to be continued we shall 
know what to do. In the meantime, I feel that nothing that We say here-should 
be such as which will make the industry feel more frustrated than what they IIJ'II 
feeling now. I do not Bay that they are justitied in it. I do not say that thel 
have been appreciative of all the circumstances that make up for this considera-
tion to be shown to them but the facts are there and we have to help many a 
lame dOlJ over t,he stile hecause it is in the best interests of this country. 

Sir, I support the motion made by my Honourable fr'end the Minister for 
Works. Mines kn.1 l'ower, 
Kr. ~ ... X. S1d'lft (C, P. and B'rar: Oenern1): Sir, when th!8 Bill \'1"_ 

presented to the .House-this half sheet of paper-it looked as if it WRS a simple 
Bill. Hut if yOIl read the Bill, it contains many figures and it refers to another, 
mAin Bill or Bills to enable a member to study it. In the Library I Was able .. 
~e  the respective Bi'ls-the Indian Tariff Act ond the ~ r Industry !'rote. 
tiolf Act. T wanted further inionnation and I was not able to get 8llYIiIIiDI" 
from the Library, . 
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1(, Honourable friend, Mr. Ananthaeayanam Ayyangar waa able at I .... to 
It't IlUUlllthing whereby he waa able to expl'l!S8 his VieWIl ueely, bu' 1 lUll DOt 
in a JIOIiition, t)ir, to get anythiug from the library or from the Ministry, ~  

.hould have really supplied to aU the members the relevant information. We 
buve been receiving a number of circulars rdlitllig to various bills and opinioll8 
which have been received from the l'rovinces today also we received three 
batches which relate to Hindu Family Code Bill I Then in regard to the I1l8ur-
"ance Hill we have' been receiving the opinions from various I:'rovinces and from 
.arioua institutions-all these give  us Illl idea as to what the country feels about 
these matters. Hut in this very important matter-it is not a simple bill aa it 
teems to be-which affects really the average consumer and the policy of the 

e en~, it is most unfair that the House ~  be kept absolutely dark 
,and therefore. I shall not be able to do justice to this subject fUlly. ~ I 
bave been able to gather is that this protective duty is being given to indus-
tries, which, as my Honourable friend rightly stated, ultimately falls on the 
,consumer and is an indirect taxation upon the a.erage consumer who is nsked to 
pay for protecting these industries. We are out for supporting our Indian in· 
dustry. I and many of my friends were preaching from various platfonns to 
support the Indian industry under the British rule and even when the prices of 
lextile. cemsnt and mallY articles which were imported from foreign countl'les 
.hot up, we advocated the Indian industry to be supported until we became 
free. 

Now. Sir. nobody can question Ollr b-1ft( fide as far /lS the 8uplJOrt of tht; 
Indian industries are concerned. I do not think my Honourable friend Mr. T. 
T_ KrishnHmachllri call suy that we ure !lot out for supporting the 111diun indUii-
trv -we arc ns patriotIC 86 any body else. In fact, let me tell you, 8ir, meD 
~  us have given a great deal of impetus for the expansion of Indian industry 
by Ollr propaganda. 1 must tell YOII, Sir, plainly, we never took into consiJeru-
tion Rny high prices at that time and whatever the increase might ~ e been, 
we said that they must be protected_ \Vi;·hout p'iving an opportllnit,y to this 
Hou,;s liS to what the condition of each industry is, we nre asked to support the 
,protectio.n_-It is unfair to the House; we have not the data before liS. With 
re/tarri to F1Hmr hrtllstrv in the conference of the Inman Chamber;' of Cnmmprce 
and Industry, which ·1 attended, many of the indllstr'a'ists themselves com· 
plained that in the very first year ~ this inrillstry when it was established. they 
mllrie 110 per cent. profit_ Some of the industrialists had to complain that they 
frittered away the money and they did not conserve it and Rfter about three 
years. there was a setback. Our r s ~ have a policy thAt whatever 
the hi .. h prnfit they get. they swallow lip. without e n~ anything in reserve 
tor bad dRYS or for improvement of mRchine":\'. The Japanese industry has 
pmtlJ)Dred for the reRS0n thRt thev Rt'tuRlIv mllintnin the rn ~  moder'! machi • 
.. erv tbey hRve heen ahle to compete  with the nrices in all other countries. In 
lnd!" our industrialists. cf course.-I do not. know Rt the ~esen  juncture--
dun ... !!' W"r ron"e much money. bllt thev did not tmt it in the Reserve fund for 
-meDtinlr bll" timp!< or imnroving their old mnt'hinerv_ In the textile mRchinery 
In Japan and other countries, one operator conducts 6 looms At one time. because 
.'he looms are worked automatically, whereas in our country one operator has to 
~  after each .~ and ~~  /liso undE'r extr .. afdinarily bad and most unconge-
Illal weather «;<>ndltlons_ Iherefore, my pomt is what steps ern~w  have 
laken to enqUIre from this sugar industry which we really wish to flourhh. In-
dustries sl1:h as textile_ liugar, cement Rnd steel, we want to be fnlly protected; 
Hany foreIgn Government wants to kill our industries, then I shalt certaiQlJ 
ay the Government must help them. 

Then. take the case of Japan. In spite of hsving increased the iUlport duty, 
117 40 per cent on Japan textile which was imported at lit cheaper price Japan; 
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Willi cOmpeting with Lancashire piecegoods. Still J apan w ~  ~  ibis heavy 
duty was able to compete with the indian ~ n~ c rer. \\ hy? It Was Dol 
becaullc of low paid labour but because their Uovernmeut have so ~r n e  
matters as to give an impetus to their industry; they gave them c n~ess ns In 

1re ~  in iUburance auu in other wuys; they had thell 0\\0 n COlllplllues, the 
Go:ernment hav" their 'JW'l SkHlllbbip c n ~s aud. i.l1surance companiell ,md 
the main purpose Was ~ se"d "II their goods outside tht'ir ,-,oumry .. nd for this 
ibey gave various c n,,~s. ( ' S and in this way they were able to compete. OJ 
eourso, the labour there iii cheap. Our labour has not got even PrO\'i!ent Fund 
\oday. A labourer in our conntry who works for 55 yea1'S and when he is old • 
• thrown on the road; it is no concern of the State or the industrialists to look 
.ftel' him after he had faithfully, loyally and honestly served the concern. That 
• the condition and still to suy that labour prices have increased and therefore 
protection is needed is not correct. I admit wages have increa&ed; everywhen 
they have increased-I should say proportionately increased. But on that 
pound alone protection to thesf! industries is not justified. I must admit, Sir. 
mOlJt of the profit from protection go to the industrialists and because _ 
'avour Indian industries, we are asked to give tbem this kind of latitude at all 
times. Therefore, my contention ill tbat the House should he fullv inlonnl'd a. 
to whnt iR the position of eMh one of this industry. If there was' nc ·Object. 
and Reasons' given in this Dill. S,r, T am SlIre, no Honourable Member would 
have. understood th.!!., e~n  of this Bill. It 88yS that protective duty will be 
eoutInued on certaIn article". but the material is not there. At leaat 1\[1'. 
An n n ~  AyyanJ{llr was able to get a copy; th"re are not many copiet 
to l1'et ot. It Ia the Government whohns 11'0t the mAchin"rv Rni! it. is tho ilntJ 
of the G?vernm.ent to supply the Honourable Members all motenals. If they 
cannot give copies to evervbndy, thl'v must at lenst· inform the memberl 
tJuough the Assembly office thllt such a copy is ovai!able. 

AD Hanourable Kember: Such an inforTnlltion is avo'lnb'e ;n the Assembly 
Offic!l that they are e c ~ (' to members who want to see them. 

, 
lIIr. R. X. Sidhva:. As r ' ~ a tifkial "ilk Rlso there are 1 ~T'  silk 10.,ri)1 

in Bombay and I know some oj them are mAking very heavy profit au them. 
Therefore I do not know whether tbis additional protectbn duty is justified 
from the point of view @f In-1bn industries or from the point of view of indivi· 
dual industrialists. If it i; in the interests of India to give protection to the 
industry and for the expansion of the industry. then We shall cprtainly see thai· 
'hev sbonld be given help. but if it is intended to continue for the benefit of the 
Industrialist or the manufacturer only, then 'We '1houl<l. Bay there must be a 
fullstop; we do not want any kind of protection, If these industries had not 
prepared themselves after 80 many yearR protection. they must be wound up. 
If the Government feel that tbese inr\uBtrips must be maintaine"! for ~  nl 
the country, then tbey must Bend for scrutiny to the Tar' nORrd' or. they 
must take upon themselves to run the industries. Othe1'Wise the cOllnt:'! 
would certRinly prefer the imnorted articles at a chphPer price which wj11 no' 
fall upon tile consumers. In the name of protecting Indian iudustrv we shonld 
not ~ .. e off these indivHlIal industries some kino of relRXllthn at ,,11 timPR by 
wbich nobody is benefited. The Government's policy ought to be that in all the 
~ s r es where We give nrotection. they must find ant whether these indue-
tries whi .. b have been worlrng for ao many ' ~, are "b1e to Btand on th"ir OWJl 
~  jf they are not IIble to stand the oompetition lIgainBt f(lreil!ll imports, tha 
» .. to nobody', good to protect them. But if ibe indtl8triet tbemaekre& .... 



'&bat the, can continue, let them do eo ald. Bus 'Why die ~ 
Sion from Government ia needed they conaHer,.whetber·tbae. m· 
tlustriea muat he supported crnoi and tbey ean,let the imported Poa 
come in. There is l>Othillgwrong in th!lt. Bow is the average kiliall ilentIllwd 
by thkproiection being given? In spite of all its faults I will not saythal 
sugar protectbn should he stopped becHuse it is an industry which has come to 
Ituy and we must protect it.. I kllow shipments of lIIauritius and J'ava sugar 
have come to Karachi but the .prices are exorbitant al.d therefore our prll'.,. 
~re still very much cheaper. Similarly in the case of steel the imported. priee 
III 200 p. c. more than the 10cal price; 110 why should there be proteotion ror 
n ~n steel? ~  hilS not been "xpluin"d. It dues not need any protection; 
'the.I:Ilpm:tea prIce being 80 heavy It ~ n dt»lId on Its oWIl"legs lIud stand a com-
. petltlve market. In fuet the st-eel prICes ~  b" put up. As I said the otuer 
da.v""yOu Cl!n levy a dut?' ~ Indian steel so that the price may he nearer to 
fOrt;lon steel, and t?ut Will give you .. bollt lu ·crans which you can spend on 
the e "r ne ~  oI .. vlllagcrs ~n  villtlge i..Idustries. ~ thbt is not the Issue jUI\' 
n ~. JlfJ pOInt IS that while we slIpport thlS mOl ion the fIonourableMimster 
must ~ w that we desire that before this measure is bwught up next time the 
industrJatsts must make out a case for further protection RIl(\ uovernment 
:r:::fl ~~ e e.ll exhaustive survey and see. whether the justification exists. tl 
t' . ~ s~nes have not been able 50 .atana by themst.:ivell it.! "pite:if protACl .• 
Ion mg gIven for ten e~r , they should be c!(4ed. :town. .  ---cl 

. Au Honourable Kember: Inelud:ng the'wnr period? 

Kr. R. K. Sidhva: That is .. rn ~er  tktajl; J.dp' n n e ~ n ~ 
-peri:Jd if it is necessary in the interest of the. ~ , r 's n s r e~, I a?;, iore5-' 
pauding our indU1!tries as much as possible;. butm. ~ e mune of ~ . r es .~., ~ 
not want to waste public ~ne  so thai whllesolDi6 pe9ple ~ e rnon,:,y ~~ 
ve allKed to pay tbroughthe back door. The"(lonsumers paliat one ~r 
because it was our duty to plltronille. Indian s r e~. Therefore I hope . tha,t. 
the viewa expressed by me and by my Honourabl$l friend Mr. Ayyangar will be 
borne in mind. While giving protection they must be m"de to understand that 
-they must improve themselves in 12 months and make out a rea1.c88e; other· 
lI'iae U1e Houae will not be prepared tooonsider their oase favourahly' . next 
.time. Sir, I. support the motion. 

8IIrl If A. Bama1lJlgamOhetttar (Madras: General): Sir I cannot ... 
(TB.ulate ern ~  on the way in wbich they ~e been dealing with. th. 

er~ They have not at all been fair efther to this Bouse or to the mdua-
trialist in bringing a motion like this, Taking the induatrialiatlirllt. he _doel 
not know where he stands; if year after year the period is extended he doe. nOt 
really know whether he can make improvements at great cost to himself and 
ilevelop tbe indu8try or not. He e~~ re  that 'the '}l1'Ot8etion is 'going 
to last forllOme time 80 that he may make all efforts to\l6e that tbe indtIJtI:\J 
is properly established in the country. This sort of spoon·feeding from year to 
'~. e n s very difficult !orthlj n 1 r s~j.On e~ r s e".~e do. 
not kfiow what we let ourselves m fer, whether the IDdustnes have been mak· 
ibg·nny progress. How long the .consumerll , ~  to pay for. e n , M n~ tbeit 
factories on a proper n~ and that .i§ not known. Government should ~ 
sproper policy:theyihoula have a proper examination of every protective dut; 
fhey impose autt then'Ympose it. for just the periexl ~  way be required, ~ 

'tI;ad 'Of this sort of haphazard business in which they. extenn the r ec ~ 

duty from yeI't'T to yeal'. In ony cllse the House1lhouldhllve lin opportllnit,. .' to 
iee whether the duty that has been imposed has:ed to the development ~ 

, . 
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industry, whether aay progress has been made and whether there is an=! advan-
tage in continuing the duty in future yeArs. We do not know all .thIP. Tlae 
Honourable Minister said just now we are on the eve of the expiry 0.' the 
period for which the duty was imposed and ~  us that n e~s we. pass it hetl! 
and now the whole thin!! will ,..ollnpse. That IS not the way m whICh we. e e~  
Government to deal with this House. I suggest that .they should deal wIth thll 
more as an industrial measure than 88 a fiscal or 8 merely commercial matter. 
With reference to commerce. it may be that with reference to exchange and 
other difficulties or ~c e  of :etting. shipping and ~e n  .ltD?dR from out-
side we may have to Jlupoo;e "ertam dube!\ to help the mdustriBltsts of our own 
llOuntry. That will bAve to he tnken separately. Tho ~ ere is tbe other clusa 
of cuses where we want to levy a duty as a matter of fiscal necessity. Such 
enses agnin hnve to Le treated aeparately. When you think of giving protec-
tion to industries there should be n proper examination as regards the commodi· 
ties to be protected and also the period for which protection will be necessary; 
and there should be a review mode ')f IIny measures that we take once in three 
or five years, liS the <:ase mav he. The'l. befcre · c ~rn en  ';lOme to this 
Rouse they ought to be in a position to tell us what the effect of the protection 
thot they have given has been and what protection is necessary and for what 
period, whether there is ony object in continuing the protection or not. It may 
III! that the protective poliey hos not succeeded; in such cases it is not at all 
fair. that. the consumers should be made to pay more for the goods manufactur-
ed In thlB COU?try .• So I.request Government that during the coming year they 
ahould make It theIr buswess to examine all the protective duties that they 
lave imposed and want to impose hereafter, and then come to a conclusion as 
ftlgBrda the list of. articles for which they w.nt r ~ n. the penod for which 
&hey ~n 1  r ~ n for each of those articles to be gIven and also aIT1lnlte for 
• periodICal revIew; so tnst wben tney come for an enenSJon of tne period they 
may make out .a case and ask us to consider on the merits whether protection 
ahould be contIDued or not. 

With reference to the porticulnr Articles mentioned I do not want to mak. 
any remarks ~c se, 86 I said, the Honourable Minister BRld we must paBS this 
'?day .and ~ IS nOG prepared to go into an enmination of the result oi prutec-
tion ~en .wlth reference. to these. r ~c es. Th"re are matters relating to 
levt'rnl artICles [.bout wInch examIDohon will he necessary. I am told S'r b 
an 1 ~r e r ~n  bere tbat the Tariff Board have aiready gone in'to ~ en . 
If 110, It IS only fmr ~  ern en~ sheu!:! hue given -'J8 information as l'ft-
pM. the recommendations made by th" Tarilf Board. 

8Jul •• ADlDthll&JUI&ID ~ r  Out of the eighteen items. only ODe 
item waa considered by the Tarilf Board. 

&JarI 'l'. A. B.maJiD,.. QJleWU: It iI very unfair thai the reeommeuQ.. 
tIoDa of the TariH Board were Jlot communiellted to the members of thie Aaem· .1, 10 that they mey consider those reeommendationa aDdeonsider alllO whe-
kille recommendations ought to be accepted or not. . Now. in the preeen' 
.tllte of our knowledge we have to aceept the Bill 'aa brought without any 
,hange or any remarks. It may be that even if we agreed to the articles hems 
pmt(>('ted, thfl actual' protection given mny be sufficient or inBUffieient. or if 
mnv he tn6 hi!'h. An the"e thinltS will hnve to b .. eonsidt'Ted e'fery 'tlme a 
mensure like this is brought bE-fore t.hill H011se. ThAt is why t saiil the (lnv. 
emment hIlS no' been fair to this HOUBe. I do hope that in the yesr to coma 



PBO'I'IIO'l'lW DmlE OttJlTllfUA'l'JOil BILL I5t5 

., will make ~e proper enquiri8ll, make up their minds .. regard.. ""' ri-

.. which Bre to be r ec~ and the period for which protection will be 
DeCeBBII1',Y. and inform the liouse sutiillielltly in advance of all the infonnation 
.'Yailable. 1 would even say that with reference to the protectiOll being given, 
they need not briug the whole list before the House at one time. They may 
deal with each article at different times as the examination is over. 'rha" 
would be better for this House and for the industrialist, because in the Cll8tl of 
'he illdustriulist, he will be in a position to make a good case and in the calle of 
this House they will be blltter able to devote their attention and concentraw 
on the merits or demerits of the particular industry that may require protec· 
tion. 

With these words, Sir, I agree to this motion going forward. e'Yen though I 
am not at all satisfied with the wuy in whiCh tb, House has been treated. in 
t.his matter. 

Shrl B. p, Jhunihunwala (Bihar: General): With regorl1 to the remark 
by Illy Honourable friend, Mr. Ayyangar, the GovcrnllllOUt is not at all fll.r 111 
Dot iI,tting liS kuow wJJy it WIlIlLS to g;ve further protection to a purt;;culur 
iudust .. y. 

Ill. Speaker: I might invite the attention of Honournble Members to one 
aspect of the debnte. I have been lloticing that the Honourable Members Rnt 
praotically rl'p"ating the same general arguments alld I find a lurge number 
of members lire anxious to Ill'eak. I would earnestly request 11:cm 00' to 
repea' the ~ .  ospect of the question but t-o come to the definite point to 
"Which they wish to invite the Honourable Miuiater', attention. 'l'he general 
apee' has been ,u1Jic:enlly diaoU8l8d. 

8JIrl B. P. JlumjhUJlwala: I was not going to repeat. the general argu-
_". but began it only 8S a preamblo to a concrete instance I l,ropolll to 
Cive oIlly in I'f-rllrd to sugl11' indt:atry. 
Kr, Speaker: I was not speaking with reference to what. the Honourable 

Kember 11'88 going to talk about. ' 

SJIrI B. P • .Jb.unjhunwala: I will slwnk as to why the industry has not 
progresMd and come to the ~e 8() as to compete with fore'gn sugor ec ~ 

of the uegligenre of the parties concenled. I will confine m.v remarks or,l" 
to the sugar iuGustry. Accordiug to the Honourable MiniPt'!ll', it WDS in 
~  that prvtectioll was granted to the sugar industry. Th" protr.ction 
was Rs. 7/4 per cwt. and the parties affected by this protection were the 
Government, the cultivators. the industrialists and the consumet'!l. T /lhnl. 
limply examine the question to see which party was the loser and which par-
tiea profited at the cost of efficiency. The Government in the be¢nn'ng, 
when it gave r ec~ n to this industry had to forego a large amount by way 
of uustems ~  which they used to realize from the sugar which used to 
tome in the country. So far as the Government is concerned they have 
bee:! making up all the losBes which they incurred by WRV of fore0')ing tM 
I1JtItIoml duty. hy imposing excise duties and by different kinds of cetlB8II. 1 
lIaft not got the figure at the moment to aACertaln whether the OO'tl'emmPII' 
fa • loser o! !lot now. But 110 fSf RS my memory ~ es, I think"'ftte Govem • 
.. eat It! l!R,nJn!r by way of excise dutv and other CetlBeB. w ~~ they h"ve 
lIMn levying from time te time and there is no losste the Government. 

ne nth"" nArtv (W'Inl'emed is the CII ' ~r. Wl,en th;>re _" nt) T'r"-
t.rti:m ~  control m'II .. n; URPd to nllrehllCle the '''''!IIr cnne at the J",... .. ~  

".we And thpv Tl"lItf,. ty'pmpntfon_ Tlrnfit ~  the I'o.t of l'"ltivntnT'l. nllt suhllf'!-
qnently the Government come to tbt'ir help and the .price of S\lrar cane "do 
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fixed lit II r c~' fur giving sufficient rila:rgin ill profit ' to be ,~. '~ 

"aki1'll, Bud wh.le levyingtb", exci!ie' duty and'tbe _s ;11 the
 provw.. •.. the 

Oovernroeut b .. rl prn1.lllseJ thut this am"ulit wi.!.be mvested 
tor the imnl'QJe-

IJltmt of can" c,ultl\'otioll so that theeane could be sold at 'Jucb 
rate, eA ~ .. 

&.ufficient luargili of profit to them; ns to elillble ,the mi.lers to
 prOlluce 111,«( 

lell sUg'll iu the n:nrket at the lowest competitive rate when ""
mp'lred willa 

foreign sugar. So flIT Ilil the levying of ~ excise <lut.v anel cilHseo; are con-, 

cerl'cu, 'thoslI are there, and these liTe being increased from 
time to fme. 

but ~  f"E us til.: improvement of the cuue cul.ivutlOlI is coucer""
d, JJotbin. 

bill! b""11 (;O'W iu iha. res 'ec~. Wh:-It the liovenUllent does wh,'u the (lulti-

. Vl1wrs ilVl'l'o""h them II"J ~  suy that it is not 1'1Iying for them to I1ro. 

dIU"", ~ »uch II priet:, cS that they take this i.,to accoum and raisA the 
price of 

thll CIloIlO without taki .. g into eOdsiderution that if the calle cult
ivation ill im-

pruvtlu it "il, Hot bH .,,,ce~ r'  t,o illcreas" the price of ca',e. IL.ci consequent-

ly the price of sugar. As I have stated before, formerly the sug
ar cune price 

wus fOUTannf>1I per m!lund at;J. even at, that rate the cUltivat
ors use:! to ruak. 

SO!Ueproti1.. };(jW t1w ciJ.tivators are beillg pa.d Us. :2/-p_f Ullllllld Illld {'ven 

tlrull the margll of profit to the c~ r is not much. Wilun th:s pro-

:tectiou was g. V"'II, it was exp"cted that both the CllltivHtors anr
I n r 1 s~ 

will work effi(\icnt.Jy unll luke Ildvantag8 of protectLn in .th"t ~
ense uud· that 

. after s e ~ Wcl shaUbe in 8 posit:on ro supply s ~,, r to the ~On 11 ers' a' 

• competitive price when compared with thl' rote of the foreig
ners. When 

r ec O ~ S glV"n we usild to get ·s .~ r at the rut" of ~, 10/-. J., Iudia 

. also tl.,e Ilugnr was be,ing produc:'d, The mi'ls' C0111d give RlIg:Jr nt Rs. ]O{-

andn'.lw \\'e are getting sugar at the rate 'of 1,ts. 40{-. The <,ultivntors ge. 

Rs. 2/-per mfluud as price of the cane' but the Governmrnt do{''
! not (,1!l'e'to 

see that it"js uo,t tlte ~ er price of sllgnr Cal\e aud cO'1sequently incrense in 

p!:ice of ~ that will solve theprobletn of the cultivRtors and the industry
 • 

.. bllt the method of prolucing Calle fit the c ~ es · possible rate. Tn oneil:era 

-9f .lall<j.·nowtlle cultivators produce abClut 200 mounds of ·carre. 
If instead 'Of 

thllt 'they coil I,roduet' 600 mannds of cane per acre as ~ being done in the 

Goverllmtlut experimental farms the price of cane can easily 
be redllcedMo 

V to,S 1111 ~ aud the sugar can be sold to the consumers at milch below th
e 

pice at which we Bre selling llC)W. Government has taken the wh
ole con-

trol of allgar indulln-y in thejr own harids: they do not cllre all t
o how to help 

the, cultivators. SO that t.pey CJl;Il produce 1 ~. cane in the lame acre of lancl' 

and get more "eturn O;!t 'of one sere cf land. lind can mAke profit ev
en thOUgh 

,'the, may ge'.8 annaa per maundof cane rat1ter than Th. 2 pI'1' 
It)BUnd cI 

-eane.Th.t whole snag lies inthil, We bave.not been able to br
ing in em· 

e ~ itt the eult.ivation of cane. All I said before it is not at an dilJieu'l. 

It iii quite ptlSsib1e ande,aay if the Government left it to the cultiv
ator ~ 

to the industry to take Cllre of ~ e se e . In that Cllse it would. be ~ 

slbte·for the industry and the cultivators to c(llDbine to bring ~
 elJi'cieney, 

. But the GOVl'nlmEnt's control is ere~  every .s ~e lind hecQule Of ~ 

control people crumoi move an inch. The people placed in
 chal'gllof. ~ 

controla Blld thOloe w ~ administcr the industry Bfe such that tbi1y . dp ~  

know much about it. One I.C.S, gentlemnn did not know 8S to 
",,'hat lUnd;' of 

.eed ~ r canl. has. .Ol1C8when the cultivatol'S appl'Qached the' QOv. 

ernment thatthl'Y ",auted fncilities for r n ~ 8ugfirclltl!! se~ n s ,', ~ 

an.:>tber place, wbere they coulcl get better seedlings, 80 Jhat th'
!y ctlllla:p:p. 

more SU1lRTcanA in the ssme ner,; of land, the reply dveri by thd
 oftiiler'·' ...... 

·,.~'  dOD't YOll store,tht' seedtitl!!1 for B year lind then g!Ow the cllne'1
" Tbie 

omc'}; was iii charge of the Administration ('If the wholl' province and i! waa 
.t his c ~, . .thllt the. whole thing ",as being administered. Aveleriril

ifJ 

"00_ or a price controller can btaud ~ Il ltireetor of AgricuUlmI witL.';.
U' aht. 

. b(>tTledle oL A r e 1~, 
.' '., 
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Shrt B. Daa (Orissa: General): That is Bihar, I think. 
2597 

~ B. P • .Jhunjhunw&la: No, that is Orissa! I do not want to lIame 
the province. This is the way in which administration is going on. From 
my persor.al experience I can say that if the Government had not interfered 
&Ild had left the industry and the cultivators to themselves, they would have 
taken better care of the industry and more efficiency would have been brought 
about."'" 

'J.'JI.e Honourable Shri N. V. Gadgil:That is ~~~ e  
Sbri B. P. lhunjhunw&la: In the Statement of Objects aJld Reasons t.hey 

say: 
"To keep in force up to the 31st March, 1949 the whole of the Sugar Industry (Pro· 

._ion) Act, )932, which ce .. ses to operate aft6r the 31st March, 1948 particularly in view 
of the provisions of sectiol\s 5 and 6 thereof which empower the Government of India arid 
Ae Provincia.! Governments to make rules requiring the owners of factories to aupmi! 
'FlltUTll8 relating to production of sugar." .. 

They have not mentioned anything as to what .the snag in the industry 
was which had not led to better production and more efficiency. They have 
taken care only to realise their own taxes and excise duties. They plac6 
special emphasis on that. 1£ the Government had taken care to know and to 
inquire as to how we have not been able to bring about efficiency, why we 
have not been able to compete with the sugar produced in other countries, 
why we have not been able to make this industry self-sufficient, they would 
have rather said that with special reference to the instructions given to the. 
provincial governments they have. not been able to bring about efficiency in 
the cultivation of sugarcane. 

My Honourable friend Mr. Ayyangar said in the beginning that he would 
like to oppoRe the Bill but subsequently he said that he did not want to 
oppose it. Sir, I don't know why he changed his ~ s. 'rhe business of the 
Government has throughout been to extract as much money out of the 
Industry by way of increase in cesses liS possible, and to increase the price 01 
cane whenever the cultivatOIl! so demanded and consequently the price 01 
sugar so as to keep both the parties pleased, without minding in the least as 
to what the result will be and without caring to bring about e£liciency.il'l:'cane 
cuUivation which alone is the solution. All these three parties are . making 
money at the cost of the consumers_ Tf this is the policy of the Government 
which it will follow my advice ·to the Honse is that the nrotection should go 
and along with it the control of t.he Industry will go and in the latter case 
the Industrialists. and the cultivators left to themselves in free competition 
will know their interest be.tter and bring about improvement. 

Sbri B. Das: Sir, I did not think that tbis enabling measure would raise 
such diverse discussions on the floor of this House. My Honourable friends 
Mr. Ayyangar and Mr. Sidhva who were protectionists till now have gone 
back to being rE'e T ers~ They crentpd a little storm in a tea pot. Whal 
is the ~ n of the Government? The Government have not entpred into 
an Indo-British trade agreement. There is still the Damocles sword of Im-
perial preference hanging on our heads Imd therefore .if Governmpnt ~ e to 
devise any new measure .of protetltion their hands must be free. They should 
not have the manacles of the British Government which they have at preQel1t, 
in spite of their being a free country. An n ~r s  trade negotiation 
would have to be made before that the cOnstitution act would be passed 
whereby 'We would be a free country aDd there would be no preference to the 
U.1[. . 
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h '!he ~ec n  pOint. is that. the }t'irlll11Ce Miuister ~ already announced ~ 
. e. IS gomg ttl ~  a S~ C ss n or Committee consisting of talt-
atlOn ~ e .s who wlil e ~e ~e taxation structure in India. Whether 
:ot:bon IS necessary or not In spIte of the recommcmlntions of the Tarift 
oa that. Committee. should examine. . From the dn.v wlwn th!, sugar in-

~ s r  received protection and when various industries received protection I 
ave ~ c e  on the lloor of this se.~  that time I WIIS sorrv I udvo-
oCf'tiddl.t an,j at present 1 am happy that 1 advocat.e it-that the Go'vernment 
'0, n la mllst levy more and more excise duty: otherwise the Government 
w~ . not ~ . e n~  ~r the development of the country or run the normal ad: 
mmlstratlOn.. T~ s ~1 1 has not been introduced at the suggestion of the in-
dustry. ThiS Btll IS there because for one year the Finance Minister and 
the C ~ erce Minister will get their necessary quota of taxes. Whether the 
sugar mdDstry deserves any protection is not· the subject matt-er before the 
House. 'fhat subject we will examine after we pass the constitution ae-\ 
!,nd aft:er. we are free from the manacles of U.K. In spite of thp cry of the 

s~~ s  .for protection, India is going to have bigh tariff walls. The In-
.~ s n  will not have to come to the House: the Government of India for 
Its own existence will create high tariff walls and that would lrivp pnourrh lll'O-' 
tectio71 to. the industry and the -industrialist need not be castigated. as "'he 'has 
~enc S ~ e  this morning, although he was not in the pictulP. I D.l11"ee 
l'flth my Honourable friend ;Mr. Ramalingam Chettiar that n r ~  Dnd 
, ~~ should be eneured a certain period of r ~c n. Rut HII' I'ubject ~ 
.not before this House today. The-subiect will he there when the Com-
merce Miniater bringa it in ne~ year after going through the FiRCaT Commif... 
tee's recommendations-:-the Fiscal Committee will MOD be slppointed-aml 
after studying the Tariff Board's rer.ommennation jnd also after er n ~ 
~  unholy United Kingdom preference. ._ 

My Honourable friend. Mr. Jhunjhunwala laid the blame on the Govern-
ment in regard to sugarcane prices. 

81m BamDarayan Smp (Bihar: General): He has got experience of thllt 

S!Il!. B. DIIII: And so have 1. Sugarcane is being paid today eight, times 
WhlAt it was paid in 19M, when the sugarcane grower did not eam suffi-
ciently. My friend somehow thinks that .the Govemment has to be blamed. 
.~ knOw what happened in 1934, how the big capitalists incited the masses 
to grow more suganiane and they bought it for a song, even 4 anl18S per 
maund; to the cultivators in Bihar even 10 pice or 2 annat; pel' maund 
was paid. But the Commerce Minister CIInnot do anything for that. 
It was the Provincial Govenmlent that was there to see that the sugarcane 
Ilultivator was paid the right price. If there is a lacuna in the law the Pr0-
vincial Govemments must stiffen their w~ n  I think they have stiffened 
it. when it ~ l'Pmembel'ed . that eight times the price of 1934 ~ paid today. 
The cost of living has gone up by three or four times and 1 think the sugar-
cane !!TOwer ou!Zht to he satisfied with an eight time .. rise in the price. If we 
Bav thRt Rs. 2 per mannd is not sufficient for the sugarcane grower, then what; 
aoolW'the price of BU!(llr? As we all know: the 'price of sugar has. gone up after 
the decontrol of prices. It went up and It followen the ~ n c lnw. 

Pandli '1'b&kurDaa Bllargava ('East Punjab: General): Now, it has gOlle 
down. 

8brt B. Baa: It went. Ull immediately with the decontrol. The price must 
!!O up if we follow Bome rational economic laW'. Thp only thing is I think the 
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House should not come to sit in judgment on the capitalists or the industria-
lists seekmg prot-ectiOll now. Tnis Hili which my ~ e frieud Mr. 
Gadgil has brought in is only with a v.ew to enable the collection of taxes for 
one year and to aUow him and his colleagues within that time to und/lrstand 
what will be the flitw:e structure of taxes. 

As rega.rds the various items that are mentioned iu the sitlte.meut of 
obJects and reasons, 1 fully support the ~  for extension up to the 31st 
March 1949. But whether some of the a.rticles mentioned there-Sugar, 
M . ~s  chloride, CalciuIIJ chloride, Bichromat.es'; Silkaud silk ruanufao-
tures, Artificial silk und cotton and Ill"tificial silk mixed fabrics--=-will require 
further protection from the Government's own policy of taxation and the ere. 
atioll of high ta.ritT walls, I do not know. But I clm predict that the GoV('m. 
meJlt themselv<'s will raise high tariff wallR for the r~ of their owu main· 
tenance l'nd f(l,' their cwn administration. 

My Honourable friend Mr. Sidhva paBBed a remark that Japanese gooda 
were selling cheap. The Japanese Government used to give subsiditls. Bu' 
we were under foreign rule. Whether our Government has to subsidise the 
shipping iudustry or hall to subsidise Indian indUlltry for tl1.port markets; 
Government neer! not subsidise cotton mills or sugar factories to sell thinS' 
oheep in lHdia. We can lay that our export policy should he &uch tha. 
Inrlil<D III&nufactured product!! will be carried in Indian national bottoms an4 
IOld at competitive prices in foreign countries. 1'hat is a demand that [ can 
und .. rstand. But I would not like the Government to subsidise sny industry 
aB for instance we aI'f' doing at present in the matter of food. We are subsi-
diairlh· the purchase of food to the extent of Rs. 27 crares per annum. This 
YN!ol it will be RB. 20 crorea. We have been subsidisingthe purcha!le and 
~ n  of food r ~ at a cheaper price in the countryside. That will noli be 
poasible and Government will not have, I think, finance enollgh to do that. 
'l'hnt, cCDlparison of Japan and the Japanese method of expsnding if'duatry, 
with Indio. had no bearing on the present Bill. 

With thl'.ae fe .... observation& I support the Bill. Bui; I do hope that who-
ever will be the r.()mmerce Minister in 1949 he will bring a cODljtrebenaive 
n,floaure in line tbat will suit free India and her fiscal 1l0licy. 

Prof. Shlbban Lal Saklena (U. P: Gen6ral): Mr. Speaker, Sir, I am reali, 
8urpr' oed thRt this IBill seeks to extend for one year the protection granted to 
tbe sugar industry in the year 1932. As olle who has been associated wit·h 

~ industry from the beginning when the protection was granted, I may 8ay 
I WaS one of those who welcomed it most warmly. I am Bure that if protec. 
tion hlld not been granted we would not have had this indusbry as strong al 
we have it todo&y. But when protection was granted it was laid down tha' 
it would be only for a limited period, and it WM said in 1987 that there would 
be an Enquiry-Committee to see whether further extension of the protection 
wonld be necessary. An enquiry was held in 1937. and I myself appoared 
bf:fore the Tariff Enquiry Committee. That Committee extended the period 
to the tun b"nn. Now we have come to the end of that full period 
and it will expire 011 31st March 1948. The Bill before us !Isks for a further 
extension of one ~ r. I would have understood it if the Bill sou"bt extf'n-
Ilion of protection for onother five years or for a longer period. The prop'JSIII 
to e ... t.nn"l it I'1l1.,. bv one yeo.r mfl"nS, I think, that the Government Ja.\uI noti 
yet beelJ able to chalk out IIny definite policy in re~ r  to ~ indllstry. This 
ill not very good. especially in rel(o!'''l to an n ~ r  which affe.:lts not only II 
few ind".iTnl's+R but a verv lar!!£" nnmber of I!l'Owers. There are now about 
170 or JAn millq Bil over the "onntn ani! this is an industry with which II 
IlIl'e"e number of lIu!!ll!'canE' In'Owers are e nne~ e . In a nonnal "ear we 
pm-l"p," ab"'li 12m Of)() "~ 0' .,,!!"'!' which me""8 .. bout 8.00.00 000 m.undll 
of Ingar. lloughly tbatme&ns about 86 erore mannds of sugal'tlane. If aD 



S600 OONSTITUKNT ASSEMBLY OF N~ A (LEGISLATIVE) [23BD MARCH 1\)48 

[.Prof.Shibban LalSa.kaena 1 
average sugurcam. cultivator be t.aken to produce, say, 300 maunds then we 
'have gut lJ,oout ten laKhs 01 growers who Wll1 be conn"cted With tuJ.S b"garcane 
cUltlv.mOJ1. 1 Wel'eiore say that tlus industry needs very careful handlill, 
and ,t snould be seen that we are able to ~ thiS mdustry on its ow;:} legs so 
that it 0&11 be in a position to compete with any sugar-producing counHy in 
~e world. 

1:)ccondly, it shculd be in a position to supply sugar to consumers !It a 
cheap rate. I know that in 1\)32 when the protection was granted, _ sugar 
used to be landed at Calcutta from Java for .B.s. 3-8-0 per maund. The duty 
of .B.s.7-8-0 per' cwt. was imposed and then the price came to about Rs.lO and 
then alolle (lould olir sugar factories compete with it. Before that there were 
only 31 faotories in the whole of India. Now there are sbolit 170 fautorles. 

1£ you el<amine the growth of the industry, you will find that in the very 
first seven years 120 new factories were set up. 'rhst shows the urgent lleed 
of protectio;1 because obviously this country could not compete with the highly 
efficient supr iudustry of Java where there are natural advantages also and 
where they had specialists from the Dutch Empire who were running this in-
dustry in a. most efficient manner. There was an Ul'gent necessity. If it had 
not been done, probably you . would not have had sugar industry h'Jre. Now 
Java is pacticaUy devastated and I am sure it cannot produce sugar at the 
cheap rate at which it used to produce before. Besides there was a time 'n 
the year 19i17 when sugar prices went down to as low as Rs. iJll:a.'n. We en-
tered int:> competition and millers were very much upset. Sugar could be 
produced at Rs. 5/12/0 in this country in 1937. Now today sugar is sold u' 
ns. 35/7/0. I think it is not proper to say that this industry now rpquires 
protection. What has happened is this. Since t.he year 1937 when the syn-
dicate was fcrmed-in order to check internal competition it had reduc('d 
prices ''1> so low a level-since then the syndicate is function-
ing as one of the worst monopolies. Its only purpose is to 
mulct the consumers and I would not be ln the least sorry if the syndicat.e 
was broken today. I think this is.. a most urgent demand. So long as the 
syndi(late rernair,s, there will Dot be free competition between one mill Rnd 
another. . 

Shri B. Das: How can you do that? 

'Prof. Shlbban Lal Saksena: I will tell you haw we can do that. Unless 
we .break the sjndicate, there will be no competition between one mill and 
another. The result will be whatever price tha syndicate think fit in their 
own interests or to their ownpront, they will force it upon the market !lr;d 
~ e result will he that the consumers will be mulcted and production will go 
down. My friend Mr. JhunjhuDwala told you something about the cane pro-
duction ann he said there had been no development. lIe was perfectly 
rig-lit. In Java the recovery. of sugar is as high as 14 per cent. and h :I<'or-' 
mOSR it is as hig-h as 15 per cent. whereas now ofter 15 or 16 years of cane 
cultivation in this' country when methods have improved we still have a 
normal reeovery of 10 per cent. and the h'ghest level rRaches about 11.5 per 
c~n . That shows thRt unless we. give special attention to the r e en~ 

of th" C-!l'le. V"e cannot c e ~ With the markets of the world. but that wi;} 
nev(!\'ILhappen until th .. mills are forced to set their own house in order unless 
they are forced to improve their cane cultivation. unless they r~ c rr. ~ e  to 
spend more money on research so that high quai'ty cane is nroduceJi and the 
sugar contellt in th" su/Zarcane is increased. In fact until that is done there 
is·"flO hope of increasing it. ' 

Secondly there is the l1uestion or yield. The yield has not also impmvei. 
In Java theyplOduce 8.000 maunda per acre whereas in tbJa counky we pro-
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ducs· BOO maund .. pel' acre, 1/10th of the production ~ . c  an aore gives in 
Java. 1 think it is high time we introduced those VarIetIes of co.ne and those 
methods of cultiVation so that we can compete in cane production wilb other 
people, India can produce it. It is not impossible. In. Bombay for .. 1 ~ e, ~e  
art; doing it. But of course it will re ~ re some s eC ~ e ~, some speCla.1 pams 
so that we can do it. But if we go m the manner m whIch we are gOlllg, I 
am sure we wiil nevcr be in a position to compete w:th foreigners ill this in-
dustry. The sligar industry is the sec ~  e~  industry in our. ~ n r  
now, and its interests are so closely interlinked WIth the fate of m.lllions of 
families in our COUDtry that we cannot afford to have a very superlblal treat-
ment of this n ~ r . Unless that is done, I think a crisis will come. In 
tills industry there are 170 factories. 
JIr. Speaker: Order, order. The Honourable Member need not go into the 

details of all c ns~ er ns for or aga·nst protection at this stage. I believe 
he has made out a case that the sugar industry dces not stand in need of pro-
tection. There are a large number of items in the schedule and if we were 
to discuss each item so thoroughly as that, we shall have to sit for days to-
gether, for this Bill. 

Prof. Shibban Lal Saksena: Sir, I shall finish in 15 minutes. 
JIr. Speaker: Then we better adjourn for the Lunch recess and re·Bssemble 

at 2·30. 
The A .~e  the II adjuurtled for I.,unch till Hal; Pasl Two of thll Clock. 

The Assembly r6-a,sembled after Lunch at Half Past Two of the Clot-/;. 
Mr. Speaker (Tke Honourable Mr. G. V. Mava/ankar) in th .. Ohair. 

Prof. Shibban La! SBksena: Sir, my Honourable friend Mr. ~.. made 
a very pertinent query. He said, "How can we abolish the Syn ?" 1 
Will tell him. This present syndicate in the U.l'. at least, . thd L'30 
dealers, iH a farce Syndicate. In the Sugar Control Act one of t.he provision. 
is that each mill shall be a Member of the Syndicate to begin with. Once in 
11141 these millers tried t<:> deceive the Government by suddenly reducing the 
price of c~e at the end of the season. 'I.'he Government then removed thi. 
condit'on and there was a very great embarrassment in the whole of the in-
~ ,.  they begged the Government to put in the condition because as soon 
as this compulsory Syntl.icnte was abolished and thev were left to form oj 

voluntary Syndicate, there were so many internal differences Rnd factioul 
among themselves that they coultl. not carry on. Do not think that the Syn-
dicate today is a voluntary Syndicate. '''nen this S.vndi"a.te w()rks aga'nst the 
Uovemment. it must go. I think unless it goes the Government cannot con-
trol it. 

,]'hen, Sir. I say that this induRtry w ~  CRtPTH for millions of Arnpll),V"rs 
as well as labourers Rntl. the Hhareholders of the imhlHtry. mllst be taken care 
of. TherEfore .. I think that this is an industry whirh must be natirmaltzpd 
first. Only nationali7.ation can ensure that we cRn guarantee profits to the 
cane-growers. to the lab()urers and to the Government also-whatever it rnn 
have. I therefore hope that next ,Vear we shall Dot· be ~nn r( n . wH.t, a "Rill 
fo; furthe: giying protAction to thiR. ~ n~  hnt with.a "Rill w ~  WillJj,lltiol'. 
alize the mtl.Ui,try. I hope the M 1 ~ er m charge WIll Bee to It. 

Now. Sir. we are called to give protection fOT nne yenr. Well. if the Go, 
ernml'nt-our own Government--w.mts it. we w'lI !live it. hnt onlv cn 0; , 
eonctithn that thp'v will ~ee that the profit,s of the industry this veRT aTA not 
nr. se~ bv the mills them;;"lvAS. T will t"ll vou t.hat the 'I'llriff ROAm, 

after an enquiry ill ~' , said that in the precediDV years thil mills bHd made 
profits which had ena.bled one factory to be-come three factories. A O .~ 
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factories had made huge pronUi-70 per cent. dividends were distributed-and 
aVldry tac<ory nad OtoUVllie a.1Wost Llll'8e taetories. When the .!joaro referred 
to Llle cOllaulOn of labourers. they said: 
"In a prol.ected industry it i. to b" eX.jIocted that the labourer in the factory should 

aIao share ill the benents ot protect.on. but we find tnat the mterei!tll of labour nave DO' 
r8l:elVeO lone consideration they deaerve:' 

Aud tt..ey again said: 
"Uur attention hal been drawn to the fact that many mill. employ the greater pan 

of theU' stalf only temporarily for the working ...... on and that. t.Ile sal .. rie. paid are 
uo, BUcb all to att .. act the be.t men. In J .. va and other countries and in some milia 
-in Ind.a, tbe staff i. mainly permanent and the employment of .. perma.nent .tali appean 
to be JU8t.ilied by the results. We , .. " told that a safficient number of fnlly quaufied 
lnd ... n. are now available and in oor opinlon the Mills which enjoy the benalit. of pro· 
l.ecl.on should be under an obligation to employ ~ qualified men on adequate salaries." 

I therefore think that if the Honourable Minister ~ us to g.ve fw-ther 
proteetlOll, he will also insist that the mu ler6-iiee that the pro&& are dJatri-
uuted evenly among the clWe-growelli as well aa t.h6 labourers. 

This year on 8th December 1947 the sugar indunry itself was in a criai. 
and the Uovlorwnent made & deal With it; it; purchllSlld all the sugar which the,. 
had fOI' HI;. 26/:!.and they then fixed the price at; Rs. 35 when the control wat> 
removed. I was really surpr,sed at that because lui; yew: the Sugar Cllutrol 
.Hollrd in the U . .1'. and Bihar fixed the pr,ce at RI;. 20/14; in that thq allowed 
a teu per cent. profit on the blocked capital which amounted to Re. 1/4. The 
c~  profit which the millers reaped waa not less than rupees four per 
mllund laat year. But now we must see whether the price which has been 
JaI,ed g0811 entirely to the mill-own6r or is distributed evenly. Ou' of thie, 
Rs. 'j td bav!! gone to the cane-growers b6Cause the price haa been raised from 
Re. 1/4 MiJ'ts. 2-s&y ten mauuds of ('.ane being neqessary for ODe maund of 
augar. _as eight is giveu to the labourer. Of the remaining amoun'. Re. 
1/4 hilS gone to the Government by way of taxes. So, Hs. 9/4. go this way. 
OJ the remwllder-nearly Rs. 6-the whole goa. flo the mill-owner. Th" 
year the mills are making a profit of &. 10 per maund of lugar. I tlJink thie 
is dD unconscionable profit; it will work out to about 60 per cent. on blocked 
capital IIlId 80 per cent. on the worked capital. I think this is an IlDconscion-
ably high profit and I think· the popular Government has no right to give such 
profits when the poor people will have to purchase sugar. 

I thereforCl suggest that first of all they must give proper wage. to the 
workers. 'Workers hav6 been clamouring for at least a living wage. EVeD 

the Pay Commission recommended Rs. 55 1108 the min.;muru wage which ('very 
worker should get. But the worker in the sugar industry does not get that 
mu"h. So I say that he must /tet Rs. 55. And the sugar factory worker get. 
paid only for four menths. I therefore suggest that he must get enough 
mOlley so that he may have at least Rs. 55 per month for 
the whole yeal'. I thereforewo.nt that if you want us to step up production. 
YOll should ins;st. that the mill-owners will !!ive to the workers a fair deal. The 
mills should not be allowed a very high profit. If you carry out the propo-
sals I ,'~ made. then the price of labour per.maund of sugar will not. rl:ach 
more than rupees two; it will not be very much. 

Thl!'l't I think it is high time that the consumer also got some benefit. 
Rs. 35 is too higb a price. It must he reduced and brought down by at lead 
r e~  five. Even then the price will be quite high. Besides, an extTaordi-
nary thing has happened rooently. Whp,n sugar pz"ce was raised, the T.riee of 
oIIugarcane wa. alRo raised to RR. 2 per maunil. But now suddenly an order 

~ N~n issued that the factories shall pay rupee one per maund t{) the cane-
grower and keep the remaining runee one out of the cane price in reserve which 
they will give the ~ne- r wers afterwards. Bull the growers have a very bad 
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experiencil of refund of deducted cane price. For the last {our years there was 
deduction from cane prices of As. -/2/-per IIlaUDd for War-Loan and this mone), 
ha .. """il cc .~ 1 . 'rhe other day a cut motlOll w!ls .. moved n~ of 
our r.e .~ who showed how difficult It is to get back this deducwd money 
aud how much corruption there IS III post otliceii when kisa."ls corne to get; hacl! 
their money I am auaid the money wh.r.h is now lleitJg deducted will not. ba 
given to the cune-growers and will go to people who shOUld not get it. l'hia 
cut; III the pr.ce is very bad. It s~ llot be tolerated. Governmens mWlS &ee 
~  the csne-growers are paid the full Cllne price. 

1 slsu hope Sir that when uext tilne the Govel'lIment CODles with another 
Hill for tne sugar industry ill 1949 they will be abie to report that the condi-
'i('w; Wntcll we ha.ve prescribed have been followed. 

Another very bad symptom in the industry is that they are not trying to 
-seli up Uuions among the factories. T e~ are trying to see that ~ labour is 
not ablt! to organise their own organillatloll&. 'fhey are soying tha.t only those 
UUlOIlS affiliated to such and such Associaliiolls or persona will be recogn.sed. I 
think this is most shameful. Even in our Trade Disputes Act we have laid 
dowll thut the Union which has the highest membersh.£1 should be recogniBlld. 
I think the present practice of sRying that ouly those U niolls Ilffiliateci to cer-
tain Associations will be recognised is againat. the laws passed by this ASBf:Dl-
bly. I ~ere re hope that when we pasa this Bill the Honourable Minister 
will lee and will write to the U.P. and Hiha.r Governments and also to the 
Sugar Syndicate that this protectiou is given to them on the understandinfJ 
lihot the profiliS of the industry shall be shared e~ween the labourers, the 
growers and the consumers and the profit of the millowners is cut down to. 
minimum. I am wrry to waste the time of the HoWIe, but iliis is a vel'1 
important Bill dealing with the second important industry in the country. I 
do not want to oppose this Bill but only want. that next. time when the Go,,-
erument comes to WI, the Honourable Minilter will see that the igdustry is 
nati'lllalillP.d and that we have got a really great industry which IIbRerYt!1 all tbe 
eonditiow; laid down by UII. ' 

Shri S . . r ~ Sinha (Bihar: (7enern-I):Sir, I move that the question 
_pull. 
lIir. Speaker: The question is; 
• 'Tba\ ilia qaeRioA be no.. pat." 
'I'he motion was adopted. 

The :mmourable Slut •. V. GadgIl: Sir, I said  in the morning that there. 
was really no principle involved in the Bill, because it sought merely the eon-
wnllRnee of existing protective duties and I thought inasmuch as I was able to 
add sugar to it, the sugar-coated business w'luld make matters easy, but iti-
seams th:lt most of the members are rathE'r bitter over sugar. The wider 
question which has been discussed by the Honourable Members is a question 

sr. s~er  in this House for many long years in the past amI is like!y to con-
tinue to be discussed hereafter, namely, the interests of the consumer t'eT81l3 
the interests of the community in BO far as industrialisation is concerned. In 
this pl'rtillular Bm, there has been no departure from the policy in this oon-
_ nellt.iclll which has been laid down long ago by the Government. It is e~ 

difficlljt to balance very accurately or very equitably the int-erests of t.he c()n-
sumers and the interests of the indust.rialists. The. policy of the Go.,nment 
haR been that of diRcriminatinl/: protel't.ion and the cons;derat;ons which ought. 
to wei!"b with the Tariff Board in wanting any measure of protection he\'e 
been very well detailed by my Honourable friend Mr. Ananthasayanam Ayyan-
gar. ,~ agreed that protection must be ¢ven for a reasonable period w ~ n 

which the industry our;tht to be able to stand on its own legs. 
Now. so far as the industries that are concemed and for whioh the pre8fllli 

Bill has beeu brought, most of them were given protection jWlii!l. few yeam 
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before the war started. Some were gi"en protection for five years, some for 
seven yems and the period in each case ended wh.le the war was on or VI hile 
the war was Oll the horizon. The six years of war were years of abnorrrmi 
ec.:momy and so were t,he ye,;rs which "fOllowed the war and it is difficult lIild 
everybody will agree that a fair aud impartial consideration is not oj )ssible 
when the eeoncmic·circumstances are not as favourable and the whole I'wno-
m,v is not in a stabilised position. In this context, the members of the House 
will "~e that it is only the path of wisdom that industri8s which have found 
their teet II year or two before the war and industries which have come into 
existenJ8 durwg the war period must' be g.ven sutlic:ent protection and no hasty 
action ought to be taken. 1 think this is something .with whidl all the 
members are in agreement. As far as I am able to see, on the maiu princ pie 
there is no disagreement; nobody wants to oppose this Bill; but everybody is 
an..xious that protection should not be given a moment more than what is abso-
lilt.3ly necessary. All I can say is, this is exactly t·he poli<'y of t,he Govemment. 
Those  consirierations which have been urged with vehemence and vigour by 
most of the member!, will certainly be taken into consideration by the Tariff 
Board. II it was possible for the Government to bring even today ~ e n  

aUer a th2fough scrut.iny of the various industries and their prospects, Gov-
ernment *'buld have done it with gladness. But the bands of the Jndian Tariff 
Uoard are so full· -as a matter of fact, there are 11 cases pending cnquiry with 
the Tariff BOIiJ'J in addition to the enquiry relating to the prices of textiles and 
steel-that it is s.s ~e to do anything and the Government has had no 
option but to come before the House and request the House for the continu-
ance of protection for a period of one year. 
Now, Sir, I was surprised to hear from my Honourable friend Mr. Jhun-

jhunwah, WllO is closely associated, I understand, with the sugs.r induslz'y, 
that illsteacl of doing any good t<:> the indust·ry the policy of the e en~ 

. has done hurIn. I do not lrnow what he exactly meant, but jusb as in politics 
there is no gratitude I now und..,stand that ill econom;cs also there is no gra. 
titude. As a, matter or fact, as a result of protective duty being levie(l, a,s W8i; 
g.ointed out by  Prof. Saksena, over 100 fa,ctories (Prof. 8hibbanlal SakBsna-. 
150 factories) came into existence, employment was found for hundreds of 
thouaands of people and the industry has as a matter of fact progressed. 
8uppose, if Government ~' were to remove this dl1ty. what 'It.i11 happen? I 
have no doubt that there are enough stocks in Java aDd they will be releMf'd 
here in Inain. Probably, my friend Mr. Jhuujhullwala is not R.WR.re of the 
filet that a representatkm has been made by the Indian Su!!ar Mills' Associ-
ation to the effect that protection should be continued for a perion of additional 
two years. Government has not "nocepted that proposition. What the Gov-
ernment has (lgreed to is to refer the whole question to the Tad'! Board owl to 
abide by the recommendations as far as they are consistent with the discrimi-
nating protection policy of the Government. I  . am one with those mfmbprs 
who sllY thnt the industrilllists should not be given preferent· 81 treAtn,ent Rnd 
that the interests of consumers should not suffer. As I sa'd, it is ve.rv <lifficult 
to balance these two. But the policy that has been followeil so far hos reo 
suited, I shonld say, in giving sufficient protection to the inilnstries ann also 
giving not very high Tlrices for the cummonities that nre 1111rchnsf·n here for 
the con il!!tme r. Now th:s is a matter, Sir whieh 'is also clm;e1v ,1SsociAted wi+h 
the policy of n ~ .r . Do 'we wnnt indl1striali7ation or ll"t? 1)0 we 
W!int to be ~e .~n c -n  economieallv or do We want. to be still act.ive be1ievP1's 
in the poFcv of frot' trone? Shall w~ be followers of the prindple of c"mlllra-
~e cost Iln,l buy" hErever cbeapest or shall we in the lar(!'or interest nf o"r 
66mVlUnit" and of our country say that indnRtrialimt.ion shol1Id . 
proceen . even jf it . means some sacrfice on the p"rt of tbe 
cSlnsumer. Wben industrialization takes ",place the heneih tha£ 
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·may directly accrue from it may go for the time being to ~ e industria-

lists. 'I'hat can be neutralised by e system o{pl"Ogressive tax"t"Oll or 
by levy-

ing au eXCIatl duty, as has been done in the l'aSeot sugar indu
stry, or by some 

'other method. 1\ut let us clearly understa;,d that without industriali:6e.tion, 

the fundu.ll1ental problem of poverty cannot be solved, and if 
for that purpose 

the consumers have to pay a bttle more for something; that sa
crifice is worth 

'having. 

Sir, I do not want to go further into this question, but I shal
l only touch 

:}ll one more point which has been made out by some of our fr
iends that the 

'Government hs.; not been fair in giv;ng the necesss.ry inform
ation. 1 agree, 

Sir, that it has been somewhat difficult for some members to 
be well-equ;pped 

in the matter of their speeches and arguments, hut to that ext
ent I have been 

greatly relieved be<iause I had a little less toO answer. But I may respect-

fully point out to the Honourable Members that whenever a
ny report is sub-

mitted by the Tariff Board:, if it is not published in full imru
ed'ately, a SWll-

mllr.v and a resolution of the I}ovemment on that are usually 
~ e  in the 

Gazette of India and its issues are supplied to the Honourable Memb
ers. I just 

made enquiries and 1 find that all these resolutions uave been 
so 1 .• ublished 

and have been supplied to the Honourable Members. 

An Ronoorable Kember: They are not being supplied. 

The Honourable Bhri N. V. Gadgll: Now, so taras the publis
hing of some 

of thpse 'l'ariff Board reports is concerned. T respectfully wish 
to state ~ 

<>wini;! to c e~ over which it was vel)' d:fficul.t to exercise any cnntrol, ii 

had been .d6layed but now all efforts are being mane and the repor
ts will be -

published and copies as usual "ill be made a.vailable i.o the m
pmbers of this 

House. I am grateful t<> the members of this Rouse for giving g
eneral 

support on·i offering no opposition whlltsoev'3r to this motion. 
Sir, I move. 

Babu :Ramnarayan Singlr: What is the rate of dividend of pr
ofit which 

<lught to be allowed? 

. The Honourable Shri N. V. Gadgil: It is too general a queR
tion to be 

.answered on the floor of the House at a moment's notice, bu
t if my Honour-

abl .. friend wanta further information. I shall give him later on
 . 

•• Speaker: The question ~  

"That the Bill to extend the date upto which duties cbara
cterised as protective in the 

First Schedu'e I<J the Indian Tariff Act, 1934, shall have
 effect and further to amend 

ti,e Suqar industry (Protect;on) Act, 1932, be taken into c
onsideration. ,. 

~ ' e motioll was adopted. 

Shri K. Anant.llasayanam Ayyangar: Sir, I move.: 

"That in part (iii) of clause 2 of tbe Bill, in Ille propos
ed item No. 63(30) of. tlte 

First Sehedu!e to the Indian Tariff Act, 1934, entries (a
l and (b) he omitted and in 

""lumns 2 and 3, the foJ1o,,;ng be added, namely: 

'Protective 42 per cent. ad t'al. March 31st, 1949'." 

You will see, Sir, that towards the end of clause 2 n number 
of items are 

given: 

"(i'n 10'()() per cent. or more of manganese. 

" (a) of B,·;ti.h Manufacture Protective 30 per ce ~ . ad v,t/.Jrem Murch 

31st. 1!l49 

(b) not of Hr;tiol, Manufacture Protective 42 per cent. r:d ( T~ March 

31st. 1949." 

The ohiect of mv ~,."en en  is to do aWRV with the diITerenef> hetween the 

dutv imnOBen 011 n,·itkh mamlfRrtllre ag 8!!ainst't.ho"" 'JOt of ' r , ~  M~n c

ture. Th'rp j, a n~e er"n('  Rhown in ,avOllr of 'RritiKh Jlf'lnllfRctllre d 12 per 

c;nt. ail 1lnl<lTMn. Thn other nortio,," of mv Rmendm""t are lllA
rf)lV c,)n."(1l1eH-

tnl1: T ~ is ~ obipct wh'(lh I have in vie,,'. What are these articles for 

wh,eh a d,fferent,al treatment is given in favour of British 
M n ~ re ~ .• 
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'l'ht:be aru alloy,;, t.ooiS ana SPEll>! .. 1 O;Iot:",1 which was originlilly included in ~ 

and IrOIl '~ s in tile 'j:al"IU Act. Later on il. WlloS lOWld tha.t. tht:De t.Ilree 
IttllllS ougllt ~ be st:paraUt:<1 IWd ~ eC. .  ,re ~n1  ought to De mtlted ou. 
llun.ug war. The 'lalia lrOIl aud ti.eel works unuerta.ke the maoutacture of 
spt>culi KUlds 01 alloys, toOls and speCial steels. It 18 nece8sary to llu!'rovil 
tuat mdustry aud protect IT. aga.nst lll1llea!l,hy comptltition from tore.gn 'Jl.>un-
~ "' ". Une ul our worDt competitors IS ureat tirlta.l1. It is Olle of tn" e ~ 

cuuul,rj"s III tile world wIDch manutacl.ures steel lIud iren to the largest dogree. 
tittlel, ICon t.nd ooal are the ellsentlai oommoditles of ureat Bnt·am .wd It 18 on 
&ccuuut of that that country has become one of the biggest industrJailzed 
eOlllltry ill the world. Now the object Qf this will be frus"ratE.d if we show 
preflmmtlal treatment to Great Britain: I do not. see any need. tiecondly 
'thillgil have moved in such a way ill Ottawa in 193:.l tha.t the lJ!lited KwgdolD 
is 1I0t the centre of industry in the world. l'he centre has sh.fted froID the 
Ullited KIngdom to Waslliugf;oll and the United ,S.tates of Ameri!!a. We want 
only some grain during the critical period here and evell that we get from the 
sterling re~ countries, for elto.mpie, Austrslia and other c n~r es. We would 
a.lso get equal quantities from the UDited States of America. Barring that our 
essential capital goods have to come from t,he U.S.A. Now the time hilS come 
for us tv divert our trade from the Umted Kingdom to Americu.. We must in· 
crease the favourable trade balance with Amer,ca 110 that we may increase our 
dollar position in that country and purchase the capital goods that we want. 
Therefore, we must. do away 'with this preterence in favour of Great. r ~ n. 

The IDUlimwn that we could do hitherio after the last war with a view to ill-
crenSe the export of Great Britain and its trade within" the sterling ~e  coun· 
tries was t'l have a kind of cordon put by way of tarifis and the Ottawa agree-
ment was brought in tv have a. kind of sterling bloc crested and thus a 
spechtl market for the U.K. goods. That was the result of the Ottawa agree-
mt'nt,. Now we have changed over from that. We a.re trying teo ~e  into mul· 
~ ern  arrangement!;. That was the object of our last meeting in Geneva 
IIl1d in Hflvfln:J. where the trade agreements are being entered iuto. There. 
multilateriU trade agreements is the policy followed. Bilateral agreement. 
with respect t<l some essential commodities are allowed to be entered into. 
Now the time has oome for us to cut ourselves awa.y from the United King-
dom. We are to be no longer dragged by the ear by the U!lIted King. 
dom. The sooner we get rid of it, the better for us. The U.S.A. is n,.,t able 
to freely negotiate with us for the reason that whatever she might do, how-
ever much she may encourage to industrialize ourselves, the United Kil.l(dom 
ultimately will capture our market. Are we to contin\1e to create th:lt im-
pression in the world that we are constnntly at the mercy of  or somehow we 
are being dragged by the United Kill£!dom? Therefore. Sir, I accepted this 
Dew item which is added to the tariff. Whatever Illight be ~  with reepee' 
to the prefelential duties that. have hitherto boon in existence there is no jus-
tification for .. new item which we want to protect. We might easily take 
advantage of this position that we are trying to protect this .. industry and 
therefore, we Bre not prepared to show any preference in favour of any country 
and if lUly prefl"renol'is to be shown. it must be the U.S.A. because we have 
to depelld upon the U.S.A. for much of our cap;t&l goods. England has goi 
this ~ (e over us and even without protection EnglllDd exports 8.1 per 
oent. of h9r industry to this oountry. And our country is the lal'!l'cst impor-
lier, next only to some otber cOuntry, of United Kingdom goods. Therefore 
3 P  M T want to on ,wav with these preferences. On a previous occasion 
.  . mv Honourable fr;pnd Mr. RAnt.hanam gavo an amendment to some 

other Bill where we objected to preference being given to /!oods of Er'tish 
manufacture; we accepted an amendment doing away witb that pref6l'8D0Il. 

An RonOlV&ble Jlember: No, we accepted the preference. 
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Shri •• .A.DaIl1ilaual&D&ID. 4n'&Dg&r: I thought otherwise; anyway if we 
made tha.t mistake then let us nut cunoiDue it; auy more. We sllouid lIOW de-
clare UIlt>quivooauy that e..tb.er ill 1iIle ma1iter of exchange or of i.udustria! POllC;Y 
we wulnot be gUided by the United fuugdom. Grores of our money are block-
ed up in ~ COUlltry, a.nd they haye _the cheek to say tha.t they ~ e . e~ let 
down aud they have to rehabit.ta.te themselves, as If we ha.ve ~ n se  

ourselves and they alone have suttered. That is the step-motherly re e~  

Ylat we are haVIng; aud, as the 1'inance Minister sald, the present PO!htlon 11 
that tne cr"ducr has to go and beg of the debtor. I do not see auy good III our 
supportiug the United KllIgdom through thick and thm. Let us at.i<.,a.st be 
fair to the rest of the world and fair to ourselVes. Let us take a defimte stand 
that we shaH no longer give any preferential treatment to the United K..llgdom 
goods. This is our first opportuwty; If we hesitate now the result will be thall 
though we have attained political freedom it w.!l be only nomina.l and we will 
ever he cvndemned to slayery in the economic field; we will be slaves of the 
Unit!'d Alllgdom. Let us mark our protest aud let us today start a JIew era in 
the industr.al life of our country. Let us &JJy ourselves with others who OIlD. 
support us hereaft-er. The dtrection of our trade must be in favour of th. 
United l:ita.tes of America which alone C8Jl help us. If necessary I would 
advise that this preference should be shown to United States goods. Let ua 
now do away with thiS preference; Let us watch and see which is the bes. 
country with which w;; can 4egot:ate. I therefore request thi. House to do 
away with this preferential treatment. 

There is another advantage. On British manufactured goods we have SO 
per cent. as against 42 per cent. on others. So if we increase ~ by auother 
12 per cent. it will hell) our country's revenues. It will be 42 per cent. all round 
and the industry also will be .protected. I e.m in favour of industry gett"ng 42 
per cent. because it is a new industry. Some of my friends misunderstood me 
when I i!poke in another connection. I am absolutely tor industrialisation of tho. 
country. This moming I referred to the industries not behaving properly 
with us, because I want reciprocation from indlistry. If the indUiltries do not 
behav" properly in spite of protection I wouid suggest, not that tlie prot;ection 
mould be withdrawD, but that the in3ustries should he taken up by the State 
aDd nationalised. I do not believe in agricultural economy; it is not as if thai 
hIS implove,} the wealth of the country Or given anything to the pc!Want. In-
dustrialisation alone can save this country and make us richer. 

I am sorry I do not find here another Honourable friend who comes from 
~  On n proper QCCas'OD he wanted-to say, "Look af the way in which 

private mdUEtry has mRnagpd as against State-managed industry." 'I'he in-
lIistencfl is uP91l the State taking over the industries. But have these 18 and 
odd industries proved worthy of the protection ths.t we have given? Sir, t.bis 
~e s re shou!d. have been p!loted by the Industries Minister and not by tha 
Uommer,Je Ahmster beCRuse he only knows wbat inilustries have developed 
~  ~ "  . It is more in the interest of the impl"()vAment 'Ind growth of ·ndus-
trIes In thiS country. Therefore I am for total industr:al;sation. The f_mend-
ment that 1 have moved is a right step towards that d'rect.ion. Let us not ba 
~ e  down to the c r' w ~e s of Great Britain, and the sooner we get rid of 
It the better. If we raise ,t from 30 t<J 42 pel" cent. the industries ,,;11 have 
greater r ~c n sJ?d we will get out of the United Kingdom_ I hope the 
Assembly will heartily support my amendment. • 

Ji[r. Speaker: Amendment moved: 

, "That in part (iii! of clan ... 2. of the R'II. in the proDol'ed item 1'\u_ 63(30; of the 
FIrSt Scbedu!e to the IndIan Tanff Act, 19,>4, entries (&) and (h) he omitted and in 
(-olumna 2 a.nd 3, the following be added, namely: -

'Protective 42 per cent ad val. March 31st, 1949'_" 
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The Honourable Shri N. V. GadgU: Sir, I am in complete agreement with 
tbe arguments and sentiments expressed by my Honourable friend Mr. Ayyan-
gar; but owmg to certain circumstances it is not possible for Governmeut to 
accept tbe oruelJdment. As a matter of fuct this question has now assumed 
{lonslderable importance. There is no more preference for textJe Joods and in 
fact there is ro more protective duty. The same thil'.g 'has ~ne  with 
resl'fwt to steel except the three articles wbicb have been included in· t.he Bill 
under consideration. Government are thinking about it, but today if I "ere 
to accept the amendment it will be tantamount to putting an end to an agreed 
arrangement unilaterally; and that is not open to Government under the terms 
of the Ottawa Agreement. Furthermore, this question is rI0W f:onsiderably 
.affected by what is being done in tIle luternational Trade Organ sation Rnd the 
various conferences that are being held. I wRnt to assure my Honourable 
friend Mr. A~' 1 r that he will soon have what he wants. But today, liS I 
said, we cannot unilaterally put an end to this policy. I should therefore very 
much like to request my Honourable friend to withdraw his amendment. 

Dr. B. Pattabht Sitaramayya (Madras: Genf'ral): Sir, is it only India that 
is bound down by this Ottawa agreemeut whicb I thought had been buried 
seven ~ deep? Have not other countries repudiated it? I clmpot under-
stalld why India s c ~ to those dead bones of the Ottawa R!!ree::uent. .~ 

The Honourable Shri N. V. GadgU: Sir, I do not know what ether countries 
have dor.e, whetl:el' they have reinforced it or l'€pudiatP.d it cr continued it. 
But we be!ii've thM when word is given it should he honoured. 

Shri ]1(. An&il.thasayanam Ayyangar: On a point c.i informaton, Sir, I should 
like to knO'il if tbat agreement rElates to matters for future protE:ction also. 
Bome items were then picked up and we gave p.eferance to them as against 
80me other pl'pf;i,'ential treatment which was given to us. But with regard to 
these new items we are not within the scope of that 9greement. So why 
hould we do it now? 

The Honourable Shri N. V. Gadg:lI: The position is that the whole matter 
is being sr ~ -e  and if as a result of our commitments ill the .l1'.ternational 
Trad!' Organis:.tioh we find that it is no longer nece~ '-". 8S we Me thinkin8 
·on those lines, the result that the Honourable member expects will happen. 

Shri ]1(. Ananthasayanam Ayyangar: Sir, I have I.O :Iltention to press the 
matt.er. We lmow that Government are equally mterested in this matter. We 
.ly wanted to voice the deep sense of resentment that we feel in being still 
pledged to a courSe of action for which we were not responsible I thought 
that by s ~ fl"ke we could get rid of it because this is ,\ new elttry. As the 
Honourable Minister says that the whole position is being reyjewed and satis-
faction will be oiven to us, and as I have complet;e ~  in the inkgrity of . 
the Honnurabin Minister and his colleague in charge of Illdl;stry I beg leave 
of the H0use to withdraw my amendment. 

Dr. B. PattJJ.bhi ·Sitaramayya: May I know how thiR is to l'e nOni' once the 
Act hA& been pS8sed? May I mOVE that this questioll hp ad.journed? 

Mr. Speaker: O'f course, it is competent for the Honourable Member to 
move a motio'l for adjournment. That is a different ::t;attRI'. But. ut present, 
the propos':\;on before the House is that the Honourable Member wishes to have 
lenve of the House to withdraw his amendment. He c~,n if he likes oppose 
tne withdrawal pnd then I shall have to put the origi'la] amendment to the 
House. 

Shri M. Ananthasayanam Ayyangar: It is also 0nen to thp. Doctor to e:rpre!lll 
what he fe['is in this matter and urge upon the Government to take action aa 
.<>arly as possiblp• 
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JIr. Speaker: That will be opening up arguments again after the question 
has gone to the stage of votmg, whICh I would nowlik(' to proceed with. But 
it is competent for him to day that the further JiscUsQion on this subject be 
adjourned. 
Dr. B. Pattabhi Sitaramayya: I do propose that further discussion on this 

subject be adjourned till 30th A:1arch so that in the e~ ' e by c~ e the! 
may commulllcate with the BritIsh GovernmEnt and rJumtalll the hIgh tradi-
tions of honour which they waut to res~r e in ce ~  to a eountry which 
has ruined this land fllr over a hundred years. It pas&l\a my understanding how 
it is that these gentlemen today are quoting the Ottawa Agreement with a:l 
emphasis which attaches only to the Vedas and the ~, Dues ~ n'('an that 
the }<'inance Minister also comes with those traditio,}8 alii sits l n the Tr€asury 
Benches? 

Shri Jl. AI'!\D.thasayanam Ayyau.gar: No. 

,Dr. B. ~.  S ~  Then we must l'epudiate it and it must be 
repudiabc' ,,: Gll early date. Thae' is a tend€llcy, which is utginning \'ery 
unobtru,;;\sly, vi hanging on to the coat-tails of Eng!anl in fnllle n,snner oz 
other. ·.i·he British have made us free. We are unable to adrnowl.dge our-
selves free. [t it; the spirit of the slave which revolts against tbe fr&dom that 
haE been obtained. I do not want a ruling on this. But I do suggest that 
further consid'elr,ticn should be adjourned till Mari3h 30th. In the meantim£ 
I do hope th" Government will put themselves in cotrl!llunication with the 
British Government and get rid of these shackles. 
JIr. Speaker; The Government have""'Safd that ~ thev wOlllddo their best 

and the Honourable Member who has moved the ameildment is himself satis-
fied and is prepared to withdraw his amendment. 

Shri III. A. s ~  Ayyau.gar: 1 became weak! 

Dr. B. p,ttabhi Sitaramayya: That is our trouble. Our lllE'mbers ~ e  

become weak. 

JIr. Speaker; Let us wait for twelve months more and be strong ill the 
, meanwhile so that, the next time that the Honourable Members meet here. 

Dr. B. Psttal.hi Sit&ramayya: ·We may not be h,'rel 

JIr. Speaker: Has the Honourable Member leave of the House to withdraw 
bis amendment? 

Some Honourable Members: No, no. 

JIr. Speaker: The question is: 
"That in part (iii) of clause 2 of the Bill, in the proposed item No. 63(30) of the 

First Schedule to the Indian Tari1J· Act, 1934, entri... (a) and (b) be omitted and in 
columns 2 and 3, the following be added, namely: 

'Protective 42 per cent. ad "al. March 31st, 1949'." 

The motion was negatived. 

Ilr. Speaker: The question .:s: 
"That Clause 2 stand part of· the Bill." 

The motion was adopted. 

Clause 2 ~ added to the Bill. 
Clause 3 ~ added to the Bill. 
Clause 1 W9.8 added to the Bill. 
ne BOIIOunoble Sbri N. V. Gadgll: Sir, I mon: 
(i) "Tha\ in the Long title of the Bill, after the word 

1M! e~"  and 
~ j  '<That in the Preamble to the Bill, after tha word 
be iuerted.'· 

'which', 

'which', 

the word 'cert.aia" 

the word ' ~~ 
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111'. Speaker: The question il: 
. (i) "That in tbe I,ong title of the Rill. after the w01'd 'which', the word 'ce.taUo· be 
In.!:ierted''; and 

(iiI "That in ~ Preamble to the Hill aft.,., the word 'which', the \\Qrd '~er ' be 
jusel'ted."I ' 

The motion was adopted, 
Xl. Speaker: The question is: 
. 'That the Title and t;he Preamhle, ... amended .t.Dd p.rt of the Bill," 
The motion was ado.ptec1. ' 

The Title and the Preamble, as amended, were added to the Bill. 

'l'he Honourable Slui 11. V. G&daIl: Sir, I move: 
"That the Rill, a. ",meneled, he p .... ed ... 
111'. Speakll1': The question is: 

"Th&t, tile Bill, as amended, he paaed." 

The motion was adopted. 

ISDIAN 'TEA CONTROL (A':MENDMENT) lULL 

'tbe JlODoarabie 8hrl •. V. Gadeil (Minister for Works, Vines I10Dd Po .... ,: 
Sir, I moTe: I 
"That the Bill further to amend tlu. Indian Tea ('.oD"",! Act, 1938, be ' .... D ... 

,·ousidemioa. .. . , i 

Sir, this .BIll has become necessary on account of t:he fact that tbere ~ 
been a conferencf' and I10D interim agreemeni. . 

i A f thi8 Htage Mr, Speaker 110cated the Chair. IIJItic1, was then c,~ ,  by 
}'olldir Thakur Da. Bhargava (one of the Panel of OhGi7'm.n»). 
There is no principle involved in this. Wha. haa happened is thia. 'l'he 

export of tea and the extension of the area for tea cultiv.tion haTe beea 
controlled fOO' l'1o.ny long years under an Ac$ and from time to Ume thla .... 
waa continued. a.nd it has now become necessary to continue i. further fat 
a period of two years. The International Tea Committee on which-each of 
the signatory countries is repzesented b-y nom:nees of the induatry and the 
Qovernment Ulncemed, and which is responsible for udministering the ~ 
ment., have, ~ er consultation with the various Go-."rnmel1ts eoncernef1, 
suggested the oontinul1oDce of the agreement with certain modifications for • 
period of two years from the 1st April 1948, or till such time as the regular 
agreement uuder the aegis of the proposed Intemat,jonllol Trade Organisation 
is concluded, whichever is shorter. 

The main features of the interim agreement are: 
(a) A shndard fig\lle has been prescribed for e»'Port !'O far 88 tach !IiM-

natory country is concerned; 

(b) Area under fresh cultivation is also allowed to the erlent of .( 
per cent. over the perm..ssible acreage on the 31st March 1948. 

(c) Replacing of worn out areas by plarrting of new areas should be 
p,,:mitted up to a maximum of ten per cent. over the rennissib1e 
acreage on the 31st March 1948; 

(d)" Export, of tea to countries which ~e not parties to the ree en~ 
,to.ould be prohibited. 

So far as Jndia is concerned. the Quantity that India is now rmnnitted t-:I 
export has Ildnsiderably increased and it hss now come to 383.240.916 Jb!. This 
is for Pakistan and India conjointly. Up till now PakisLain has not t'Xll1'f'ssed 
itself whether it is going to be a party to this rr 1 ~ en  or not. If Palritltu 
does not. agl't'1\ then the matter will he referred to the n .e~  CommitlM, 
If it agrees .here will be no clftleulty. . 
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Similarly, the permissible acreage so far as India and Pakistan are COIl-
cerned is 8,54,240 acres. Out of this 90,000 are ju Pakistan. This agreemeni 
}tas got to be embodied in a Bill and this is exactly what the B.ll proposes 
to do. Once it is agrEed that it is necessary to control the t·xport o.f tea as 
well as the extension of tea plantation, then the rdevtlonc'y r.r;d validity of 
auch a Bill will be apparent. The period during which this system has worked 
has shown that there has been an ail round improvE ~n  aud there is Ilot.bins 
to justify that this control should be given up. It ~ ill ~ interest of the 
trade, it is in the interest of the planters, although it is true that '1 uite a large 
.number of them are not Indians, but that is a difierent matter. That is the 
poSition and I would therefore request the House j;o agree t<l the motion tliat 
.the Bill be ~ en into consideration. 

1Ir. Ohalmlall: The queatiOD ill: 
"Tbat the Bill further to amend the India.. Tea Control Act, 1938, II, ~n in'" 

-cODaideraLion. ,. 

The motion was adopted.· 

1Ir. Ifaairudctin Ahmad (West Bengal: Muslim): Sir, I move: 
"That in clanae 2 ()f the Bill, in the proposed anb-aect.i"n (4) of MCtillll 1 ol .• 

Indian Tea CGntrol Act, 1938, .u,e word 'only' be omitted,." 

Sir, the Bill clause says that the Act shall remain in force only Uplo 8lai 
March, 1950. The word 'only' is unnecessary. 

!'he Bcmourable SIIrl If. V. Gadg'"J.: Sir, I accept ihe amendment. 
1Ir. ~  The question is: 
"That in claa .. 2 of the Bill, in the proposed enb-MCtillll (4) of ~ 1 of ... 

IAdian Tea CGntrol Act, 1938, u,. word 'only' be omitted." 
The motion was adopted. ~ 

1Ir. GaairmIa: The qUl'8tion is: 
.. That clause 2, .. amended, stand part or the Bill". 

The motion was adopted. 
Clause 2, as amended, waa added io the Bill. 

1Ir. Ifulrnclctin Ahmad: Sir, I beg to point out th&t in .clause 8, JlRri (b) 
of the Bill the word "wherever" haa been Bpelt with two 'e·s. "is., "whereever". 
With your permission, Sir, I ahall move a abort notioe amendment. 

Bbri '1'. A. :a&mallDgam Ohettiar (Madras: General): It has been corrected. 
1Ir. OllairmaD: The question is: .. 
" That claus.. 3 to 6 stand p§l't of the Bill." 

The motion was adopted. 

Clauses 3 to 6 were added to the Bill. 
Kr. Ifuiruddin Ahmad: s.r. I move: 

"That in part (al of 'Clause 7 of the Bill, for the word 'fign .... • wherever it occun, 
the word 'figure' be suh4tituted." 

The  Bill clause says 'figures' 1948. The correct f'XpreBSion is ·figure'. 

De BonOUIable Shri If. V. GadgIl: .sir, I do !lot aC(lSpt it. I am told that 
at! ii stands it is better. 

Shrl •• Anantbaaay&D&Dl Ayyangar (Madras: Genf'rai): "I-'igures" is 
wrong. 1943 or 1948 cannot be figures. There is no question of prestige ill 
thia. 

!'he Honourable Shri •• V. GacJ&Il: The LawMiAister 8&18 "no not. accept 
W·· what am I to do' 
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Kr. Ch&Irm..1D: I will put it to the House. 'rhe questioli is: 

"TbaJ; in part (a) of clause 7 of lobe Bill, for the word 'fi
gures' wherever it occurs,. 

bhe word 'figure' be substituted." 

The/motion was adopted, 

Kr. NazirllddiD Ahmad: Sir, I move: 

"That in part (b) of clause 7 of the Bill, in the propos
ed proviso to section 26 of 

.he Indi.... Tea Control Act, 1938, for the word 'at' wher
ever it occurs, the word 'on' 

be substituted." 

Sir, . this is an important amendment. In the passngl'l in (l
Uestion the 

expressIOn "at the 31st day of March, 1948" occurs in five pla
ces. I 6hould 

say It should be "on the 31st day of March". You can say "at the Connauaht 

Place" but with regard to a date you must say "on" a date. 
It s':ems to "'be 

very obvious. 

Shrl. •• ADanthasayanam Ayyangar: l think the word "by" wo
uld be 

better. 

Kr. Naziruddin Ahmad: "B,y" may be better but "at" is ~
r ne. 

Shrl. H. V. Xamath (C. P. and Berar: General): Sir, I would sugge
st "on 

!)l' before". 

8hri K. ADanth&s&yanam Ayyangar: Sir, if you would accept Im
bstitute 

amendment I move: 

"That in part (b) of clause 7 of the. Bill, in the propos
ed proviso to aection 26 of 

Ibe Indian Tea Control Act, 1938, for the w ~  'at' wherever it OCC1Jl:&, the worda ' .. n 

or before' be substituted." 

The intention is that the'land should be planted with tea on or
 before the 

31st nay of },{arch, 1948. Tea cannot be planted only on OI'e d
ay. "On or 

before" would he bdt,er. 
Kr. Naziruddin Ahmad: I would accept the amendment. 

The Honourable 8hri N. V. GadgU: Sir, I do not cce ~ it. "at":s all 

right, 
Kr. Chairman: The question is: 

"That iu part (b) of clause 7 of the Bill, in the propos
ed .provi!JO to .ection 26 of 

the Indi .... Te .. Control Act, 1938, for the word 'at' where
ver it occurs, the words 'OD 

M' before' be subo!tituted." 

The motion was adopted, 
Kr. Ohairman: The question is: 
"That clause 7, as amended, stand part of tho BilL" 

The motion was adopted. 
Clause 7 as amended, wa6 addE!( to the BUL 

Mr. Nazirll<idin Ahmad: Sir, I beg to move: 

fi) "That in pa.rt (l)(b) of clause 8 of the Bill, for the
 word 'figures' wherever it 

c~rs, the word 'figure' be 8ubstituted"; and 

(ii) "That in part (2) of clause 1l of the Bill, for the word 
'figures' wherever it 0CCUl'II, 

t.he word 'fi '!ure' be substituted. to 

Kr. Chairman: The question is: 

(i) "That in part (,I) (b) of. c1 "~  8 of the Bill, for the word 'figures' wherever 

occurs, the word <figure be substItuted ; a.nd . 

(ii) "That in part (2) of c1'l1se 8 of the Bill, f<>r the word '
figures' wherever it occurs, 

the word 'fi!!tue' be Bubstituted. n 

rhe n.otion was adopted. 
Kr. Ohairman: The question is: 
"That do"oe 8, as &mended. stand part of .the Bill." 

The motion was adopted. , 
Clause 8, us amended, was added to the Bill. 

1Ir. :Ruirlddin Ahmad: Sir. I beg to move: 

.. ~~" " n ~, "' '~  the Bill, for the word 'figurea', wherever ,t 4111CQr8, the WCIfIf, 
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JIlr. Oh.&lrman; The question iB: 
"That in daus. 9 of tho' Bill, fol' the word. 'figures' wherever it occura, the word ........ 

be substituted." 
The motion was adopted. 

Mr. OhaIrman: The question iB: 

"That cla.use 9, a. amended, .tand part of the Bill." 
Tlae motion was adopted. 
Clause 9. "'~ amended, was added to the Bill. 
Clauses 10 to 13 were added to the Bill. 
Clauile 1 was added to the Bill. 
The Title {md the l'reamble were added to the Bill. 
The Honourable S.brl llf. V. Gadgil: Sir, I move: 
"That the Bill, u _ended, be p .... d." 
Mr. Chairman: Motion moved: 
«That the Bill, as amended, ll.e passed." 

. Shri JI. An~ s n  Ayy&DgIil': Sir, I would like to say a few words OU 
thiS Btll. I received a copy of an agreement entered int'O in London by all com-
panies who import tea from India, Java and other countries. This agreement 
lays down that such and such a country shall produce such and such" quanticl 
of ~e  ~  s ~  export only a particuiar quantity. The idea underlying this stipu-
latIOn IS aVOIdance of all unnecessary and unhealthy competition, or cut-f1broat 
eompetition, as it is called. Sir, I am opposed to all-sorts of cat'tels and combines. 
They are something like the Sugar Syndicate which we have in India. I feel 
the sonner such agreements or understandings are given up the better it is in the 
interests of all concerned. It is a matter of common knowledge that jllBt before 
the war huge quantities of wheat, coffee and potatoes used to be dumped into 
the Gulf of Mexico, because if they were allowed to come into the market, 
that will result in a slump, with the consequent faU in prices. What I, there-
fore, suggest is that let U8 not allow this practice to he brought into the region 
of tea trade. After all tea is a harmless beverage which every _country wants. 
Let us therefore encourage its production as much as we could, without im-
posing any restrictlons. And the wonder of wonder is t·hat tbis attempt at 
restricting the quantity of production is made in I.ondon which produces no 
tea, but depends entirely on importB from overseas countries. Let us there-
fore set our face against all such attempts at restricting production. I am 
sorry I did not rise up earlier, but when next ;vear, this agreement lapses, we 
should protest against its continuance. 
Dr. B: Pattabhi Sitaramayya (Madras: General): Sir, may I say 1\ word 

in support of what Mr. Ananthasayanam Ayyungar has said; He has really 
stirred up a much larger question which brisr,les with issues that cannot per-
haps be seWed in an isolated manner. I\ is not a very good proposition that 
we should always produce for consumption and not for export. So long &8 
we have to pay for iron, or machinery or for capital goods, it iB nece&&ary no 
doubt for us t<) export cert'9in goods. I, therefore, say that the point raised 
by Mr. Ananthasayanam, Ayyangar goes to the very root of the matter. Not 
that I want that production should be for export only and noli for internal 
eonsumption. My Honourable friend referred to the agreement executed w 
London. I may in this connection refer him to the Indo-British Trade Agree-
menu which was pas.sed about the year 1933 in I,ondon in Whitehall between 
two rooms, one room on the right side o()cupied by Lord Staney. the son <)f 
Lord Derby and another room on the left side occupied by Oliver Stanley, the 
younger brother of Lord Stanley and the seeond son of Lord Derby. 

Eothof them entered into an Agreement in the common hall in favollr of 
their father Lord Derby. It was iml'lemented by Lord Derby's brother, SIr 
George Stanley who was Governor of Madras and looked after by I_d 
Derby'. ~r'  daughter'. hnsband, Lord Irwip. the Viceroy. This i" ~ 
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[Dr. ll. Pattabhi ~ r  J. 
.atraugemeut which obtamed III BngJand. Two brothers enter into IIlI Agree· 
jlwm In lavour 01 toelr luther to lJe lDlplemeoted by then' \wCie IWd tneu 
niece s hUioand. '1' e~e trade agreemellLs must be aosoLUtely quashed. We 
must, now tleg.o & new economy wWg".uer. 1 Wish thalt tue ' 1~ r  wou.d 
look into the'ma.ter ills.ead 01 mere,y crrrrymg forWard old "greemen"" as ,. 
merchant carries forward ills account Oil to the next generatlO.1. 1t," is v,ery 
necessary that we should overhaul our whole economy and therefore 1 do wish 
that apart from' the present h,li the .Mullstry would give consideration to 
these importllllt po.nts. 

The Honourable ShU N. V. Gadgil: I wish to say only a few words with 
reference to the contention of my lrlend Mr, Auanthasayanam Ayyangar. l'he 
figures that ,I have will show th!\t except for the years 1933·34 up to 1 -~  

India had not been able actllluly to export the quotll allotted to her. So Lohere 
is 110 question of any re.striction being put on the ilroduction of tea in India.. 
As a matter of fact this concession is further liberalised in the Interim 
Agreemeut arrived ut only a few weeks ago. An additional 25 per cent. has 
'b"en sllotted .. 'ren per cent. additionnl area. and four per cent. replacemeni 
4rea has been allotted. In every way the Agreement has been liberal to our 
'Country. 

BhrI. It. Ananthasayanam AyyaDgar: Is it not one of the terms of the 
Agreement that there should be only so much of acreage unde.r tea cultiva· 
tion? 

'!'he Honourable 8hrl N. V. GadgU: The permissible acreage is fixed in 
view of what hilS' been available and there has been addition every now and 
then. 

Mr. Chairman: The question is: 
"That the Bill, &8 amended, be pa .... d." 

The motion was adopted. 

INDIAN POWER ALCOHOL BILL 

'1'h3 Honourable Dr. 8yama Prasad )[ookerjee (Minister fol' Industry and 
Supply): Si,', I beg to move: . 
"That the Bill to p"''''ide for the developm:nt of the power alcohol indust.ry be takell 

int.o l'ODsideration." 

Sir, the object-of this Hill is to develop the production of power alcohol and 
also to take power in the hands of the Central Government to direct the use 
.of power alcohol as motive power. ~ e House wi!l recall that the pOsition of 
petrol in this country is indeed critical, -and any step that. Government may 
t "ke to elise the situation will be doing something in the undoubted nationai 
interest. At present we consume about 180 million gallons of motor fuel per 
. .,,,aY. Rnd 18 m '!'ion gallons of aviation oil. In addition to this we conS\lme 
abont BOO,OO\) tons of kerosene oil, 860 thousand tons of diesal oil, 700,000 tons 
of fUnlace oil ond 70,000 tons of other minor oil products. So far HS aviation 
oil is .concerned, India does not produce anything. So far as motor fuel ;s 
concerned, out of 180 mil'ion ga.'lons that we consume we produce only about 
17 to 18 million gil lions in India. For the rest we 31'S aependent on supp!:" 
from fore;!1:n cnuntries. Previous tQ the war we usea to ~  ",hout 75 million 
gallons from Burma. That supply has now stopped, and whatever we are 
now fortunate enoul/h to get comes mainly from the Middle East, The ques-
tion of mixing power alcohol with petrol has heen a subject matter of dls· 
cU8sion in this oountry for the last ten years. But unfortunately there haa 
beeridelay-for somp ~e On ~r ot,her and IlP till now no direcUive polie:" r4 t1>te 
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Government' of India has been itIdi.cated· emJbittees met, conferences were 
held, and itlthuugh it was generally agreed that the mixture of power jc ~ ' 
should be' encouraged, somehow a Cental polic:r of, Go'!ermnent w ~ ~~ n . 
TJ:re object of this Bill is to give this Central directIon In a wa! which wHI be 
fair to ali. the Provinces as also serve our purpose .60 far as CIrcumstances lit 
present permit. Now it appears that power alcohol is being mixed with petrol 
in various ccuntries. In Great Britain, ~r nce, Germany, Poland, Czecho-
slovakia, Italy and Australia this is done and power alcohol is obtained in those 
countries Illllin;i from beet, potatoes, com and from imported molasses. In 
Brazil it appears that the bulk-of power e~' , , r ce  frOltl molasses 
just as We propose _ to do in India. In fact ~" e  20 million n~ of 

w,~r alcohol c.btawed from .molasses are used WilIt.;motor fuel. My fnend 
Mr. Masani will soon be going to Brazil and he will be ,i·aple t:o Bee 
at first hand how power alcohol is being used successfully with 'motor fuel. 
India is one of the biggest sugar producing centres in the world. At present 
we nave eleven distilleries in India. Ten are situated in U.P. ,and one in 
Mysore. Three are now under cOllstructipn in Bihar. The power alc01l.01 which 
is now being produced cannot be usei e,c ~e there is no law compeliing the 
mre of Euch power ~.c  with petrul, 80 thut IIlthuugh U.P. produces morc 
than what D.P. can possibly consume or even if Bihar may produce more 
thau what llihar can consume, unless there is some law compelling-the \Ise 
of power alcohol this production will practicaliy remain fruitless. 'rhe eb· 
ject of this Bill is to secure the compulsory use of power alcohol to t.he l'xtent 
of 25 per (,ent. That is t,he figure whit'h experts have certified that we can 
safely and successfully use: 

lIIlr. :8.. X. Sidhva (C.P. and Berar: General): With 75 per cent. pebrol? 

'lhe Honourable Dr·. Syama Prasad JIookerjee: Yes. It is hoped that once 
this Bill i8 pHssed into law and the Government of India, after conference with 
the I'rovinci:ll Governments,. is able to develop. the power alcohol iniustry we 
shall have sufficient power alcohol in India which will give UB some rclief at 
any rat·) in the use of petrol. But of course I should warn here and state that 
the reiief'which.we shall get will not be adequate.' We expect to get, not 
more than obout 20 per cent relief in all. Even that will take some yeSl·S. 

If our development schemes go sbead properly, i,f the sugar production 
resches the target that we have laid down, then in the course of the next four 
or five years we expect to get sufficient power alcohol to give us Telief in the 
manner that I hilvQ,indicated. 

The Govlirnment of India has also under its consideration a big scheme 
for the IllHnu{acture of syntbetic oil from coal. We have not yet arrivei at 
a stage when,! can make any announcement in public., But I can assure tbe 
Honse that Government is very seriously considering the possibility of the 

n 1 C' n~ of synthetic oil, from coal, which is available in abundance ill our 
countr' .. }'or thst .purpose we are bringing out experts from Amencli with 
WhOI!l wdl be aSSOCIated some German experts, who will be able to give us Ii 
full schen.e for the 'production of one million tons of petrol or half a million 
tons ?f petrol or one qusrter of a million tons of petrol ss circumst:mces may 
permIt. V&e of. P?wer ~c  therefoie is what I may call a third line of 
defence, but thIS IS an unportanll measure which Government proPOSilS to 
undertake. . 

Now Sir: the powers w ~  ~ e Government of India proposes to take up 
are n?w enJoyed by the. proVinCIal governments. For the last year and :t hslf 
the (, e ' e~  of IndIa has been in' negotiation with the provincial ,:tuvern. 
ments an.l ~e  them to allow the Central Government to regulate tl,is in-
dustry. -There bas been some ielay in the matter. When the Industries Con-
fel'ellce met in Delhi in ~ er last the matterwBB discussed in detail and 
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it was generiW.ly u.greed uhat powers shou1U be trau;;ferred to the Lelnral Uuv-
o;rnmenu III llational interest. 1 did not, ~ . t·he House to refer the Bill to ;. 
Select Committee because it is a short' Bill, and once the prmciple is acctlpted" 
the details are not of a controversial nature. So far as t,he amendments pro-
posed are cOlicerned, 1 have discussed the umeJl(lments \nth motit 01 uhe 
movers who have given notice, and barring tliree or four which I believe we 
can accept, others perhaps may not be moveu, so that the Blll may be passed 
into law before the House adjourns today at ;; O'clock. tiir, I move that the 
Bill be taken into consideration. 

lIr, Ohalrman: Motion moved: 
"That the Bill to provide for the development of the power alcohol industry, be t .. ken 

into consideration." 

lIr. Bo. X. Sidhva: Sir, on a point of information only from the Honourable· 
Minister. I want to know whether by the admixture if Power Alcohol with 
petrol, the result will be the same for transport purposes as it, is at' present 
with pure petrol, and will the mileage increase or remain the same with the 
admixture of power alcohol with petrol? . ., 
The Honourable Dr. Syama Prasad Kookerjee: According to the expert'", 

report, the result will be for the better. These are the experts words: 

"It. oct&De value will become higher th&n that of petrol and consequently it will h"'E> 
better. &Ilti-knock properti ... ; it is more volatile and the engine . can be .t&rted in th .. 
cold more .... ily; it h... a higher latent h ... t und c&n 1>e .. r higher compr .... ion; the power 
output of the mixture is (or all practical purpo.e. th" l&Dle aa that of petrol; it deposit& 

~ leas ca.rbon in the combustion chamber of t.he engine.; and it does not have an" more-
corrosive effect th&n Itrr.igbt petrol'" . 

Shri B. Das (Orissa: General): Sir, I Congratulate Illy Honourable friend 
Dr. Syama Prasad Mookerjee, for introducing this Bill and for taking us inL(, 
his confidence. ''v'hat he salu about lilt' nils t.hat will be distilled from coal 
Bnd coal tar opens a vista of future whell llidia will 110 Illore ha \'e to purchase 
German products produced from coal tar. I hope the Government will secure 
the right type of German experts who will not only manufacture 'these oil" 
from coal tar but will manufacture eolonrs and dyes. Sir, 80me of \IS have-
been cursing tbE' Government that bas gone, for not permitting tbe use of 
power a'cohol in India. :Sugar would not have been sold at such high price" 
and India would not have purcbased petrol at such high prices, but we know 
the reason why. Burma which was part of India, had all its oil wells British 
owned. They did no!; want to give the India Government, which w'as then 
under British Control, facilities to make any experiments whereby pow:sr 
alcohol could be produced. Thereby their profits w ~ go down. r n e ~' 

for us and unfortunately for them the Great War came and they smashed pll 
the Burma oil wells. Government has got tbe chance to introduce this mea-
sure today on the floor of the House. A few minutes ago I told mv friend 
Dr, Pattabhi that weare not yet independent enoug-h over the e s ~e which 
my Honourahle friend Mr. Gadgil tnbled and the House just now passed to 
havll a unilateral way of abolishing Imperial preference, When we are indepen-
en~ we will not send a telegram to London that' we are abolishing preference 
t", U.K. We are going to erect this high'taritl wall. We are not to consult with 
{; K. But in th's matter of production of Power alcohol my Honourable friend 
Dr, Mookerjee is completely free. He is not to consult England. Of course he 
8utlers from the same feeling that I have suffered these many years. Eng-land 
has kept us sometbing like eunuClhs, and not' allowed OHr scientif\{" n ~ and 
Akill t.o helf> us and develop it. My Honourable friend Dr. MookeTjee has read 
nut from the Industries Cnmmittee's repon about the advice of certain ex-
perte-I hone .he is not a. U.K. expert! becsuse I have no trust in ~~n En!(lish-
mM'R perfidious advice-that the wear and tear on the motor CRrs will not 
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.be wore Ulan ., 'Would be with' the use ot petrol. 1 .do hope whell power ~ . 
-cohol 1& wa.nuiacturtlC1 \he liovermnent ot .wala will see t,hat there IS a 'cesii 
.em power alcOhOl and ~  ~e money 60' denved is utilised for exper.mental 
~ r es-  ~  we can haVEr ClleIIUca.l experlm8llts and see what other pro-

c~s can be manufactured from molasses. 

My Honourable irien!, in his Statement of Objects' and ReasollS, says the; 
will manufacture food yeast. We buy at very higll pr.ces foreign products, n~ 
our a.llopathlc c~s of whom my Honourabl.ll 1al1J' friend .tI.aj&uman AUlrlt 
Kaur is so fOlld of, prescribe yeast for every disease in India. lV1y Honourable 
.friend Rajkumati Amrit Kaur will some day see that ~ s CO ~1 .r  bas 'mallY 
4ubstitutes, and those products-they may be A r e ~ or ~ e~ s- - re 
far luperior to food yeast that these allopaLhic doctors tramed m iorelgll ldeaa 
,prellcrlbe o.l\""ys, so that Bayers and oLh6T chemical manufacturers in London 
may profiteer. 

1 cannot tell the House how happy I feel. IBut 1 dQ hope my Honourable 
friend Dr. Mookerjee will have the drive and will see that no ohstruCtlOn 

~. ... comes from anywhere.---not from the few ioreigii employees that may be 
iound ill the archives of the Government; of lndill. or from anywhere else-and 
he will go ahead' with the research and will see that not only this <i>0wer a.lcohol 
.product-whether.Jt is derived from molasses or from coal-but. alsocosJ tar 
,products will be developed properly ill India aud India .c:loes not buy any' foreign 
chemicals ill future. 

S4ri B. V. Kamath (C. P. and Berar: General): Mr. Chairman, Sir, our 
Free National Government was born only about 7-1 montas ago, and ~  

not in its swaddling clothes it is still in the cradle. But it is a bappj)IfBh\ 
to see it alive and kicking-the baby is very much alive and c n ~' i. 
,doing well. . . 

It is a happy augury for the future that this vital industry, the power ... 
alc0401 industry, will be developed by the Government of India under its own 
.. ~ ees......... • 
8hri Dfl8hbandhu Gupta (Delhi): What have'the bachelors to do with bab'ies1 

Shri ~ V. Kamath: They see babies all around tluan-they cannot ignore 
"hem, they do not escape their notiee. 

It is, however, a very happy augury for the future that this powel' a.lcohol 
industry will be developed by Government, under it,s r>wn 9'Uspices Bod in t,he 
national interest. 

Sir, this industry is a ,·ita! ind'ustry, is a key iudustry, in modern timet 
because it is vital not mt;reiy for our trallSport but also for the larger problem 
~  defence which ia sssthing greater and ~re .er importance as daYR roll by. 
In modem warfare, petrol or motor fuel. aviation fnel and all these other kinds 
'Of fuel have assumed a very great importance, and if the war g.t all !lomes to 
-our doors-God forbid that it should-but if the war does come we, will be bard 
,lUt to it· t<> meet the demands that will be made on l1S for pet.rol. The Honour· 
able Minister has given us the figures as regards motor ·fuel, aviation 
fuel and other kinds of fuel. If I am not mistpken. India at 
present consumes only about 85 per cent. that is, less than one per canfi. 
of the total world production of petrol, minus Russia. Russia' does. 
not come in the picture at all-there is an iron curtain, over Russil!o: Russ" 
does not give figures either of production of oil or of consl1mption: wh •. teITer· 
.. he produces, she perhaps consumes. But as far as we are CIOnMmed. J think-
I am Bpeakingsubject to correct'on-we consume less thnn one per cen\. 
(If the total world production-world meRns world minus Russis---ilf petrol. 
And I am told that America has recently threatened lll<-not Quite threatened. 
!lui dropped a broad hint-that tile supply may be furt.her cut aheri. Tha' , . 
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means to.say that our supply may be cut down to 0.67 per cent. from .85 per 
cent; it may go down to .65 per cent. of the, totat-world productio,;. 
Sir. it is au irony of fate that a country like Iudia with 300 miliiou people and 

her industries going ahead should get on;y so little pllJ;rol from the wor,d ani 
Amerilla with a population of. only 160 million, that is ~ little more tl}.an half of 
India, should consume about 80 per cent. or over of tbe world's total producti.,n 
of petrol. If this state of affairiio continues, and if unfortunately war. does bl'eak 
oul;--we hear the drums beating already, I Lope the drums wOllld not lead to 
the murching of troops ani the clashing of c rs~  if the 'war does break 
out and comes to Asia tOl), W<l will have tl} see ,that by then we will ha vc ar-
ranged to ge.t enough petrol, enough motor fuel, for all our purposes-army 
aviation and navigation. And from that point of view this Bill to develop the 
power alcohol industry has not come a day too soon. 

Coming to other aspects ~ this industry, Sir, the Minister has assured us 
that it will b" developed in the nstional interests, that the Oentral Govermuent 
will take authority in its' own hauds. But looking at the. Biil, I find there is a 
ssu locuna as regards this very vital iniustry which Government should take in 
its own n~. This is an industry, Sir, which we Ilannot leave to private 
.enterprisrl or even to subordinat.e authorities of Government; it is open to '}ov-
ernment, of course, in particular cases to delegate thejr authority to subordinate 
Governments or Authorities. But, Sir, the fOUJltain head and the " rc~-  

authority und !Jower so far as the manufacture of this power alcohol is concerned, 
so fa!' as this industry is concerned, must rest proximHtely and ultimately with 
the Central l1ovemment. It is a vital ani key industry, and complaint has al. 
ready gone ahroad, has been voiced here in this House. <that-even when. we start 
vital key industries Government does notcnre to own these industries. The Bill 
provides for the control of this industry and for the d<lvelopment df this industry. 
I for oue would wish that Government should own this industry 
'-not merely control it. But as .the saying goes-"Olle step enongh for m,," 
-I Mm' content, though reluct.antly content, that Government has llgr6ei to 
c n~  the industry. But I hope at no distant date Gove;rnment will thoroughly 
and completely own this power alcohol industry. 

Then I w()uld stress one other point in this connection, and that ~s that we 
should entirely stop ,any import of power alcohol 'from abroad. We have got 

.. enough sugar and V(e have got other resources too to produce what power alcohol 
We need for o.ur purposes here in our own cl}untry. "'ie should import nothing 
at all of power awohol from abroad. If we put our shoulders to the wheel t nd all 
pull togetMl', I am S'llre that we will have enough power alcohol within a few 
.rears. If Russia could implement her Five Year Plan.lVith much less resources 
than we have in our country. I see .. no reason why, if there is the will lind the 
means-will. of course, depends upon ourselves and upon God partly-·if we 
have the will--£>therwise the country will go to dogs-, and use the means, 
there is no reason why we should not develop the power alcohol industry to 
the maximum.' , 

The O ~ e Minister hllS referred to the production-of .. synthetic or 
.rBatz petrol which Government have already taken in hand; exports :lre 81-
ready'cogituting and are agitated over the matter. I hope thereby we' will 
have even with short supply from the oilfields, enough synthetic petrol for 
our needs. -

If this petrol problem and power alcohol problem is satisfactorily s0lved, 
we can face any contingency or' danger of a new war With 
patience, with cool confidence snd fortitude. But I hope, how-
ever. that certainly !"e will be kept out of the war. But assuming that ihe war 
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comes and yet w~ are kept out of it, eYell then our industries and our transport" 
will require so much petrol for our ordinary needs of peace In w.ar tiwe-:-we 
will be in peace but there will be war ail found us-for ollr p"ace III war .tlD':U;, 
we will' haye enough petrol and enough power alcohol if we devdop thIS In-
dustry and ~ transport will not sufillr at all in war time. 

Before I close I w~  just say oue more word and than iIi'this. Powllr al-
eoho!, as I .said in the beginning, will help our transport as weli as our defence. 
l friend of mine asked the other day, what exactly is povn,r alcohol? What 
exactl" does .~ Tn"a!l? He said facetiously, half in jest perhaps, "Does tbis real-
ly e~n Borne alcohol that goes inside und gives power"? It is said that if one 
takes alcohol inside. he feels a little ac!)ess of "Power, though pro tempoTe. ·So 
I said it is true in a way. This ana'ogy is not very dissimilllf becausil powe. 
alcohol, as the Honourable Minister has pointed out, if it, is added to petrol it 
adds ·to the efficiency, it adds to the anti-knock. it improves the speed and 
also the efficiency of the vehicle. and idso eliminates some of the faults that 
might develop with only petrol in the vehicle. So looked at from that stand 
, point, this power alcohol will add to the' power of the vehicle. 

Finally, Sir, I hope that this development of this industry will contribute 
to the strength of our State, not 'merely in the field of t·ransport but also in the 
wider field of defence which has become more and more important as daya roll 
by and will help to make us a more powerful nation ere long. . 

Shri S. V. Krishnamurthy B.ao (Mysore State): Sir, I welcome this Bill 
as a landmark in our industrial legis!!!.tlOn. But an industry cannot be develop-· 
ad merely ~.. s n  a few licences for stai'ting factories or by imposing certain 
restrictions for the manufacture of power alcohol and tbe .:tlse of the mixture of 
petrol and power alcohol. Something more must be done for -the e e~ en  

of this industry. In fact, there is :, vast scope for the development of tbiJ in-
dustry in our countrJ'. As it is, about 250,000 tons of molasses' lire 
being wasted. During the war, Australia developed this industry to It very 
great extent. And the success of an industry depends IIpon two things, firstly, 
the subsidiary industries that develop round about it: and the State lIid which 
it gets for its developmenj;., In fact, the Plpnning ancl.J>evelopment Report of 
th(' Panel on ~ r Alcohol and Food Yeast Industries on Page 25, ill ~. 98 
says: 
"The Panel ia of opinion that distillery plante ought to be fabricated-in this oountry, 

patent rigbte to be acquired wbere neeeasary by the Cent ... 1 Government from the foreigD 
manufacture... Licencea for the manufacture of the plante should be given ODly to approT-
ad· partie. who sh9uld receive all neceSsary &sBiBtance from the licenaing anthoriti... ia 
receiving raw materials for manufacture at a reasonable cost. II 

That is RS regards the supply of machinery. Again on page 67, they say 
regarding exeise duty: 
"The Goverament of India have io f .. r oppoed all propoaa\. of preferential t_tme» 

of power alcohol """d ... motor fuel in respect of exemptions from .][cin dutiea." 

. In fact, Mysore MS been a pioneer in th? development of the poyer alcohol 
mdustry ,and when the GO'"ealment of IndIa WIlS getting 15 annas per galioD 
of petrol, Mysore Government WIlS getting only sevell annBS or eight an.nu 
from power alcohol. They showed -a preferential treatment r-~ e manulac-
ture of power· alcohol and they have developed this industry with great 8UO. 
eess. If, ~n ou.r country, this industry is to develop, I want to know what aid 
the State IS gomg to gIve and I am sure the Honourable Minister when repdy-
Ing will throw some light on this point. 

Again, Sir, while this industry developed iIi Australia, the State subsidised 
.ihj,s industry and 'she was able to manufacture about 20 mil' ion gallonll in ~ e 

year 1941. Some such subsidy bas to be given to the industry and the Stateh'-\s 
to come to its aid in supp!ying machinery and seeing as far as possible the 
machinery is fabricated in India. Same protection should wso he given aa 
regards excise duty Rnd if ne"essary also subsidies. A~c r n  to this Bill. no 
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doubt the central Government is taking some powers but I would submit, Sir, 
that in framing the r~ es they s ~  not frume, the rules in such a way al 
will come in the path of the industrial autonomy of the Provinces and the 
States. The States also, or at least some of them. have developed tbisindustry. 
I hope therefore that the rille. will not com" in t,heir way and all that the 
rules will do will be to co-ordinate the various activities and lay" down 
a genersl policy for the development of this industry. I hope by such a methoQ 
the industry will be devdoped, 90 as to satisfy the fuel problem of India. 
One other thing t.,o bear in mind in deve'oping this industry is the sprillgiliK 

up of several subsidiary industriei, like the manufacture of butyl alcohol, amyl 
alcohol, ac·dic /lcid, ucetsl-dehyde, ethel "acetate, ether, chloroform and pctash. 
I hope the State will also come forward to hll.IP these subsidiary industries. 
I have put down certain amendments, so that in starting this industry there 

may not be cut-throat competition between Provim'" RlJd P"ovrnre an'd n]so 'th"t 
there can be no leakage in alcohol while in transit, t.hat is, for being llsed 81 
potable a'cohol. I have put down an amendment that, the power alcohol should 
be denatured in the manufacturing distillery itself. J hope tha Honourahl. 
Minister will be able to accept 60me of these amendments. 
With these remarks I support the Bill. 
Sh.r1 Sa.ty&lluay&ll SInba. (Bibar: General): Sir, I mo": 

J  , 1 the question be now put." 

Mr. O 1r ~ The question ia: 
"That the question be now put." 
The motion was adopted. 
Mr. Ohalrm&ll: The question Is: 
"That the Bill to' provide for t,he development of the power alcohol induatry, be tak ... 

iDto oonaideration. ,. 
The motion was adopted. 
Mr. Ohalrm&ll: We shall now take up the Bill clauM by ehmlle. 
Mr. Naziruddln Ahmad (West Bengal: Muslim): 8ir, I beg to move: 
"That Clau.e 2 of the Bill be omitted and the lubs.quent do.ue.. be renumben4 

ucordingly." " 
Sir. it seem" to me .hat Clsuse ~ 'merely declares a pioue opinion, which 

ia normally out of place in a Statute. It says: 
"It is hereby declared that. it is expedient in the public interest that the Central 

GoTernment .hould t/Lke ""der ito coutrol the development of the Power, Alcohol Industry." 
So. 't is only a pioos expression of opinion without any operative effect and 

therefore out of the question. But it may be that the Honourable MiniRter 
has something Up his sleeve to justify the retention of this Clause. If there 
is any, I would welcome a clarification. 
The Honourable Dr. Syama Prasad J[ookerjee: Sir, I bave nlready explained 

this matter to the Honourable Member, but he wanted a puhlic exp'anation 
from me so ~  he will publicly withdraw. Item 34 Ll thrl J!·.,deral List under 
our presen\IJ"{lstitution Act lays down that development of only those i.J1dus-
mes where 'levelopment undrr Domin on c n r ~ declared by Dominion law 
to be expedient in the public interest can be takeri 'up hy -the Federal LegiFla-
iure.' For that 1'E'ason, we were advised by the Law Ministry that this Clause 
was essential. Normally, it falls within the purview of the r n~  I,t'giR]s.-
iure, but only in the case of those indu.stries whose d('velopment, in th& 
opinion of this House. is necessary in the public interest. will the House have 
jurisdiction. I hope the Honourable Member will now withdraw. 
Mr. Nazlruddln Ahmad: 1 do not press my en en~. It need not be 

put to the H0I1se. 
Mr. Oh&irman: The qupst.on it: 
"Th&t c1anse 2 stand Dart of the Bill." 
The motion was adopted. 
C1"' ~e 2 W8S added to the Bill. 



JlfDLUf POW&R ALCOHOL .ILL 2621 

, Iilr. Nuiruddlll Ahmad: I would like t.o know whether allY cf my amend-
ments will be accepted. 

lIr. Chairman: Which amendment he is moving? 
Mr. Naziruddin Ahmad: No 6 to clause 3 which may change the meaning 

The Honourable Dr. Syama Prasad ~ er ee  Hert: ubain I am in. ~ 
hands of my techDwal advisers. The clause says "Molassell meaDS the heavy 
darkccoloured l'csidual syrup drained away in the n~  Iltage of the manufac-
ture of sugar by vacuum paDS" and my Honourable friend proposes that it 
should be 'in "*,uum pan'. But my experts advise me that the c ~ sub-
stance is obtained not. inside the vacuum pan, but outside it. 'l'he process by 
which it is obtained is the vacuum pan process and therefore the word 'by' is 
desirable. 

Mr. Naziruddin Ahmad: Then why not say 'by the vacuum pan procea.·7 

The Honourllh!e Dr. Syama Pruad ¥Ook8rjee: It i, all right 6S it ie. 

:Mr. Ohairm,an: The question is: 
"That claus<> :3 stand part of the Bill. 

The motion was adopted. 

Clause 3 was added t.o the Bill. 
Shri H. V. Kamath: Sir, I move: 

"That before lub-ciau.e (1) of danae 4 of the Bill, ~ e following ne" Inh-ciaul. be 
illlerted and the e:liating lub-c1ano.. be renumbered &ocordingly: 

'(1) No peraon or aosociation of peraona Ihall mannfa<:ture po ... ,· .... I;;'3hol exvept 
under a. licence or pe,rmit from the Central Government'," 

The Honourable Minister in his introductory speech has ,t<?ld us already 
that the Central Government has conferred with the Provincial Government. 
in this connection and that the Central Government intends or haa decided to 
_sume the power for the regulation of this industry. 

The Honourable Dr. Syama Prasad Kookeriee: r do not wish to intelT'lpt 
my Honourable friend, but may I point to him that I propose to aeoept a simuar 
&mendme,nt undl!r the rule-making_power of Government. Therefore, this iI 
not the proper place for his amendment, However, his object 'l\ill he met. 

Shri H. V. Xamath: I must thank. the Honourable Minister for pointing 
ibis out., but 1 feel that this is a very vital point which ;;oes te. the root of the 
matter. As I have already said the fountain-head and the source of authority 
must rest and vest in the Central Government and mere rule making doe8 
not meet the Imint which I have raised. At the very root of this matter is 
this fundamental fact: "Who is to manufacture this?" Clause 4. refllrs as you 
see. Sir, to the production of 'power alcohol, but the Bill:6 absolutely 
s!lent ~n the point as to who will manufacture it. The only thing men-
tIOned IS that you manufacture from molasses alone. That is hardly a very 
vital point, but the more vital and the more fundamcntul point is this: "Who 
will manufacture 1" I feel we should not be silent 00 thIS point at til: l! stage . 
.clause 4 says notbing except production of alcohol. Rule-making is a subsi-
diary thing. 

Shri. M. Ananthasayanam AyYa.ngar (Madras: General): Sub-clause a ot 
.clause 5 includes this: 

"The power .. lcohol to be employed for Inch mixture shall be obtained from Ineil 
dilt.illeries 8J! may, froIn time to time, be specified by the Central Government." 
It is exactly the manufacture. 

slli!. H. V. Kamath: I am afraid this olauae is misplaced. T!tis lub-elaUIIII 
(8) of clause 5 is ab80lut>e1y in the wrong plaoe. , 
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8m II. Ananthalayanam ~ r  The title may !lot bo complete. 

Shri H. V. Xamath: Clause 4 as you Clill very well see refers to prodUCtioIl 
and clause 5 refers to the use of power IIlcohol liS uloiive pewer. 'l'hese al.e 
quite differe.l!; matters in my estimation. In cllluse 2 Government ;Jay that. I. 
has been the dt,clared policy that Gove=ent wants. to take ilis Wlder lte 
control,-the development of this industry under its· control,-but when we 
OOme to tlus vital clause 4-production of power alcohol, Government 
are mum as to who will manufacture and produce the power alcohol. 
Therefore I press this point that it should be made clear here. and 
now wh Ie we are on this clause, and not leave it to the rule-makmg machmery 
of the Government in such a delightfully vague manner. 'ibe amendmell' 
, whicblthas been put forward by Mr. Krishnamurthy Rao.is " ~ern en  shall 
make rules under the rule-making power providing for the licensll1g the ~ n
facture of power alcohol". This, Sir, ill delightfully ve.gue and oel4utifuily 
vague. 

I want Government to slIY here in this very clause that they will have· 
complete control over the production of power alcohol. 

Shri '1'. '1". Xrishnamachari (Madras: General): Does the Hono1ll"able Mem-
ber .think that there is no control over production of alcohor now? 

Shri H. V. Xamath: We are considerillg II Bill now to regulate the wh?le 
industry, and clause 4 says that any person can !llanufacture power alcohol, 
but from molasses only or any other substance, as may be specified by the 
Central Ge'vernment. The very important matter about it is the agency pro-
duction but it is left enhely out of consideration. 

If this IIlllendment ib accepted, then the amendmeilt of Mr. Krishnamurthy 
Rao will not arise. 'l'his is more c r~ S e, more fundamen1tJ.I and meet& 
the vital need of ·this industry far more than rn~' Honourable friend Mr. 
Krishnamurthy Rao's does. ' 

Mr. Chairman: Amendment moved: 

"T ~ before sub-clause (1) of clause 4 of the llill, ,the following new sub-clause be 
inaerted and the existing sub-clauses be renumbel".('d accordingly: 

'(1) No person or association of persona_ shall manufacture power alcohol except 
under a. licence or perlllit irom the Centri.\! err nen ~." 

The Honourable D •. Syama Prasad JIookerjee: As I just now said I propose 
to meet the point of view generally expressed .by the Honourable Member in 
IIOme way other than what he has suggested. The auu'iJ.drnent will be moved 
shortly by Mr. T.  T. Krishnamachari, which is to the fGllowing enect: 

"The Central Govermnent may regulate the production and disposal of power alcohol 
by any distillery situated in Ilny &rea in which this ""ction is for the time being in force." 

Under the rule-making power, it will be definitely laid down thl\t licences 
have to be obtained. If the object of the Honourable Mover in moving his 
amendment ;s te, provide that licencing should be granted by Governm(mt, then 
the Slime object will be met by the other amendment which I have decided 
to accept and also by the amendment which Mr. Krishnamachari will shortly 
move. Tn view of this his amendment should be withdrawn. 

ShrllEl.·· V. ~  I do not agree. 

'l'J!8 Honourable Dr. Syama Prasad JIoOkerjee: I think the n r ~1  

Mem1ler may be a little less selfish. 

Shri 1I. V. Xamath: It is more vitalln my estimat.ion. It loeB to ~e rd 
.... of the matteT. 
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m 'D'f ~. ~ 1  ;;ft, #7T u:m ~ ~ fit; rcr~ ~~ 

(power a.lcohol) n~ ' .T~ ~ i!1i: # W 'ffif it ~~ ~ ' ~~ ~ m 
~ Cfl1" ~~~~~ (  ) .~' ~ I ~~ (act) ~ r  

~~~~~~T  

(Engli8h tran8lation of the above speech.) 

Shri.Bam Sahai (Gwalior State): Mr. Chairman, I think that even at r~e~ 
$here eXist certalll rules for the manufacture of Power .\lcohol uudEr which the 
licences will ~e issued. There does not appear to be ally particular nc~e  

~ ,.ncorporstl:lg such a provision in this Act. 

Mr. Ohalrman: The qUEstion is:· 

"That before oub-ciaUBe (1) of clause 4 of the Bill, the following new 8ub·claUH be-
m .. erted and the existing 5ub·ciau5es be renumbered accordingly: 

'(1) No person or associ .. tion of persons shall manufacture power alcohol ex""pfl. 
under a licence or permit from the Centra.l Government'." 

Th" motion was negatived. 

Jlr4 Ohaul'lan: The question is: 
"That clau.e 4 stand part of the Bill." , 

The motion was I'dopted. 

Clause 4 was added to ehe Bill 

Shri T.  T. Kr1shnamaehari: Sir, I move: 

"That ofter claus. 4 of the Bill, the following new claus. he inserted, namely: 

'4A. 

• 
Pnwt,r to "eguJate production and di'I'D.al of power aleohol.-The Central 
Government mAy regu!at. the production and disposal of _ power alcohol by 
any distillery situated in any "ree in which this .ection is for the time heinlt 
in force'." l 

'I'his clauRe contemplates action under clause 1(3). h Inny be considE'red 
$hat it is not wholly necessary for the reason that proville-lil Governments have-
power already to control the production of alcohol of any typ". Actually recti-
fied spirit which is being manufactured in various provinces is Leing c('lltroll.ed 
by thff' provjncial Goyernmcnts. But 8 nee an over-an control is v:eualised J 
thought it hettn for the Central Government also to have the u:,cessary power, 
thongh normally they will only act through the provhc\'LI machinery for this 
purpose. -It 1~ not a question of encroachment on ~ powers (f the provinces 
88 the. new clause only aims at providing for central direction in the matter. 
As I sa. d before. the Honourable Minister has expressed biB wLlingness to 
accept this. Sir. I move. , 

The Honourable Dr. Syama Prasad Ilookeriea: Sir, I acaapi this. 

Jlr. Ohalrman: The question is: 

"That r.fter clause 4 of the Bill. the followinl!: new clause be inoened, namely: 

·4A. Power to ~c e proauctiim and di.po.al of power aleoMI.-The Central 
Government may regulate the production and diRposal of power alcohol by 
any distillery situated in any a.rea in which thia section is fOT the time being 
in force'." , 

" The motion was adopted:" 

New elause,AA was· added to tp.e Bill. 

Jlr. lIulruddin Ahmad: Sir. I move: 

"That ill !lb.b-clauae [21 of clanse 5 of the Bill the word. 'from time to tilll'" be-
._itMd.'t 
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The point, though teclmical, is important and requires a br.ef explallation. 
;rhe passage '''''here the offending words occur is to the diect. thai ',he propor-
tion of petrol and power' alcohol in such mixture shall be a8 may from time to 
time be speciri€d by the Central Government'. The words "from ~ e to 
tim'1" ure ~ e r  implied by >trtue of the General ClalJHes .-\ct and nued not 
be rppeated here. 

The Bonour&ble Dr. Sy&ma Prasad Mookerjee: The Honourable Member 
~ ,said that fvom ~ e to time. 

JIr. Naziruddin Ahm.&d: This time 1 shall give some reasons. 1 shall read 
.a relevant passage from a classical bopk on Legislative Dra!ting by Sir Alis80n 
Russell which runs thus: 

"Tho drafL .... an mu.t ma.k:e himl8if familiar with tho Interpretation Act locally appli· 
_bl .... 

In England this Act corresponds to our General Clauses Act: 
"If ho doe. not know the Interpretation Act thoroughly h. will certainly lind himoelf 

ma.king provisif')n for ma.tters which &re already provided for. He must bear thi. i1l 
mind ~  the Interpretation Act, unl ... e"pres.ly excludod, applie. to every Act pUled; 
and if it i. intended to depart from this it muot h. .tated in e"'pre •• .±.erma ... 

Shrl Ramnarayan Singh (Bihar: ~ener  Sir; I lise to It point of order. 
~s the British Government is no longer in this country can Yo'e quote any. 
British legH 1 aui hority in this House? 

Kr. Nuiruddin Ahm&d: I do not cite this as a biudirg ~ r  I only 
ask the House to consider the reason behiud it. I will now read 680. 16(1) of 
-our own General Clauses Act. 

"Where hy .. ny Central Act or Regillation made after the commencement of this Act 
.... y power iI conforred, thon unle.. .. dillerent intention appea .. , that power .Jflay b. 
--exercilsd from time to time &I occuion arise •. 'i " 
The nc n en e~ce of using these words here and ~ erc without UBing th"; 

"thoroughly a.to\'ery possible place is obvious. It may ~. thought that when 
4his expression ~ not used in every conceivable place Government cannot 
,exercise power from time to time in such cases. I draw attention to clause 4(1) 
'whore it is stated that a certa.in 'power may be exercised as specified by the 
'Cmtral Government'. According to this kind of draftsmanship there aisb you 
~ jc  say. "power may be exercisild as may fTom time to. time be specified 
by the Central Government". In fact when power is given it is obV'"ou8. 
ev.'napart f]:'om the Gmeral Clauses Act, that it can be exercised from time 
to ~, e as ,)ccflsion arises. unless specially restricted. 'l'he Genpral Clausea 
Act ~ n mak.,g. that quite clear. I suggest that these words should be 
banished once for all and the General Clauses Act 'follcwed "s ad'rised by Sir 
AJisson Russell. That provision must be kept in mind and duplication' avoided. 

Alternativ"[y I would suggest that if YOIl are so fonu of this -opression 
'''from time to time" you should also introduc.e it in cleuRes 7 and 9. I ~ , 

tlint, the w r ~ are unnecessary and inartistic. As suid in this book, it :. 
bail rii"t.ion to) use. one unn€(lessary expression in a legislative eDlictment; If 
you use them once you' must use them always. 

JIlr. Ch&irman: The Honourable Member is repeating himself and may now 
bring· his remarks to a close. " ' 

. Kr, Naziruddin Ahm&d: Sir, as one Honourable Member said the other day • 
. ~ er n  has its uses. Sir, I move. . 

Kr. Ohainnan: Amendment moved: 
"That in Bub·clan.. (2) of claul.. 5 of I.he Bill the word. 'from time to e~ be 

... ·-.itW." !"II 



The BODOlllabl,' Dl'. Syama Pr!lllad Kookerjee: Sir. I &Ill agaid I O4I1I1ot 
~  the learned interpretation of my ,Hollourablefriend. This in fact is a 
most ,vital clause 'n the Bill; it is said here that Government I!lay fix the 
proportion which should not be more than 25 per cent. qr less than 5 per cent. 
Lest there should be any doubt that power IDay not ve.:lt in the (lov€rnment 
io change fron time to time as occasion may arise, we were advised that these 
words, which seem to be-redundant to the Honourable Moyer, should be put ill 
\here and al"" it' the following clause. But obviously there are some clauses 
where we thought the words to be redundant :ind there Wp have ourselves 
removed them. So the Honourable Member need not move that they should 
b, r€impo,;ed j bere, 

Mr. Ohairman: The questions: 
"That in aub·clause (2) of c ~ 5 of tht: Bill the worde 'from time to time' ~ 

emitt.d." 
The motion was negatived. 
Sb.ri T. T. Krishnamacharl: Sir) I move: 
"That in 'UD-c!&wo. (2) of claul. 5 of the Bill, the word. 'with petrol' occurriug in 

liD.. three be omitted &Ild after the word 'mixture' occurring in line four, the word. 
'with petrol' be inaerted." 

The words were in the wrong place and I am moving this amendment for 
remedying the defect as it seems to have .escaped the eagle eyes of my Hon-
ourable friend Mr. Naziruddin Ahmad. Sir, I move. 

The Honourable Dr. Syama. Prasad Jl[ookeI'jee: HiI', 1 accept the amendment. 

Mr. Ohairman: The question is: 
, "That in lulrclau.e (2) of clauoe 5 of the Bill, the word. 'with petrol' occurring in 
line three be omItted and after the word Imixture' occuning in line four the wordfl 
'with petrol' be inaerted.'· , 

The motion was adopted, 

Xl. Ohalrman: The es ~ is: 
"That cla.use I, as amendf,d.;stand part of the Bill." 

The motion was adopted. 
Clause 5, U;! amended, was added to the Bill. 
Clauses 6 to 8 were added to the Bill. 

Shri S. V. KriBhnamurthy Rao: Sir, I move: 
"That in lulrclaUlll ~  of _ clanle 9 of th. Bill-
(il before part (a) the follOwing new part be inaerted ,_ 

'tal provide for the licen.ing of the manufacture of power alcohol;'; 
(ii) after part (ei the following new part be inaerted, 

'(f) provide for denaturing of power alcohol at the di.tilleri8l;' and 
.all the pariB of I,he sulrclause be re-lettered accordingly." 

.  I conSider both these' amendments very important because the dilltille'fes 
wIll hav!! t<l bE' Btarted with reference to the availability of 1T.(linsses and the 
east of -tra',ls,?ortation of mO.la.sses from the sugar failtory t<J the ciistillery and 
from ~ e .dlstIliery to the mIXIng centre. So a judic.:a.l licensing cf these 

c r e~ 1l! nec"8sary; and also to preveI!t leakage of petrol for dher purpoeea 
denatunng, of power alcohol at the distilleries is necessary. 

The Honourable Dr. Syama Prasad J[ookerjee: I acocpt it. 
Xl. Ohairman: The 'question ~  

~'T  in sub-clause (2) of clauee 9 of BiU-
(i) before ""rt(a) the following nAw p ,t, 1 e inperted: 
'(a) provide for the IiremointZ' 6f the mRnnfaeture' of pOwer alcohol:' 
Iii) after part ( .. ) the foIlOwinl" new part "'" ;n""rt<-d: 
• (f) provide for denaturing of power alcoh,,1 .. t t"e dict.i11eri ... :' and 
an the part. of the sub-clau8e be re-Iettered ac<orciingly." 

'1'be motion was adopted, 
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1Ilr. R. Jt. Sidhva: With your permission I would like to wake • change 
in the amendment standing in my name. I want to drop the latter poJ1;lOn, 
permitting a member to move an aID(Udment. lam oilly stating that the 
rules should bn placed on the table of the House. 

Kr. Ohairman: I would point out that unless he paslles a written ~en
ment to me 1 am uot going to agree to his sugg€Stioll. .r ust now when the 
previous Bill was on there was some talk between Members, as a result of 
which an amendment was put ami some confusion resulted. 

The Honourable Dr. Syama. Prasad Mookeriee: 1'h" general -v:sh was ex-
pressed that the rules as framed might be placed before the ventral Lt-gisla-
ture. I am prepared to accept that. , 

Shri T. T: 'Krishn&machari: Before the Central Legislature. 
.. The Honourable Dr. Syama Prasad Mookerjae: All rules bhould be placed 
bewre the Glntral Legislature. 
Mr. Ohairman: The amendment as proposed on tbis paper in ptneil is 

oorrect neither in language nor in the idea behind it and thErefore I cannoi 
allow this amendment at this stage, As the Honourable l\Iinister iii pleased 
to accept the prin(J pie of this amendment, he can himself bring up an IIJ.J.end-
IDpnt to this "ffect if he so chooses. ' 

Shri M. Ananthasayanam Ayyangar (Madras: Genera)): What is the abiee' 
of 'placing tlwlIl on the table of this House? The penalty is cn the "erson who 
aells. 

:Mr. Oh&lrman: The question is: 
.£<lTha.t cla.use 9, as a.mended, stand part (If the Bill," 

fhe motion was adopted, 

Clause 9, H' amended, was added to the Bill. 

.clause 10 W"3 added to the Bill. 
Clause 1 was addEd to the Bill. 

fhe Title una the Preamble were added to the Bill. 

!'he Honourable Dr. Syama prasad lIlookerjee: Sir, I beg to move: 
-'That the Bill, &.5 amended, be s~ .·· 

lIIr. Naziruddin Ahmad: Sir, the Honourable Ministi'r ,.,romiilEd to make biB 
.reply lit this ,tage, 

The Honourable Dr: Syama Prasad Mookerjae: 1 prefer to give you power 
.. Ieohol and not tl speech' 

JIlr. Chairman: Tbe question is: 
"That the Bill, as amended, b.. passed." 

:J'be motio!1 was adopted: 

INDiAN RA1LWAYS (AMEND1IENT) BILL 

'the Honourl).bie Dr. John Matthai (Minister for Railways lind Transport): 
~'r, I beg to move: 

OOn ~~ ~~~~ Bill further to amend the Indi&n Railway. Act, 1890, be laken inte 

~ r, the object ~  measure is extremely simple and is of a purel, 
for'l'!:ll charueter. It arIses m consequence of the fact that various btates have 
cce .~ ,  Hhl ,'Fnion ~  they have acceded,in resppct cf the--entry of "Rail-
w ~s 11; tbe l' ('deral LIst. ,It ?ecomes therefore ::leeessary to regulcrise theu 
poslll on In !'-egaro. t{) th;-. T '~ c On of the Indian Rat!IVIlYs Act to them. There 
aret'Wo thmgs that ~s BIll seeks to do. First of all it Jerks to erlendthE 
, ~ e of the Tn,han Railways Act to the whole of India, 1\'hieh means both the 
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.Provinces· and t.he -States. The 1Iccond is th8.t in regard to the State&, it. &eek. 
·to place the acceding States in the matter of r.wwayll' on l.xaetly the s~e 
10011 ng as the·l'rovinces. This is a simple matter li.nd I hope the House will 
-800tpt the measure. 
Mr, NaziruddiD. .Ahmad (West Bengal: Mu&iimj:- Sir, 1 beg to Buppon 

the motion. 

Mr, Chairman: The qu€stioll is:· 
"Tbat the Bill further to amend the_ indian Railwalf Act, 1890, be· taken into 

. ~r . n. " 
The motion was adopted. 
Mr. Chairman: The question is: 
"That claUlieI 2 to 5 ltand pan of the (Jill." 
Thn motion was adopted. 

Clauses :2 tG 5 were added to the Bill. 

Shri T. T. Krishnamachari (M r ~  General): l:);t. I heg to rlove: 
"That in dauae 6 of the Bill, in the propoaed ·lection 144 of the Indian Railway" 

Act, 1890, for the worda 'an enactment not in forco·. the worda 'an enactment in force 
in-the provincea of India but not in forco', be substituted." 

-. Sir, this merely clarifies the position in· r£gard to enBctments which are 
in force in Pr"vinces hut· not in force in ilie acceding States. Otherwise the 
pas tion of the enactments in the provinces will be l",rt vague. It is Rnid thai 
by implication it will be understood but I thought that-it woultl be ~e er to 
lIlake it explicit. I think the Honourable Minister might rrobllbly be willing 
t.o accept the motion. 
'!'he B;OJ1ourable Dr. John Jlatthai: Sir, I am advised by legal advisers that 

it is entirely.,superfluous but if the Honourable Member wishes to have it I have 
80 objection. 
Mr. Chairman: The question is: 

"That in c1anae 6 of the Bill, in the propo""d aeetiOD 144 of the india Ral!waye 
Ac-t, 1890 for the words 'an enactment Dot in force', the words 'an en&emulDi 
in force in the provinces of India. but not in force', be substituted. n 

The motion was adopted. . 

Mr. Chairman: The question is: 
"That clao... 6, &I amended, stand part of the Bill" 

The motion' was adopted .. 
Clause 6, ~ 8mended, was added to the Bill. 
Clause 1 w ~ added to the Bill. 

Shri Jl. Ananthasayanam Ayyang.ar (~ r s  General): Sir, day before 
yesterday we passed another amendmg Bill so far as the railways are con-
cerned.. The difficulty will be whether this is the first or . esec ~  amendi 
Bill 1948 t.o the Indian Railways Act. ""'l: ng 

The HonoUrable Dr. John Jlatthal: That has nothing to do with this Bill 
at alL 
Ji[r. ChAirman: The question is: 
"That the !it.!e ani!-the Preamble stand part of the Bill." 
The mohon was -adopted_ 
The Title ann the Preamble were added to th Bon 
The HOJ1ourable Dr. John Ji[atthal. Sr lei . 
• Th •  , move: 
, at the Bill,. U amended, be puHd." _. 

Mr. Chairman: The question is: 
"That the Bill, &I amended, be puaed." 

The motion. was adopted. 
The ABBllmbly then ad,°oum.d t'U " -_.I. .. ~ I II yumer to Ellltlm of "tl.· rn_.'O. _ 

... .,......!/. tile 29th Jlarch, 1948. - "..,., .. ~ 
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